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animal, vehicle, vessel or other con-
veyance used in carrying such essen-
tial commodity, is seized pending con-
fiscation...” What is happening is
that while confiscation proceedings
are going on, the police have seized
it, the food autharities have seized
it and while it is pending before the
Collector, an application is made to
the court—either Special Court or
High Court or the local court—saying
that the Collector has no authority
under the law...

[Mr. Chairman in the Chair]

SHRI N'RMAL, CHATTERJEE
(West Bengal): Sir, as soon as he
mentioned *“Collector”, you are here.

MR.. CHAIRMAN: I am not the
Collector, I am the Governor.

SHRI AJIT PANJA: Sir, as I was
submitting on this Section 6E, what
was happening was that after seizing
while the confiscation proceedings are
pending they are making an applica-
tion to the court saying that the Act
does not provide for seizure of the
vehicle, therefore the vehicle be re-
Jeased immediately. The court na-
turally found that urder the provi-
gions of the Act, the Collecto. had
no authority, that the police had no
authority under the Essential Com-
modities Act, so the court released
the vehicle on some bond., Immedia-
tely the vehicle is teleased, we lose
track of evidence, we lose track of
the driver concerned, we find that
number plates are changed, inter-
State movement takes place and the
entire proceedings become a mockery
because no evidence could be given.

SHRI SANKAR PRASAD MITRA:
You have to fix a time limit for con-
fiscation proceedings.

SHRI AJIT PANJA: That, accord-
ing to the rules, could be thought of.
PBut this provision has been made
pending confiscation, not that the po-
wers of the court have been totally
taken away.
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So far as interest is concerned, it
is a little over 13 per cent for co-
operative banks are concerned and
17.5 per cent ag far as State Banks
are concerned. Therefore it has been
raised from 6 to 15 per cent as the
simple interest and that increase ab
this stage is sought for.

There is no ambigulty so far as
public demand and land revenue are -
concerned. Thig alternative is only
made available because the Aruna-
chal Pradesh Government reported

to us that there ig no system
4 pM. of recovering through ‘and
revenue, So, it has to be duone
by public demand. Therefore, they
could not enforce it. .

MR. CHAIRMAN: The Minister
will continue after the Short Dura-
tion Discussion is over, probably to-
morrow. .

[

SHORT DURATION pISCUSSION ON
REPORTED STATEMENTS OF SOME -
UNION MINTSTERS AGAINST CER-
TAIN STATE GOVERNMENTS AND
THE JUDICIARY DUR'NG THEIR
VISITS TO THOSE STATES

MR. CHAIRMAN: Now, before we
start the proceedings, I want to say
a few words. Thig is the Council of
States and certain matfers which are
of relevance and importance in the
relations between the States and the
Centre are very important not only
‘o the House but the country as a
whole. Now this discussion can be
utilized by all the Members of the
House to bring about a kind of under-
standing with regord to the way in
which the Centre and the States
should react to each other and observe
a code of conduct in respect of criti-
cism of each other. This House can
also enter into a slinging match and
then really waste the time of the
House without giving any positive
Jead elther to the Government or to
the otherg for regulating the conduct
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of the executives in the States and
the Ceatre. It is my earnest appeal
to all of you that you should utilize
‘this uccasion 1o see that we have a
kmd of understanding with rega.d to
the mianner in which the Central
Ministers, State Ministers, State ex-
ecutives and Central executives should
approiach the question of Centre-State
* yelatilns so that harmony and not
discori is developed. I would, there-
fore, uppeal to the Members that they
use tlis occasion for the purpose of
oettmy very high standards not only
in debate but also in the conduct of
the varioug people concerned. Now,
with these remarks ! want to give
the floor to you. I will fix 15 minutes
for each speaker.
SHRI PARVATHANENI UPEN-
DRA (Andhra Pradesh): We neced
more time, Sir,

MR. CHAIRMAN: No, no. Fifteen
minutes are more than enough

SHRI PARVATHANENT UPEN-
DRA: More the initial speakers.

MR. CHATRMAN: All right.
Twenty minutes for the two initial
gpeakers and 15 minutes for others.
Mr. Upendra.

. SHRI PARVATHANENI UPEN-
DRA: Mr. Chairman, Sir, I fully
echo your sentiment and myself and
my colleagues on this side would try
to abide by the guidelines you have
prescribed. Sir, while raising a dis-
cussion on thig issue I would like to
make it very clear that I have no
persona} animosity towardg any of the
Ministerg whose statements I am go-
ing to refer to Mr Tewari is 3 good
friend of mine; in gpite of hig vilrio-
lic tongue, he is a good friend. T am
only serry that ministerial responsi-
bility hag not sobered this irrepres-
sible niember.

,Sir, the main intention of raising
this di:cussion today is that some of

i
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the utterances of the Ministers of the
Union Government when they visit
States on official tours, tend to mar
the relations between the Union and
the States. Otherwise there is no
need to refer to those speeches and
waste the time of the House. Hierar-
chically, the Ministers, whose state-
ments I am going to refer to, are a
very small fry; they are very low
in the Union Government and nor-
mally such statements should have
been ignored... (Interruptions) ..,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
All are equal.

AN HPN. MEMBER: Don't per-
mit his to say that. ... (Interrup-
tioms) . ..

SHR!I MURLIDHAR CHANDRA-

KANT BHANDARE: Al the equil
Tomorrow he will say some Member
is inferior to another member,

ME. CHAIRMAN: I request all of
you kindly to allow everybody to
have his say without interruption...
(Interruptions) ... You have also the
opportunity to have your say. Th's is
a debate. I will look into it.

SHRI PARVATHANENI UPEN-
DRA: Ts there anything unparlia-
mentary in what I have said? ‘

MR. CHAIRMAN: I only request
all the hon. Members to allow the

speaker, to conclude his speech and -

to guard against intervention so that
you do not give him ancther lease of
life. 1t is better for all of you on
both the sides. It jg an appeal to
both the sides not to interript. If
anything wrong is sa'd. I will imme.
diately intervene and say that it is
not correct.

SHRI PARVATHANENI
DRA: Thank you, Sir.

UPEN-_

SHRI LAXMI NARAIN (Delhl)""
Sir, I have a peint of order. )
Ay

”~
e
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MR. CHAIRMAN:; I cannot stop a
person from raising a point of order.

SHRI PARVATHANENI UPEN-
DRA: 11 should not be an irrelevant
point.

SHRI LAXMI NARAIN:
allowed to speak, Sir?

Am 1

MR.
«SHR] LAXMI NARAIN: Mr.
Chairm in, 1 want to say that the
item o1 the agenda is to raise a
discussi m on the reported statements
of som¢ Union Ministers against cer-
tain State Governmentis and the Ju-
diciary, during their visits to those
States.

UL T TR

Sir, you will kindly appreciate that
the Ministers may be in the State Go-
vernments or in the Union Govern-~
ment. They all belong to political
parties. If one is a Minister, one
does ne% cease to be a member of a
- political party.

THAIRMAN: Yes, Sir.

MR. CHAIRMAN: What is your
point of order?

SHRI LAXMI NARAIN: 1 am
coming. (Interruptions)

- You are not the Chairman, I am
speaking with the permission of the
Chair. Please don’t disturb me.
Otherwise, the doctor shall have to
be called here.

- MR. CHAIRMAN: The point of
order must relate... (Interruptions)..

1. SHRI LAXMI NARAIN: Mr. Kul-
¥arni, you are the most respected
Member of this House.

MR. CHAIRMAN Please raise your
point of order.

.SHRI LAXMI NARAIN: What 1
want to submit is, he may be a Mi-
nister or may be someone else, he

WD ey eemid dme -
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does not cease to be a member of a
political party. .
MR. CHAIRMAN: You are referr-
ing to the merits of the case. No
point of order. Mr. Upendra.

THE MINISTER OF HOME AF-
FAIRS (SHR1 BUTA SINGH): Sir,
I have a very small point before
Mr. Upendra makes his speech.

As a Sportsman I would like to
put before Shri Upendrajj that when
two hockey teams meet, they meet
with 22 sticks and one ball. The
sticks are to be used for the ball and
not for the players. So, I request him
that he should try to...

. wri P,
SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Which is  the
ball?

SHR1 BUTA SINGH: The ball is
the discussion. Instead of hitting the
ball, if he starts hitting the
legs, shoulders and heads of the pla-
vers, then, Mr. Chairman, you will
find a very very tragic playground.
Therefore, my request is to keep
within the rules of the game so that
the dignity, decensy, everything is
mtaintained. T 5

SHRI A. G. KULKARNI (Maha-
rashtra): The rules of the play will be
observed, Why are you worried?

SHRI V. GOPALSAMY (Tamil Na-
du): The umpire is there_.

SHRI A. G. KULKARNI:
umpire is there.

P

The

MR. CHATRMAN: I am the um-
pire.  (Interruptions) Each person
cannot raise all that. I am the um-
pire, and I will see. Mr. Upendra
will continue. (Interruptions).

SHRI PARVATHANENI UPEN-
DRA: Sir, 1 agree with the Home Mi-
nister’s suggestion. We will observe
the rules of the game provided the
other side also observes. .
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SHRI MURLIDHAR CHANDRA-
KANT BHANDARE:
start your duty first.

SHRI PARVATHANENI UPEN-
DRA: Yes, Sir, while raising this
issue I am also aware that apart from
the constitutional propriety ete.
which I want to raise, there is a po-
litical angle also. Many Members
asked me and you yourself also raised
this question, Sir, “Accusations are
made by both sides. Chief Ministers
and others also are making accusa-
tions against the Centre. What is
wrong? This is a part of the game”.
Sir, T do agree. And we are capable
of dealing with our opponents politi~
cally. We are doing that, and we
will continue %0 do s0. We are not
afraid of political criticism, We will
meet it. We are capable of hurling,
and we are capable of taking also.

" But, Qir, as T said in the beginning,
the main issue is the political pro-
priety, constitutional propriety of the
Central Ministers’ behaviour when
they vigit a State on an official visit.
I am confining only to that part. I
am not going into that of others. The
Congress Party, the Congress work-
ing President, the Congress Vice-
President and the General Secretaries
are there. They are criticising. Let
them continue to criticise, and we are
prepared to take the criticism, and
we will answer for it. But, Sir, here
the question of propriety arises. Mi-
nisters visit the State and the State
Government plays host. In some of
the functions the State Ministers and
very senior officials of the State Gov-
ernment are also present. If a Cen-
tral Minister takes the advantage of
that position and uses that cccasion to
make a broadside against the State Go-
vernment or criticise the Chief Mi-
nister or indulge in vitriolic criticsm
of the Government, the relations
between the Centre and the State uv-
necessarily will get sore. That is why
we are worried about it. And since

You have to .
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we want to evolve certain kind of
code, we are bringing this matter
before this august House today.

Sir, I will come first to Mr. Tiwary,
because he is the immediate provo-
cation for this Motion. He was kind
enough to visit Andhra Pradesh on
June 22. He was at a holy place—
Tirupati—where he addressed a meet-
ing, of his party workers and made
certain statements there. T do not
want to refer to the entire statement
made by him because he is within his
rights on some points. 1 am assert-
ing again that he is within his right
to criticise the Andhra Pradesh Go-
vernment also if they are doing any-
thing wrong. I am not coming to
that part. Anybody is entitled to do
that. Even the Prime Minister can
criticize and even the central minis-
ters can point out the mistakes. But,
Sir, he has gone beyond the
limits of reasonable criticism, 'That
is why I am quoting those portions
only, which I feel are objectionable
and are beyond the norms and pro-
priety of behaviour of political par-
ties and political leaders.

MR. CHAIRMAN: What is the so-
urce of your information?

SHRI PARVATHANENI TUPEN-
DRA: My sounce of information is
the paper DECCAN CHRONICLE
dated 23-6-1986. It is a paper edited
and owned by a Congress Member
of this House, Mr. T. Chandrasekhar
Reddy. 1 am not referring to any
other paper. I can lay it on the Ta-
ble of the House. Mr. Chandrasek-
har Reddy is here and let him deny
it. He is the Congress Member of
this House and nobody can say his
paper has published it wrongly. It
says: . .

“Union Public Enterpriseg Minis-
ter, Prof K. K. Tewari, today call-
ed upon his Partymen in Andhra
Pradesh to launch a ‘liberation mo-
vement' from the grassroot-level to
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oust the ‘corrupt, parasitic and
purposeless’ Telugu Desam Govern-
ment in the State”.

Here mark the word; “lil:;eration
movement”. That is one thing,

AN HON. MEMBER: What is
* wrong? - -

SRHI PARVATHANENI UPEN-
DRA: You justify it afterwards. Mr.
Tewari is capable of justifying him-
self. Don’t interrupt me like this.

MR. CHATRMAN: I have got to
ensure the freedom of speech. There-
fore, I will not allow anybody to in-
terrupt. Nor will I allow these peo-
ple to interrupt when you speak.
Therefore, please cooperate. J

SHRI PARVATHANEN] UPENDRA:
He added:

“He would speak to those at
Delhi and would spend more time
in Andhra Pradesh.”

He further went on:

- “The ‘Andhra Pradesh bachao
movement, by partymen taking to
the streets, participating in proces-
sions should be followed by ‘Jail
Bharo’ by courting arrest” along
with continuous education of the
masses t0 expose the ‘false’ claims
soon,”

He is entitled to say that. . -

Then he says: - o

“The Chief Minister was destroy-

" ing the Administrative fabric and

pushing the State down in terms of
progress.

What is happening today in An-
dhra Pradesh is an uynmitigateq dis-
aster where all levers of the admi-
nistration are being destroyed thr-
owing the entire administrative
machinery into a mess.”

and the judiciary during
their visits to those Stotes

Then he mentions some other th-
ings.

The report says: .

“The Union Minister said that
soon after returning to New Delhi,
he would himself concentrate on
organising this ‘liberation move-
ment’ in Andhra Pradesh and
would visit the State often.”

After that there are another por-
lions. Then he came to Hyderabad.
We thought that probably because 1t
was a party workers’ meeting, he
went off a little and probably there
was no restraint on his tongue. But
when he came to Hyderabad, the
Press people asked him about his
statement. There was a scope for
himm to retrace his statement also. By
that time the protest was lodged. The
Chief Minister also protesteg and wro.
te a letter to the Prime Minister. We
also reacted. But in spite of that, in
Hyderabad again, he gave another
statement defending his own utteran-
ces at Tirupati,

He came to Delhi and issued ano-
ther Statement again justifying the
earlier statements. Some of the
extracts are worth noting. He said:

“But it is now going down the
drain because ‘of the reactionary
and feudal practices of Mr. N. T.
Rama Ra¢o’ and his ‘misdeeds have
brought the State Administration
virtually to a standstill’.”

He said Mr Rama Rao was “bully-
ing officials of the Indian Adminis-
trative Service and Indian Police Ser-
vice cadre and treating them as his
party worker. He subverting all
democratic and political norms and
was assiduously creating a climate to
promote separatism and this was be-
ing done by projecting State loyalty
against ‘“national loyalty”.

Again he said, Sir, and made it
clear that NTR’s complaint to the
Prime Mnister would have no offect
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on him as he would not be silenced.
I quote what he said “I have never
been silenced so far,”. He said this
at a news conference in Hyderabad.

He said, again in Hyderabad, that
NTR's programme for the poor was
reactionary, feudalistic and even ‘fas-
cisticc. Mr. Tewari further said
that NTR was a ‘dangerous revivalist
and an obscurantist’. I quote what
he said “He believes in bizarre, dis~
credited rituals, soothsayers and as-
trologers. What more can we say
about this man "

SOME HON. MEMBERS:
good.,

SHRI PARVATHANENI UPEN-
DRA: Whether it is right or wrong,
your Prime Minister’s photlograph
with Mr. Chandra Swamy is there,
Who believes in whom everybody
knows, Don’t shout these things. We
know who belxeves in astrology (In-
terruptions) - .

ISOME #HION. MEMBERS: Don't
go to the astrology. Confine your-
self to the subject. (Interruptions)...

Very

SHRI PARVATHANENI UPEN-
DRA: Sir, they are not following your
puidelines, (Interruptions).,.

MR, CHAIRMAN: Why do
call in the Prime Minister and all
that.

SHRI PARVATHANENI UPEN-
DRA: Sir, they are accusing my lea-
der. My leader is supreme to me as
their leader is supreme to them (In-
terruptions) . .

MR. CHAIRMAN: By just gomg
* out of your line..

SHRI PARVATHANENI UPEN-
DRA: Okay, Sir. Mr, Tewari de-
fended what he said at Tirupati about
launching a movement taking it to
the streets and following it by a jail
bharo agitation t; topple the Telugu

-t

you
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Desam Government. He was asked by
the ‘Hindw correspondent when he
hoped to fulfil the objective. He
replied: “no dates could be fixed for
such programmes”. He said in reply
to another question, the lccal party-
men woulg I2ag the agitation.

Mr. Tewari is a very courageous
man. He is the man who instigated
the Andhra Congressmen to launch a
‘liberation struggle’, but faced with
400 to 500 strong demonstrators, he
ran away through the back deor to
the plane, leaving his own fellowmen
to the mercy of the demonstrators.

MR. CHAIRMAN: Mr. Upendra,
please see me and speak. R S
SHRI PARVATHANENI UPEN-

DRA: Al] right, Sir.

MR. CHATIRMAN: This is the rule,
every speaker must see the Chair and
speak and not speak to the other
persons.

SHRI PARVATHANENI UPEN-
DRA: Sir, there are many more
gems. I will quote only one or tweo
now. He said “how can we tolerate
when the leader of an obscure cor-
ner of India tries to pull down a Go-
vernment at the Centre?’ Mr Tewari
is a professor of English. 1 don't
blame him if he does not know. Geo-
graphy. But everybody knows where
is Andhra Pradesh whether it is in
an obscure corner of India or not.
Subsequently, he was wise enough to
issue a statement denying that, 1
am happy tnat he has denied that.
(Interruptions).

Sir, there is another thing, ‘“‘citing
examples of such movements laun-
ched by the Opposition in various
parts of the country in the past and
also” now, Mr. Tewari pointed out
that the Telugu Desam Party itself
had organised a series of conelaves in
Vijayawada, Calcutta ang Kashmirin
a big to ‘overthrow duly elected Go-
vernment at the Centre.  When
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newsmen reminded that no such re-
solution to overthrow the Central
Government was adopted at any of
these conclaves, he tried in vain to
justify his observations by stating
that the media had reported as such.”
This report also appeared in the “De-
ccan Chronicle” owned by the hon.
Member, Mr. T. <Chandrasekhar
Reddy.

Sir, these are the main points from
Mr. Tewari’s speech. Sir, you your-
self judge and let the hon. Member:
also judge whether all these utter-
ances are in consonance with the
dignity of a Union Minister, who was
on an Official visit to the State? Even
if it is a private meeting, even if it
is a party workers meeting which
was open, which was well reported,
why should he go to such an extent
as to attack a State Chief Minister,
deride that Government and condemn
it? Is it in the interest of good Cen-
tre-State relations? That is the
first point which I want to raise.

When did we pass a resolution
about overthrowing the Central Gov-

ernment? Sir. many hon. Members
and many leaders who are here had
attended those conclaves. The first

conclave, which was held in Vijaya-
wada in May, 1983. passed a resolu-
tion on national unity. The second
conclave at Delhi passed a resolution
on Punjab problem:; the third con-
clave at Srinagar dealt with Centre-
State relations anqd how they should
be restructured; the fourth conclave
at Calcutta devoted itself fully to
economic issues. Nowhere a question
of an alternative to the Congress(T)
was ever discussed in any of the
conclaves, publically or privately,
and I do not know how this idea
came. I will come to that latter
because that is being taken as a jus-
tification for Mr. Tewari's utteranccs.
Sir, the Opvposition parties never gave
a call for austing the Central Govern-
ment, 1 dare say, Sir. with all em-
phasis at my command, that the Op-
position parties never gave 5 call for

'
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ousting the Central Government
through unlawful and unconstitutional
methods. If we are trying to remove
this Government through constitu-
tional means, through electoral pro-
cess, there js nothing wrung in
that. We are here only to defeat
the Congress Party and we will con-
tinue to try for that, There is noth-
ing wrong in that. They can also do
that They are doing it and they did
it, But we have never called for a
liberation struggle! I know they are
rezdy with their quotations. May be
some leaderg hight have said some
political leaders might have said that,
But there is a distinction between a
political leader making a statement
and a responsible TUnion Minister
making a gtatement. I am drawing a
#’ne between these two. Sir, that is the
rst question which 1 answered. Na
conclave ever passed a resolution cal-
ling for ousting the Ceniral Govern-
ment through any means other than
the constitutional ones.

Sir, whether the Andhra Pradesh
Govt, is going backwards or going
centuries backward, the people of
Andhra Pradesh are there to judge
and not Mr. Tewari, When the elec-
tions come, they will tell. Thrice they
have given their judgment in the
last two-three years and you must
be ashamed to call that Government
a reactionary Government, We have
got the mandate of the people and
vou should respect the mandate of
the people, You can’t ask for the
overthrow of the legally elccted Go-
vernment through unconstitutional
mezns and taking the struggle to the
streets. Are we not respecting the
mandate got by the Congress Party
at the Centre? Are we not behaving -
responsibly here? Have we ever trans.
gressed our limits? Even when the
Congress Party in our  State was
breaking mykes in the Assembly,
we never behaved like that here.
They cshould learn leston from us.
That is why. Sir, whether the Andhra
Pradesh Government is reactionery
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or not, it is for the people of Andhra
Pradesh to judge. I would only quote
two things. When the Congress Party
left the administration there. when
it was defeated there in 1983, the
State's Plan was around Rs. 600 cro-
res. This year's Annual Plan ig about
Rs. 1100 crores. It has been increased
by our own efforts and not through
any additional Central grants, Central
grants remain only at 26 per cent.
During the 37 years of Congress
Party rule, this built only 40,000
Youses for the poor. In two years,
ve built 14,30,000 houses for the wea~
ker sections, We are supplying rice
to the people at Rs. 2|- a kilo. to 1
crore families and you call it a feu-
dalistic approach! If it is so, then
why are you supplying rice and
wheat to the tribal people at con-
cessional rates? Is it not feudalistic
approach? Why did you distribute
goats and cowg tp the poor peonls
under the 20 Point Programme? Ig it
not feudalistic? If some poor people
are given some benefits, you call it a
feudalistic approach? After so many
years of independence, if you are not
able to give two square meals a day
to the people and if sombody is giv-
ing them, you accuse him of a feu-
dalistic mentality, Is it fair? And you
call it as taking the State backward?
Sir. this is totally an unfair accusa-
tion and I have to condemn it, There
are so many statistics but I will not
take the time of the House and it
is for the people of Andhra Pradesh
to decide. They have decided it in the
past and they will continue to de-
cide it in fubture also. There is ano-
ther point which T want to raise, Mr.
Tewari says that Mr. N. T. Rama Rao
is preaching local loyalty, regionalism
and all that Sir, T will only give one
quotation. . .

MR. CHATRMAN. And with that
you will close.

SHRI PARVATHANENI UPEN.
DRA: No, Sir. :

= A

— — e — e
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MR. CHAIRMAN: With that quo~
tation, you will have to conclude,

SHRI PARVATHANEN] UPEN-
DRA. In a speech to the Legislative
Assembly Members in an orientation
course, this is what Mr, Rama Rao
said:

“I make bold to say that adult
franchise ig a powerful instru-
. ment of national cohesion and
solidarity, It is the duty of
people’s representatives to rise
above narrow considerations and
inculcate among the people  the
true spirit of national unity. They
must fight resolutely the divisive
forces that are splinbering our body
politic. They must fight the forces
of secession and disintegration.”

Is it preaching regionalism, Sir? Sir,
1 will give another quotation. In a
speech on the role of reglonal parties
in Indian political life, Mr, Rama Rao
says:

“The fear that is ofien expressed
about the lovalty of these parties to
the national ideals and their
commitment to the principles of
national unity and integrity is un-
founded. For instance, we of the
Telugu Desam party consider
ourselves ag Indiang first and as
Telugy later. We shall never place
our regional jinterest above the
national interest. We are prepared
to make any kind of sacrifice and
to meet any type of challenge for
the good fo our country as a
whole.” :

Now. Sir, for the benefit of Mzr.
Tiwari, T will quote one more thing
in Hindi.

MR, CHAIRMAN: Why? He under-
stands English.

SHRI PARVATHANENI UPEN-
DRA: Because sometimes while
speaking in English, he is committing
mistakes. Instead of telling one
thing, he is telling another.
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MR. CHAIRMAN: He is a profes-
Sor.

SHRI INPEN GHOSH (West Ben-

gal). He Is a professor of Indian
English.
st gqFaft SR Lrce

feate 5 ¥qA%, 1983 F FWT
F SARAT ¥ H Qoo THITS

G & ag -

‘gagd ¥ AF gqv Ao fa
F A7 9T I AT AT FLA
AT @\ AATIGA F AH
wea g ey o ®E AT
#§ w7 #g & T AT § @
W T @R AT FJE
fF qge ferqeat @ qig 39
qral g fgRet f5 o &t
W F AAWHA & ogd’
Fo & | fgerga & w7 AT
FY ga FE &g a1 dAEA
Ut fae s3m

MR. CHAIRMAN: Now, you sht_)uld
stop. You have made a very dignified
speech,

SHRI PARVATHANENI UPEN-
DRA: One minute, Sir,

MR. CHAIRMAN: I am afraid you
will spoil it.

SHRI PARVATHANENI UPEN-
DRA. I won't spoil it; T will maintain
the standard.

MR. CHAIRMAN: Conclude
another two to three minutes,

SHRI PARVATHANENI UPEN-
DRA: I will finish in five minutes.
(Interruptions) Sir. I have given the

in

. quotations to  prove that nowhere

NTR preached regionalism or put
{ regional loyalty above national
loyalty. This is completely an

untrue statement which Mr, Tiwari
made. Many papers wrote editorials

‘. about Mr, Tewari. Every paper cri-

ticised him. I do not want to quote
them. Every national newspaper

’
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criticised his statement and advised
him to exercise a little more restraint
in future,

I will only conclude by referring
to one or two statements briefly. I
do not want to go into details,

I respect Mr. Shiv Shanker very
much. I know him for a very long
time, He is an able son of Andhra

and T am very happy that he is in
the Cabinetl,

SHRI DIPEN GHOSH: Not of
India?
SHRI PARVATHANENI UPEN-

DRA. He has been entrusted with a
very high responsdbility,. We  are
proud that he 1s entrusteq with res-
ponsibilities like External Affairg and
Commerce., He has got a house in
Hyderabad and he can come there
any time, Every week he is coming
and he iz welcome I am happy...

THE MINISTER OF EXTERNAL
AFFAIRS AND WMINISTER OF
COMMERCE  (SHRI P. SHIV
SHANKER). I do not require your
permission to come to Hyderabad.

SHRI PARVATHANENI UPEN-
DRA. 8ir, 1 did not question his
right. I said, he is welcome., Is it
wrong to welcome him? My only
regret ig that... '

THE MINISTER OF AGRICUL-

TURE (SHRI G, S. DHILLON):
Sir... 1
SHRI PARVATHANENI TUFPEN-

DRA. I am not referring to you. You
are not concerned with this. You
are alsp welcome...

MR. CHAIRMAN,; Everybody
welcome to Andhra,

is

SHRI PARVATHANENI UPEN-
DRAjs Sir, these interruptions are
taking any time.. .

MR. CHAIRMAN: I know.
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SHRI PARVATHANENI TUPEN-
DRA. You complimented me for a
dignified speech., Let them  also
respect me for that.

My only regret is that whenever
Mr, Shiv Shanker comes to our State,
he throwg a brickbat at our Govern-
ment and goes on  cnlering into a
running commentary on so many
things. I do not want to go into the
merits of those issues. They have
been substantially  answered by the
Chiet Minister and the Stat; Govern-
ment. 1 wonder why a man, who is
s0 much respected, who is entrusted
with bigeer  responsibilities, enters
into controversies on petty things in
Andhra Pradesh and goes on needling
ug for nothing. That is my question.
And he has n, particular responsi-
bility also to  salvage the Andhra
Congress there because he represents
Gujarat and he has neo direct respon-

sibility in Andhra Pradesh., I can
understand if he hag some direct
responsibility. Anyway. I do not

want to go any further on that, But
T only wish in future at least, he will
spare us and he will decvote more
time and energy to Sri Lanka, South
Africa and the Commonwealth, If
he wants to contest the next election
from Andhra, one year before the
election he can start these things to
make his ground.

Then, about Mr. Janardhan Poojari
I made a reference in this House and
I need not go into the details of that
now. He ig a good man, a wery hard
working Minister, a simple man who
does not gtay in five-star hotels. Some-
times he also goes off the track. He
tolq the District Collector and other
high officials from a mike in a public
meetine near Visakhapatnam. “You
are all Central Government officers;
I will blacken your records; he cars-
ful”, and all that. He warned NTR,
There were banner headlines, “Jan-

ardhan Poojari warns NTR"...(In-

terruptions).

|
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MR. CHAIRMAN: Don't take it
seriously,

SHRI PARVATHANEN! UPEN-
DRA: No, I dont take it seriously.

Similarly, Mrs. Ram Dulari Sinha
comes angd says things. 1 do not want
to go into . those details also. But
these are the types of utterances we
are faced with. I have placed the
facts before this august House, Again
I repeai, we are capable of dealing
with you politically; we have dealt
with you ang we will deal with you,
and any number of Tewaris and
Janardhan Poojaris cannot change the
course of history of Andhra Pradesh,
ang you cannot salvage the Congress
Party for decades to come... (Inter-
ruptions)

MR. CHAIRMAN: I would request
Members on this side not to go on
making a running comentary on his
speech. He can say anything. I
will givy opportunity to you to say
anything.

SHRI PARVATHANEN! UPEN-
DRA: Whataver they may say it will
not change the mood of the people
of Andhra Pradesh. In fact, these
things would onlv help us: to be
frank, they are helping us, they are
rousing the people, people are com-
ing in defence of us. But what is
the net result? What iq the effert on
the Centre-State relations? That is
my main worry today. That is why
I have confineq myselt to the para-
meters of tha discsusion anq I have
not gone beyond that and T have not
said anything against the Central
Government. I have not criticiced
the Cvntral Government how the
Central Goevernment jg treating our
State, whether with partiality or with
fairdess. T am not poing into any
detai's. Tt is not within the hounds
of todav’s discussion. I onlv plead .
at the enq that there should be
some propriety some code of con~
duct, for the people in Government.
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Politica.ly. yes. Congressmen, Con-
gress leaders, their General Secreta-
ries, can talk anything. Our General
- Secretary also will criticise. But you
are entrusted with 5 specific respon-
sibility of ruling this country, run-
ning the administration of this coun-
try. You concuntrate on that, not
needle the State Goverments, parti-
cularly those run by non-Congress
parties. You should be more consi-
derate towards them. Even if they
make a mistake, you should point it
out to the Chief Minister. Many
senior Ministers are there, We have
no complaints against them. They
have hag lunches with our C.M. and
have discussed with him g0 many
things. 1 have no complaint against
senior Ministers. It i3 only these
chhota, chhota people. I am ex-
cluding you, Mr. Shiv Shanker, from
these chhota, chhota Ministers. 1
have requested the Prime Minister
also a few minutes back, “Please
come ang listen; gt least you give an
assurance that you will calj the poli-
tical leaders and Chief Ministers to
evolve a code conduct so that at least
in future everything will be peace-
ful., This is my earnest request, I
stand by that. Sir, I am grateful to
you for having given me this op-
portunity. Thank you, Sie.

MR.
Tewari.

CHAIRMAN: Now, Mr.

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF PUBLIC
ENTERPRISES (SHRI K K
TEWARI): Mr, Chairman, 8ir,....

SHRIMATI RENUKA CHOWDH-
URY (Andhra Pradesh): Sir, before
Mr. Tewari starts speaking, 1 must be
allowed to make a point of personal
explanation. Please permit me.

~ MR. CHAIRMAN: You send a chit.

SHRIMATI RENUKA CHOW-
DHURY; I have already sent it, Sir.
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MR. CHAIRMAN: I will logk
it.

SHRIMATI RENUKA CHOWDH-

URY: Sir, thig personal explanation
is relevant to this dQebate,

MR. CHAIRMAN: No, no. It will
come later, after Mr. Tewari has
spoken.

S8HRIMATI RENUKA CHOWDH-
URY: It is with regard to Mr. Tewari
only, Sir.

SHRI PARVATHANENI UPEN-
DRA: Sir, let her finish her point of
personal explanation ang then he
can start speaking.

SHRIMATI RENUKA CHOWDH-
URY: Kindly allow me, Sir,

MR. CHAIRMAN: Madam, let Mr.
Tewari say what exactly he has
said. Let us have something on re-
cord.

SHRIMATI RENUKA CHOWDH-
URY: I have something on record
ang I have some evidence,

MR. CHAIRMAN: I will give you
an opportunity for your personal ex-
planation after Mr. Tewari hag gpo-
kam, < -

SHRI M. S. GURUPADASWAMY
(Karnataka): Sir, kindly allow hgr
now or allow me to speak. -~ ¢

MR. CHAIRMAN: Now, Mr. Up-
endry has spoken. It ig Mke this:
Mr. Upendra and Mr. Tewari; then
Mr. Gurupadaswamy and Mr. Bhar-
dwaj. Thereafter, if ithere i« anything
left—1 do not think that there will
be any—and if you still want some-
thing, T will allow you. -

into

SHRI NIRMAL CHATTERJEE
(West Pengal):  Sir, on a point of
order.

MR. CHAIRMAN. Very good.

SHRI NIRMAL CHATTERJEE: Sir
in a Short-Duration Discussion, the
procedure followed is that it is al-
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ways party-wise. First, it ig the
initiator of the discussion and then
it 1s party-wise only.

SHRI KALPNATH RAIL
Pradesh): No, no.

SHRI NIRMAL CHATTERJEE:
After the initiator, one from that
side and one from this side. That
is how we go about it. (Interrup-
tiong). ,

MR. CHAIRMAN: You gee, this is
a different matter. Here ceriain
charges have been made against Mr.
Tewari. Now, it is for Mr, Tewari
to say what he said and what he did
and so on. I follow the correct pro-
cedure. Yes, Mr, Tewari.

SHRI K. K. TEWARI: Mr. Chair-
mean, Sir, I am very happy to hear
Mr. Upendra who described me ag a
“chhotae’ man, a very very small fry.
. I am not feeling unduly perturbed
by his description of a Member in
the House, who is also a Minister, to
whose utterances he has taken very
strong objection and whom he has
described in these terms. . -

(Uttar

Sir, for quite some time, after Mr.
Upzandra exploded on the horizon of
Andhra polities, in all his gplendour,
ag the spokesman of an edually new-
ly exploded party in that State, I
have been irying to figure out some
of the missing linkg in his evolution
from Rail Bhavan to the Rajya
Sabha. . * )

Sir, after I hearq him cpeak, I am
iully convinced that ng person weuld
hava played the role of the famous
character in literature, Sencho Pan-
za, better than Mr. Upendra and,
Sir, the House knows who his famous
Don Quixote is. Thereforz, I would
not go into those broadsides after
having mentioned this, but I will
concentrate mainly on the theme of
the discussion,

Sir, I went to Andhra Pradesh on
the 20th June and, on the 2Ist, Y
was in Guntur and I inaugurated a

|
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couple of official projacts which had
been complet:d under the 20-Point
Programme. 1 made very brief
speches in which I did not refer to
the Telugu Desam Government or
to its great leader, the saviour, even
once, After that, I went to the
District Congress (1) Committee
meeting and, in that meeting, of
course, I gave my analysis of the
political situation in Andhra and in
the country as a whole, Sir, I also
drew the attention of the Congress-

men to the jinternational situation
and the danger that the country
faces today. I exhorted them to

remain loyal to the Congress tradi-
tion of patriotism, mnational unity
and progressive policies of the Indian
National Congress for socio-economie

changes. After that, I went to Tiru-
pathi because I wag inviteg by the
District Congress (I) Committee

there. Sir, you are aware and Mr.
Upendra and his friends on the op-
position should also be aware that no
such meeling is open to the press. I
don’t know if the Telugu Desam
Government of Mr. Upendra had
planted some spies..

SHRI PARVATHANENI
DRA: Three fourth of your
men are our gympathisers,

UPEN-
party-

SHEI K. K. TEWARI... . to distort
my speeches, to wrench them from
the context and to get screaming
headlines in a highly partisan local
press after my speech in Tirupathi. I
read these speeches of mine in which
various constructions were put on
my statements to my party people.
1 was just waiting to reach Hydera-
bad and then talk to my party peo-
ple. In the meantime, the next day,
the hon. Chief Minister N. T. Rama
Rao Garu of Andhry and his captive
faithfuly; led by Upendra Garu...

SHRI PARVATHANENI UPEN-
DRA: What is that? Will you allow
that? I did not refer to their Jeader
and whether they are slaves of their

.
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leader or not. I did not refer to
that. ‘I could have said that.

MR. CHAIRMAN: No, this ig not
mnparliamentary,

SHRI K, K. TEWARI: I did not say
‘slave’. The captive faithfuls of the
Telugu Desam Mafia launched on a
Pavlovian reaction. It was a Pavlo-
vian reflex, immediate and in a kind
of paranoeic fury, They useq all
kinds of invectiveg against me de-
manding my blood for having made
certain statements to my party
workers. That really came as a
grievoug shock to me because I was,
ag he himself had admitted, a guest
of (he Stale Government, [ nad noi
issued any public statement. I had not
delivered a public speech. The State
Government ghould have verified
irom me what statement if at all, 1
had made if they were so worried
after my speech at Tirupati. If they
were go rattled to the bone, to the
marrow, N, T. Rama Rao Garu and
Upendra Garu could have called
me.. .

SHRI GHULAM RASOOL MATTO
(Jammu and KXashmir): What is
‘Garu’?

MR. CHAIEMAN: It is an expres-
sion of respect. . S

SHRI K. K, TEWARI: ... to a cup
of tea and sought my clarification.
But they were not waiting for that
because there wag something else at
the back of the mind. Now he is
washing hig hands off the conclave
politics to the great embarrassment
of Shri Atal Bihari Vajpayee and his
other friends.

MR. CHAIRMAN: Why do you in-
volve him?

SHRI ATAL BIHARI VAJPAYEE
{Madhya Pradesh): Sir, I have been
provoked.

SHRI XK. K. TEWARI: It is after
a Tong time that I am geeing you in
thi; House. We missed you for
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nearly two years. It is so good that
you are here now.

MR. CHAIRMAN: Is it good for
Mr, Atal Bihari Vajpayee or good for
The House?

SHRI K. K. TEWARI: Sir, it is
good for me at least,

SHRI DIPEN GHOSH: -It is good
for Mr. Tewari also becaugs Mr.
Vajpayee has not gone over there.

SHRI K. K. TEWARI; Sir, next day
What happened? When rave notices
and screaming headlines appeared i
tha newspapers, Mr. NTR and Dis
friends in the Telugu Desam, in fury
they met you at the airport. Sir, you
are the Vice-President of India. You
Were approacheq by Shri NTR and
then a similar complaint was lodged
to the Governor of Andhra Pradesh.

SHRI PARVATHANENI UPEN-
DRA: Why is he bringing the Chair?

SHRI K. K. TEWARI: He does not
ceage to be the Vice-President, :

MR. CHAIRMAN: He ig giving me
a respected place.

SHRI PARVATHANENI UPEN-
DRA: He says that he made 5 com-
plaint to you.

MR. CHAIRMAN: He gaid that he
met me.

SHRI K. K. TEWARL: Then, Sir,
the poor Governor has been villified
day in and day out. Telugu Desam
MLAs have come out with signed
statements calling her g Congress
spy, People who talk of norms
should.. . (Interruptions),

SHRI PARVATHANENI UPEN-
DRA: Sir, I am on a point of order.
You have set some guidelines for the
discussion. He is going off the trarck
as ususl. He got into trouble because
of that and he is again doing that.
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Why does he drag the Governor
here? There is no relevance...(In-
terruptions),

MR, CHAIRMAN: I uphold the
point of order. The Governor should
not be brought into this debate,

SHRI PUTTAPAGA RADHA-
KRio>HNNA (nnwnra Pradesh). Let
the words referring to the Governor
be expunged.

MR. CHAIRMAN: You please sit
down.

- I ] Yoo FT_om

SHRI K. K. TEWARI; Mr. Chair-
man. Sir, Shri N, T. Ramarao garu
then shot out a letter to the Prime
Minister. And then I said, not again
in a public meeting and I am not
resisting from some of my statements
to which 1 will come later but with
a great sense of fulfilment—And Mr.
Upendra hag quoted from the ‘Deccan
Chronicle’. 1 am quoting, Sir, from
the ‘Indian Express’ ang everybody
knows that the Congress hag never
been a hot favaurite with the ‘Indian
Express’,

SHRI SURESH KALMADI (Maha-
rashtra): These days it is.
(Interruptions)

SHFRI K. K. TEWARI. Sir, I quote:
“Union Minister maintained.. .’—
Sir, thig refers to my press conie-
rence. Again T must clarify. I had
not called that press conference to
repeat what I had gaid there or what
I had rot said. This press conference
was scheduled earlier because I had
alsp tu address the All-India Mining
Congress and. after that 1 was sup-
posed to meet the press. Ang that
wag part of my original programme.
So. there was no question of my
holding the press conference reiterat-
ing what I had said and what had
appeared or manivulated to oappear
in the press by Mr, Upendra ana his
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friends, (Interruptions). Mr, Chair-
man, Sir, I stick to my guns and I
repeat in the House what 1 had said
in my party meeting, and I have not
resileg from that. Sir, I had said that
the legitimate political activities, the
entire range covered by the political
activities ag sanctioned by the Con-
stitution of India, is to highlignt the
grievanceg of the people, and for that
a mass mobilisation and involvement
of the people at the grassroots is the
necessary mechanism to expose the
misdecds and the wrong doings of
any Government whether it is
Andhra Pradesh or anywhere. (In-
terruptions),

SHRI PARVATHANENI UPEN-
DRA: No, no. You said “liberation
struggle” and not mass movement.

SHRI K. K. TEWARI; If there is
no sense of the English languag~, de-
liberate or otherwise, if there is no
senge of the nuances and the subtle-
ties, (f the words which are sought
to he put into somebody’s mouth, I
cannot help jt. Magg mobilisaticn of
people will never mean a call for
liberation. I did say that the Telugu
Desam Government ig subverting
the administrative and political
norms in Andhra... norms and insti-
tutions which were built and nurtur-
ed by the Congress Party for 30
yearg n Andhrg Pradesh,

SHRI PARVATHANENI UPEN-
DRA: That is why the people reject-
ed you thrice. (Interruptions),

SHRI K. K. TEWAFRI, Mr. Chair-
man, Sir...

_ MR, CHAIRMAN: Do not put -on
Tecord any.interruptions,

SHEI K. K. TEWARI. . Mr.
Upendra is very proud of Andhra
heritage, he will not deny...

MR. CHAIRMAN: Mr. H. K. L.
Bhagat, you have violated the rules
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floor between the speaker and the
Chaur.

THE MINISTER OF PARLIAMEN-
TArY AFFAIRS AND MINISTER
OF ¥OOp AND CIVIL SUPPLIES

(SHR1 H. K. L, BHAGAT): I am
sorry, Sir. My apologies.
SHRI K. K, TEWARI: Sir, Mr.

Upendra will not deny that for 35
years the Congress party, the pro-
gressive ang stable 1cgime of the
Congresg in Andhra, whether it 15 in
terms of industrial infrastructure or
whether it is in power, excesg power,
‘or in industry or irrigation or com-
munications or... (Interruptions),

.. MR. CHAIRMAN: I told him not to
make a running commentary on your
speech. I now tell them not to
make a running commentary on his
speech,

SHRI K, K. TEWARI: Mr. Chair-
man, Sir, I said that all these achie-
vements of Andhra, they belong 1c
the Andhras. I have not contributed
anything. My State of Bihar or U.P.
or, for that matter, Maharashira has
not contributed to the building up
of Andhra as it is today and it ig the
legacy of the Congress and the conti-
nued stable regime of the Congress
and progressive stalwarts that it has.
(Interruptions). Your bistorv is
very dubious. That is not my history.
Your history ig dubious,

MR. CHAIRMAN: Address the

Chau-

SHR:I K. K. TEWARI; Therefore,
Mr, Chairman, I said that the insti-
tutions built over the years, over
the decades in the Congress i{radi-
tions. established by the Congress,
the Indian National Congress, tley
are sought to be subverted and erod-
ed by a group of people whg have
neither commitment to any known set
of ideological principleg nor to any
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political background., Their political
ancestry is unknown. I said, iheir
political ancestry is unknown. I said
this. (Interruptions),

SHRI PARVATHANENI UPEN-
DRA. Mr, Chairman, Sir, I am on a
pomnt of order,

MR. CHAIRMAN: The House 18 in
good humour. Let us hear the point
of order.

dpe -

SHRI NIRMAL C‘HATTERJEE
Sir, I am also on a point of order,

MR. CHAIRMAN: You are ou a
point of disorder. Please sit down.
(Interruptions). Yes, Mr. Upendra.

SHRI NIRMAIL. CHATTERJEE:
Sir, ..,

MR. CHAIRMAN: No, no. He has
raised the point of order first, You
raised it later. Therefore, I will

give him the chance first and you
later, ‘

SHRI PARVATHANENI UPEN-
DRA: Sir, while speaking 1 have
exercised utmost restraint. I did not

go into the history of the Congress

Party or their ancestry. (Interrup-
tions), One minute. What is this
Sir? What ig this?

Sir, though I was also tempted to
make some remarks 1 did not refer
to their leader. I did not gven men-
tion hig name, though I had valid
grounds to do so, because the Prime
Minister replieq to the Chief Minis-
ter, which wag not helpful. I want-
ed to quote. But I did not want 1o
drag his name in this discussion. But
Mr, Tewari is continuously needling
us, passing disparaging remarks
against our party and our leader and
we will not tolerate it,

¥ A

SHRI K. K. TEWARI: Mr Chall'-
man, Sir, I am deliberately very
restrained_



287 Short Duration Discussion [ RAJTYA SABHA] against certain State Govts,288

on Tep rted statements of
some Union Ministers

MR, CHAIRMAN: Yes, you are
restrained.

SHRI K. K. TEWARI; Mr. Chair-
man, Sir,...

SHRI NIRMAL CHATTERJEE:
Sir, I am on a point of order.

MR, CHAIRMAN: What ig your
point of order?

SHRI NIRMAL CHATTERJEE:
Sir, 3 few minutes back Prof., Tewari
wag talking about nuances of Eng-
lish, Now, I just heard him mention-
ing to Dipen Ghosh: ‘You have a
dubious history’. Is it Parliamentary
to refer to a Member of Parliament

and telling him that he hag a dubious
history?

MR. CHAIRMAN: As I understood,
he referred to the party and not to
the person. If it is to the person, I
will remove it from the record.

SHRI K. K, TEWARI. I referred to
the dubious role of the party.

SHRI DIPEN GHOSH: Can it be
attributed to a party also?

MR, CHAIRMAN: To the best of
my knowledge—and I have been in
Parliament for twenty years—any-
thing said about a party saying that
its record is all dubious etc, will
not be a breach but if you say it
about the person, it would be, There-
fore, I will look into the record and
if Mr. Tewari has said to the person,
I will remove it from the record. 1If
it is about the party, it will remam.

SHRI NIRMAI, CHATTERJEE:
Can he say scoundrel to a party?

MR. CHATRMAN: Scoundrel ig un-
pariamentary; dubious is Parlia-
mentary.

SHRIMATI RENUKA CHOWDHU-
RY: I am on a point of order. Mr.
Tewari ig a Professor of English and
under the guise of a Professor of

-
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English, he thinks he ig a patent on
English and, Sir, he referred to the
expression Pavlovian reflexes about
this side where there are laymen.
They do not know what Pavlovian
reflexes means; it can be derogatory
...(Interruptions), I request...

MR. CHAIRMAN: I do not remem-

ber; 1 will look into the records and
decide,

SHRIMATI RENUKA CHOWDHU-
BY; You can refer to it just now.

SHRI DIPEN GHOSH: As soon as
a Member from thig gide stands up
to speak, there have been Pavlovian
reflexes from that side.

MR, CHAIRMAN: Now that com-

pliment has been exchanged, you sit
down.

SHRIK. K. TEWARLI: I wag referred
to the letter, When the letter was sent
to the Prime Minister, I had expected
that when a debate of this nature ex-
plodes in the newspapers, N. T. Rama
Rao Guru and his friends will join the
debate and there will be g healthy ex-
pression of views because 1 founq CPI
party, and BJP both falling head over
heals in organising demonstrations
against rampant corruption undec the
regime of Telugu Desam Government,
So, T thought, the atmosphere is al-
ready appropriate ... (Interruptions)

MR. CHATRMAN: Interruptions will
not go om record.

SHRI K. K. TEWARI: Mr. Chair-
man, when I found the Conclave
collaborators of Mr. N. T. Rama Rao
also raising these matters— Conclave
collaborators like the BJP, Janata,
CPI, CPI(M) angd their friends—were
agitating on certain matters of vital
political interests in the State. I
thought, Shri N, T. Rama Rao will
have the guts, wil] have the courage,
as he is rumoured to have, ag he &
alleged to have, courage and guts, he
would join issue ang that there will
be a healthy debate...
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5.00 p.Mm,
SHRI PARVATHANENI
Rﬁ: With you?

|
UPEND-

| .
SHRI K. K. TEWARI... through-
out the State and the country. RBut
Sir, why should he run to the sheal-
ter of the Prime Minister whom he
was villifying in the dirtiest of
terms and 1 use the expression which
Shri N. T. Rama Rao had used...
(Interruptions) '

SHRI PARVATHANENI UPEN-
DRA: Sir, on a point of order.

o
SHRI K. K. TEWARI: Let me use
the word. (Interruptions).

SHRI PARVATHANENI UPEND-
RA: Sir, he is trying to quote some-
thing against the Prime Minister or
in favour of the Prime Minister, T do
nol know. We did not want to bring
in the Prime Minister. But if he does
s0, vou cannot restrain the subsequent
speakers, This is what I wanted fo
say. If he brings in extraneous mat-
ters, he will have to face the same
thing from this side.

MR. CHAIRMAN: Mr. Upendra, I
was going to say, before you raised
the point of order that just like you,
Shri Tewari a 1so made a dignified
specch so far.

-

SHRI K. MOHANAN (Kerala): This
is the joke of the century. I very
much apgreciate.

MR. CHAIRMAN: Please conclude
now.

SHRI K. K. TEWARI: Mr. Chair-
man, Sir, coming back to....

t
MR. CHATRMAN: You only refer to
what they said about you. .

SHRI K. K. TEWARI: 1 would like
to auote the ‘Indian Express’; what
came out in the ‘Indian Express' after
my press conference—I quote: “The
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Union Minister maintained that he
had calleq for an action programme of
demonstrations, processions and going
to jail, if necessary, as an e<ercise in
political education of the pcople. He,
however, denied asking the people to
take to the streets to toppie the State
Government”, This is what the Hy-

derabad edition of the ‘Indian Express’
said.

MR CHAIRMAN: Apart from the
Indian Express, you say it now. Every-
body will be satisfied.

SHRI K. K. TEWARI: Sir, I gave a
call to my partymen in the party
meeting for mass mobilisatios for ex-.
posing the misdeeds of Telugu Desam,

MR. CHAIRMAN: But the charge is
that you said that they should rise in
revolt, If you have not said it, this is
your opportunity to say that you have
not said so. You should say it now an
close the chapter. LR

SHR1 K. K. TEWARI: Sir, how do
you believe....

MR. CHAIRMAN: I would not be-
lieve, (Interruptions) .

SHRI NIRMAL CHATTERJEE: Sir,
as a representative of the House you
have said that you would not believe
him. e

SHRI K. K TEWARI: When mak-
ing political sbeeches, we do not

‘switch off our brains. Qur brains are

till on. When I make a political
speech, do you believe or does any-
body in this Heuse including Shri
Upendra, believe that while tak-
talking to my partvmen, 1 wiil give a

call like this? Will I borrow the
phraseology of the Marxist Party
(Interruptions)

SHRI DIPEN GHOSH: When I
speak, you wil get the reply. (Inter-
ruptions)

SHRI NIRMAL CHATTERJEE: You
have a party also or you cnly belong
to the Government?
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MR. CHAIRMAN: Mr. chatterjee,
you will not agree to admit him in
your party. Please conclude now, Mr.
Tewari.

SHRI K. K. TEWARI: Sir, I am
proud to belong to the Indian Nation-
al Congress....

SHRI ATAL BIIIARI VAJPAYEE:

(¢9)

SHRI K. K. TEWARI:.... with a
rich heritage, rich history, history of
heroic sacrifices, for winning frecdom
and consolidating that freedom and
bringing about changes, which are
now reflected in our strength and In
our stablity. 1 do not have to borrow
these examples from the Opposition,
inuch less from the Marxist Party,
whether it is the CPI or the CP1(M).
Thercfore, Sir, what I said had no con-
nection with these two expressions,
particularly, ‘call for strike’...

SHRI PARVATHANENI UPEND-
RA: ‘Liberation’.

SHRI K. K. TEWARI: These were
distortions  deliberately put into
‘Benadu’, the newspaper which is the
mouthpiece of Telugu Desam.

SHRI PARVATHANENI UPEND.
RA: On a point of order. Sir, he is
misquoting me. I read from Deccan
Chronicle. T gave the date, the name
of the paper, the owner of the paper
and the cditor of the paper, Now he
says, ‘Eenadu’. I never referred to
‘Eenadu’ in my speech.

MR. CHAIRMAN: Why should vou
say that he cannot refer to it?

SHRI K. K. TEWARI: Sir, as usual,
as the whole State has been taken for
a ride by Shri Upendra and his Telugu
Desam #riends, similarly this paper
also mght have heen taken for a ride
by them. What I said. 1 stick to that
in Andhra political institutions, demo-
cratic inftitutions are under imprece-
dented agsault. All norms are heing
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subverted. Thercfore, the Congress-
men, they have the responsibility, they
owe to the people of Andhra to edu-
cate the masses and launch a mass
movement to expose this Government,
We wil not topple them, th2y will be
toppled by their own sins, by their
own acts of omission and commission.

Then, Sir, coming to the last part,
just now Upendra Garu was threaten-
ing me, holding out dire threats, See
how he threatened me. Again from the
Indian Express I am reading out what
he said in a statement. He said:

“Mr. Upendra apprehended that
such vituperalive and irresponsible
statements by visitng Union Minis.
ters, if not checked, might lead to
unhappy reactions among the people
in general and the Telugu Desam
party workers in particular ”

He uscd the words ‘unhappy reac-
tions’. The threat was to violence:

SHRI PARVATHANENI UFEND-
RA: On a point of personal explana-
tion

SHRI K. K. TEWARI: There is no

point of order. What happened ulti-
mately, you must have been told. I

cxercised my democratic right, duly
sanctioned by the Constitutior gnd

conventiong which have been aceepted
by all political parties in thiz coun-
try. I wag relurning on the last day.
Sir, a crowd of bandicoots wag col-
Iected. . C

SHR1I PARVATHANENI
RA: Thi: is unparliamentary.

UPEND-

SHRIMATI RENUKA CHOW-
DHURY: This is an unparliamentary
word. It should be expunged. (Inter-
ruptions). We want your ruling, Sir.
(Interruptions). We want an apology.
He is supposed t{o be the master of
the Ianguage. He is deliberately using
the word. (Interruptions). :
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SHRI K. K. TEWARI: All right, T
withdraw the word, Sir. Let me put
it like this. A crowd, g riotous mob,
wag collected at the airport and the
purpose was to lynch me, Shri Tipen-
draji roferred to me as having fled
away. That is not in my nature, Upen-
draji, to run away. I am not made of
that stuff. Your Government came,
your adirinistration came, they touch-
ed my fiet and they said, Sir, nothing
will heppen to N. T. Rama Rao but
we will lose oupr jobs and vou don’t
know tha Kkind of people who have
been collected there, you do not know
the missiles and weapons they carry.

SHRI PARVATHANENI UPEND-
RA: On a point of personal -xplana-
tion. It will be the last one (Inter-
ruptions), One minute, Tewariji. On
a point of personal explanation,

SHR! K. K.

TEWARI You are
wasting my time. (Interruptions).
No. Mr. Chairman,

Therefore, I had to lake a detour
to go to the aircraft when T knew
that Miss Chowdhury wag leading the
delegation.

SHRIMATI RENUKA CHOW.-
DHURY: [ am not ‘Miss’, I am ‘Mrs.’
for your information. YOU should not
pass such dubious remarks, (Inter-
ruptions).

MR. CHAIRMAN: In Mr. Tewari's
place I would have welcomeq it.

SHRI K. K. TEWARI: Sir, when 1
was to'd in the aircraft that Miss
Chowdhury.... I am sorry, Mrs,
Chowdhury was leading the demons-
tration, then I regretted that I had
‘taken a detour. (Interruptions)

" SHRT PARVATHANENI UPEND-
RA: Sir, you are not allowing me, hut
you are a'lowing him to go on.
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SHRI K. K. TEWARI: My last point,
Sir...

MR. CHAIRMAN: Yoy lack sense of
honour. You are saying things which
you should not. You have done 5 good
job. Don’t apoil it. Please sit down.

SHRI K. K. TEWARI: Sir, T had to
rebut the charges of Upendraji. When
he said that conclaves were all that
innocuous. ...

MR. CHAIRMAN: You want to men-
tion that. All right.

SHRI K. K. TEWARI: The facts are
otherwise.

MR. CHAIRMAN: You will get only
five minutes.

SHRI K. K. TEWARI: My Chairman,
when you read the newspapers in
which the reports were published
about the goings on in the conclave
meetings, the list gpans the entire
spectrum from the CPM to BJP, Con-
gress (J) and so on and Bahuguna's
outfit also. Everybody was present.
This gives a total, complete picture
of political demonology in India. What
they said, what NTR said

SHRI VISHVJIT PRITHVIHIT
SINGH (Maharashtra): Highly ob-
jecting.

SHRI K. K. TEWARI. That is figu-
rative use of language. That is not the
literal meaning of the word; it is figu-
rative, Sir, the entire thrust was, this
is what NTR said, the Centre is a
myth. Will Mr. Vajpayee deny, will
my CPM friends deny whether it is a
fact or not that NTR described the
Centre as a myth, the Centre
which has led India togcther
and that Centre was described a5 a
myth? Then, Sir, came the 1984 parlia-
mentary elections.



-

295 Short Duration Discussion [ RAJYA SABHA] against certain State Gotts.oq6

on Teported statemcents of
some Union Minislers

SHRIMATI RENUKA CHOWDH- ;

URY: This is all irrelevant to the
issue.

SHRI K. K. TEWARI: He caid, Sir,
our constitution—this is what NTR
is saying—speaks of a federal govern
ment, One party rule does not bene-
fit any one. ’

SHRI PARVATHANENI UPEN-
DRA: Sir, if he goes into details of
all those things, there is no limit.

MR. CHAIRMAN: Look here, I am
very carefully foliowing. You said
that Rama Rao has nol said, the
Chief Minister hag not said....

SHRI PARVATHANENI UPEN-
DRA: In one sentence I said it.

SHRI K. K. TEWARI: I am quoting
him, In the press conference what
he said, T do not question hijg patrio-
tism. No, Sir, far from it;
I am not questioning that, (Interrup-
tions). What I am saying is that
political exigencies and compulsions
ultimately lead to such degeneration
asyou find in Punjab. Let s not play
with fire and let ug not allow ghort-
term political interests to cloud our
vision of the larger interesis of the
couniry. (Interruptions),

MR. CHAIRMAN: No interruption
will be recorded. . .

SHRI K, K. TEWARI. “Ther, must
be a federal Government at the
Centre. One party rule does not
benefit any one. This has been pro-
ved again and again”’. This he said
after the 1984 parliamentary elec-
tions when our Government was in
absolut, majority. With unprecedent-
ed majority we have won. That is
the background.

MR, CHAIRMAN: Please conclude.
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SHRI K. K. TEWARI: If there is
to be national unity, then what is
quoted of Mr. N. T. Rama Rao as
championing the cause of the States
and other things, are they in favour
of the country? Whep there is an

elected Government representing
the people of India, he says we
should have a federal] Government

meahing thereby... (Interruptions).

PROT. C. LAKSHMANNA (Andhra
Pradesh): I am on a point of order.
... (Interruptions).. . :

SHRI K. K. TEWARI: How can a
federal Government be there when
there is a majority Government at
the Centre? :

MER. CHAIRMAN. Mr
(Interruptions)

Tewari. ..

...(Interruptions).. .

MR. CHAIRMAN: Nothing will go
on record. I am op my legs.

SHRI DIPEN GHOSH:
terruptions)., . .

¢ (In-

MR. CHAIRMAN: The Chair ig on
its legs. Everybody in a democracy
has got a right to say that the other
Government <hould go but only,
theyv should do it in a proper, digni-
fied language. That is all. The only
complaint against Mr, Tewari was
that he said that il should be set aside
by revolt and agiiation or that kind
of thing, You have answered it very
well. So, you can conclude your
speech now.

...(Interruptionsy...

SHRI K. K. TEWARI: Sir, if you
permit me, I will take two minutes
only.

SHRI SATYA PRAKASH MAL-
AVIYA (Uttar Pradesh): Sir, I have

**Not recorded.
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a point of order. My point of order
is that the agenda paper says that
during this Short Duration Discussion,
S0 and <o are to raise g discussion on
ithe reported statements of somp Union
Ministers against certain State Gov-
ernments and the Judiciary during
their visits to those States., There-
fore, Sir, Mr. Tewari cannot refer to
-Mr. Rama Rao’s speech in 1984...
(Interruptions).. . .

MR CHARIMAN: No point of
order; I do not agree with the con-
tention, Mr. Tewari will now conclude
in one minute.

! a

SHRI K. K. TEWARI: Therefore,
they organised conclaves, which
never happened before in any civiliz-
ed politica] ordzr. In West Bengal, a
Government, claiming to be popularly
elected, itself gives a call for a bandh
of the State against the so.called
wrong policieg of the Central Gov-
ernment... (Interruptions).. These
are things which cause strain in the
Centre-State relations. When you
take g political decision, you must be
prepared to face healthy political
criticism. Thig intolerance does not
speak well of your political commi.t—
ments and your political stability in
the States. Thank you, Sir.

SHRI PARVATHANENI UPEND-
RA: Sir, I am on a point of personal
explanation,

J . (Interruptions) ..

SHRI NIRMAL CHATTERJI_L‘E:
Why don’t you spare ithe word ‘‘civi-
lization™?

MR. CHAIRMAN. Personal expla-
nation only.

SHRI PARVATHANEN! UPEND-
RA: Yes, Sir. Mr. Tewari read out
an extract from a newspaper saying
that I had theateneq him. It is not a
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fact., What he read out itself shows
that if such things go on, there will
be adverse reactions Uunnecessarily
and that shoulg be avoided.

SHRI K. K, TEWARI: It i; orga-

.(Interruptions)

nized violence. This is something
very vital to the debate. Here also
he referred to that, That is the cri-
ticism. Then, in the Congress-I

ruleq States where these leaders go
cvery day, if for that  criticism—
though the Congressmen hate doing
it— it means that if the thesis that
he 15 propounding is acceped, then if
anybody does it he will be subjected
to violence and he wil} be subjected
to murderous, riotous mobs organi-
zed by political parties.

MR. CHAIRMAN.: Violence
not there,

SHRI PARVATHANENI UPEND-
RA: Let me complete, Sir. There
was no threat. We were very much

was

worried about his safety... (Inter-
Tuptions),,. That is why the
Chief Minister himself gawe special

instructions,. . (Interruption). . .

MR. CHAIRMAN: You are eroding
into the time of Mr. Gurupadaswamy.

SHRI PARVATHANEN! UPEND-
RA. In one minute I will finish,
Sir, He issued persona}l instructions
to mscort him and conduet him
safely. What he is objecting to j; do- -
monstrations. He himself pleaseg that
in democracy everybody has a right
to domonstrate and organiz, proces-
sions but, at the same time, he is
objecting to demonstrations, That is
unfair... (Interruptions)..,

SHRI K. MOHANAN: At least
occasionally he can visit West Ben-

gal and Tripura also.... (Interrup-
tions).. .
MR. CHATRMAN: Mr. Girrupada-

swamy. After that Mr. Bhardwaj
will reply and eng the debate.
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SHRI M, S. GURUPADASWAMY:
Mr. Chairman, Sir, 1t is not in my
nature to indulge in much raking or
in steri'e confronitation. I am a co-
sponsor of this debate, and there is
no malicious intention to attack any
friend, any individual, any Member
of this House, The purpose is to see
that some standards, decensy, propr:-
ety and honour are observed in pub-
lic life, especially by those who holrd
responsible positions both in the Ge-
vernment and in the Opposition.

Sir, I am not here to defend Mr.
Ramakrishna Hegde, the Chief Minis-
ter of Karnataka. He is strong en-
ough to defend himself, I am not
also. here to attack my friend Shri
Bhardwaj, for the purpose of villify-~
ing him,

Sir, before I deal with the main
issue, will you permit me to make u
few preliminary remarks regarding
the political set-up within which we
are functioning? Sir, you are aware,
we have a written Constitution, we
have a federal set-up, and in this
system the legal sovereignty resides
in the Constitution, not in any wing
of the Government. The political so-
vereignty resides in the people, and
Parliament represents that political
sovereignty. Thisz basic axiom has
got to be understood by all of us.

In a federal system one has got te
be very careful in running the affairs
of the nation, particularly when dif-
ferent political parties run the Go-
vernments in different States. There
was a time when a sigle political
party was almost ruling the entire
country. That situation has gone
now, perhaps, for ever. Angd that en-
vironment, we cannot get back. The
statesmanship, the genius, the saga-
city lies in taking all the State Gov-
ernments along with us in running
the affairs of the nation. And here
the most important principle is co-
existence, not confrontation, I' .be-
lieve in politics of reconciliation,
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friendship and goodwill, When we

are having an array of different gov-
ernments functioning at different le-
vels, I expect thiz norm to be observ-

ed by all the politica]l parties and
their leaders and especially  those
who are in Government. Sir, I do

not want to dilate upon what the con-
straints, the parameters within which
the political leaders and especialiy
the Ministers have to function or
should be,

In 3 federal set up where different
politica] parties are poised against
each otner a lot of restraints are ne-
cessary from each. That has got to be
on the basis of reciprocity and mutu-
ality. Otherwise this great country
of ours will fal] to pieces. Our de-
mocracy will be eroded and will not
be successfully carried forward. The-
refcre, Sir, I would like the Ministers
at the Centre, the Ministers at the
State jevel, the leaders of political
partiey within certain parameters,
within limits and within restraints.

Now, Sir, I am raising a very vital
Guestion, It is not a question which
has cropped up in a verbal duel bet-
ween the Chief Minister of Karnataka
and my friend Mr. Bhardwaj at the
Bar Association Conference. 1t is
not that, The real fact i; we should
go behind this verbal exchange and
find out the truth. After finding out
the truth we should evolve guidelines
for ourselves.

On 27th June, at Bangalore, the All
India Bar Association held its Confer-
ence. In that Conference were emi-
nent lawyers from all part; of India,
Judges of the High Courts, Judges
of the Supreme Court, the Chief Jus-
tice himself and also the retired Jud-
ges. It was a conference where legal
Iuminaries participated. It was g
very important conference  which
we always have from time to time.
In that Conference, the Chief Minis-
ter of Karnataka, Mr. Ramakrishna
Hegde, was asked to speak on a sub-
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Jeet, and an option was given to him.
He chose to speak op the following
subject: “Judiciary today, disturbing

*‘» trends and suggestiong for rcforms”.

While speaking, he made a fervent
plea that the independence and free-
dom of the judiciary iz increasingly
being vitiated and eroded, He quot-
- ed instamces to show to prove his
thesis. The whole thrust of his
speech was that in a set up like ours
there has got to be separation of
powers. The Executive, the Judici-
ary and the Legislature have got to
function in a manner without trans-
gressing the jurisdictions of the
others. And there has got to be a
healthy inter-action of all these three
wings. There has got to be a health
equilibrium That was the main
thrust of the speech. While doing so.
he said the judiciary fhas been jmpa-
jred in this country. There bhave
been frequent assaults on the inde-
pendence of the judiciary, the free-
dom of the judiciary by the Execu-
tive. There has been an increasing
Executive influence and interference
from appointments of the Judge: to
transfers of the judges. He pointed
out with instances to prove ‘his print.
~ And while doing so, he referred natu-

rally to the case of Karnataka, the
delay in appointing Judge; to the
High Court and what he had said

there T quote from his speech:

“My own experience since I be-
came Chief Minister of Karnalaka
has been no different. Proposal
for increasing the strength f the
High Court was sent to the Gov-
ernment of India in June, 1883
shortly after I became Chief Minis-
ter.”

«_,.shortly after T became the
Chief Minister in May, 1984, the
Government of India has agreed to
increase the strength by four per-
manent Judges, and two Additional
Judges. Accordingly in November.
1985 names; of apbointees to these
pacte were sent 1o the Government
of India. Let me add that these
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Names were unanimously approved
by the Governor, the Chief  Jus-
tice of the High Court and by my-
self, To this day, those appoint-
ments have not been made”
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This is what he said. He went on
elaborating his point further in sub-
sequent paras. After he delivered
the speech, my friend, Mr. H. R, Bha-
tdwaj, who is a Law Minister and
lawyer himself delivered hig speech
after touching many aspects, he came
1o the speech of my friend, Ramakri-
shna Hegde. 8ir, I just quote two
or three sentences for the persual of
the House. I quote from the ‘Hindu’
dated 28-6-1986:

“Some of the Chief Ministens had
indulged in favouritism on grounds
of caste or creed in the appoint-
ment of High Court Judges. About
appointments to the ¥arnataka
High Court, Mr. Bhardwaj alleged
that they were held back as some
of the persong whose names had
been recommended were related to
the Ministers of the State.”

Then he went on to add:

“It was well-known that the Kar-
nataka High Court had become the
monopoly of a certain caste. Mr.
Bhardwaj told Mr. Hegde that he
would resign if any one could prove
that the Centre was wrong in not
appointing the type of persons be-
ing recommended for the appoint-
ment to the High Courts.”

Sir, he also said about Mr, Ramakri-
shna Hegde's hospitality to the Con-
ference and added it was wrong on
the part of Hegde having hosted the
Conference he indulged in misusing
the Conference for hiz selfish ends.
After these reports, Ramakrishna
Hegde wag naturally moved. He wan-
ted to clarify his position. So what
he did do? He wrote a letter to the
Prime Minister on July 7, 1986. I do
not want to read the entire letter, but
T quote only one or two sentences.
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SHRI H. R. BHARDWAJ. Every-~
body knows that this letter was re-
leased to the press by Mr. Ramakii-
shna Hegde,

SHRI M. S. GURUPADASWAMY:
I am quoting 3 sentence for my own
benefit.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND JUS-
TICE (SHRI H. R. BHARDWAJ):
It is not a new thing.

SHRI M. S. GURUPADASWAMY:
For my own benefit, Mr. Bhardwaj.
Is it all right?

Sir, 1 quote:

"“Immediately after I spoke. Shri
Bhardwaj, the Minister of State in
the Ministry of Law and Jusiice

held series of charges at me and
stated that the main reason for the
inordinate delay in appointment of

Judges to the Karnataka High
Court was the fact that the State
Government 'nad recommended

close relatives of some of the Min-
isters. He further challenged that
he wag prepared to resign on this

issue if he wa; proved wrong and

challenged me to do so likewise in
casa he has proved to be right.”

Sir, he says the actual position. He
says in the letter, I have again made
enquiries about whether the persons
recobmmended are related to Minist-
ers. T would like to reiterate that
none of the persons, who have been
recommended for the appointment as
judges are related tg any of the Min.
isters in Karnataka, T am enclosing
herewith a copy of the letter of the
Chief Justice wherein he has given
detunils about their competence and
suitability for this high appoinimenr.
1 have a feeling that Shri Bhardwaj
choose to make these wild allegations
only to save face as he had no other
reason to offer for the inordinate de-
lay on the part of the Union Gov-
ernment in appointing judges to the
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Karnataka High Court. Sir, be
wrote another letter to Mr. Asoke
K. Sen, a sinior Minister 1n the Min-
istry. There he has said and it reiers
to Mr. Bhardwaj; “He has stated that
delay 1p appointing the judges is due
to the reasons that the persons rec-
ommended were related to  the Mi-
nisters, He further added alat by
hosting a dinner to the delegates of
the Conefrence, I was trying to woe
the judiciary in my favour.” Having
attended the dinner which you also
have attended you deny against Mr,
R. K. Hegde at the conference [
leave it tg the House whether these
utterances of my friend, Mr. Bhard-
waj will enhauce his n ame, prestige
or will lower down his prestige. He
is not merely Mr. Bhardwaj but he is
the Law Minister of India. That is
why we are concerned. Sir, I would
like you to ponder over this. You
have been a lawyer for a long time
Do you approve of this kind of reck-
lessnessg indulged in by the Law Min-
ister? I do not think whether any
Law Minister has indulged in  such
reckless exercise before an audience
which was the cream of legal profes
sion, the cream of the judiciary. Sir,
if hiz allegations had been correct,
valid. as Mr. R. K. Hegde said in his
speech, the matier could have beéen
discussed by him orally with Mr. R. K
Hegde, If these persons had been
relativeg of Ministers, you could have
discussed the matter, Why did vou
delay the appointment of the judges
to the High Court? I fail 40 under-
stang this, There is such , thing as
communication. We are in a modern
world. Why couldn’t you talk to
Mr. Hegde? Mr. Hegde in his speech
said that he never changed anv names,
As suggested by the Chief Justice of
the High Court, he concurred. Thers
is no instance where he differed from
the Chief Justice of the High Court
and this Tt hag been seen and appr-
oved by the Chief Justice of the Sup-
teme Court also Then, whv, hag this
delay occurred and he has said. T
have quoted that sentence, ‘“The Kar-
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nataka court has become a monopoly
of cer!ain cases”, It is a very serious
allegalion, This country does not be-
long to any caste or communiiy, less
the  Jjudiciary, I would lLike my
friend, Mr. Bhardwaj, if he is honast,
lat him publisa a list of all the jud-
ges appointed since independ:nce and
their castes background and their re-
lationships. Let us know who is re-
lated to which judge and in whi:h
court, and the caste, I would like
to have the caste composition of all
the judges, the class background of
all the judges. Let him come out if
he has the courage, In Karnataka
there are 21 judges in the High Court.
How many of them are of one caste?
The majority? Even one-third? Let
him contradict. There is a good bal-
ance in Karnataka as in some of the
other High Courts. I repudiate this
false allegation that has been made.

MR. CHAIRMAN: Don’t say false:
say ‘the incorrect allevahon that has
been made’,

SHRI M. S, GURUPADASWAMY:
All right, I stand corrected—incor-
rect allegation. And who appointed
these judges? Sir, the conference of
Chief Ministers and judges was held
in the month of August, 1984, and
there also there have been observe-
tions about the judiciary, And ‘there
has been a study of the Estimates
Committee on this. It has made very
profound observationg about the com-
position and the character of the jud-
ges required. 1 think my friend is
aware of these things. Sir. T would
like to know—really this House will
be benefited to know—who are the
judge; who were appointed in these
30 to 35 years by the Central Gov-
ernment in consultation with the
others. What is their caste basis? T
want to know whether the sons of po-
liticians or relatives of politicians, le-
aders, have not been appointed, whe-
ther relatives of Chief Miinisters have
not been appointed, whether rela-
tives of Central Ministers have not
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been appoinied. Mr. Hegde hag quot.
ed two instances. It js g public do-

cument. I do not want to go into the
case of others. He has quoted the.
cases, of*, ...

SHRI P. SHIV SHANKER: May
I request that the hon. Member may

not please refer to the names of these
judges?

SHRI M. S. GURUPADASWAMY:

All right, 1 Said. it is a public docu-.
ment,

SHRI H. R. BHARDWAJ: You
Lave printeqd it. ’ n

SHRI M. S, GURUPADASWAMY:
If it hurts you, I do not want to do it,

MR CHAIRMAN: 1t is not proper..
If you are making a point. ..

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: No judge should
be named here.

MR. CHAIRMAN: He has accepted
it

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Even in tha:
meeting, no judge should be named.

MR. CHAIRMAN: The names and
all that will not form part of the re-
cord. . .

SHRI M. S. GURUPADASWAMY:
That is why in my preliminary re-
marks, T said T did not want to have
a sterile confrontation..

MR. CHAIRMAN: Your speech has
been unexceptxonable Go ahead.

SHRI M. S. GURUPADASWAMY:
Coming to the last point—it was rais-
ed by my colleague earlier and it was
ably put by you from the Chair to
begin with—we do not have a code

‘Expunged ag ordered by the Chaxr




Shor: Duration Dis-
cussion on repowted
statements of somg

Union Ministers

[Shri M. S. Gurupadaswamy]

of conduct for the Ministers. It was
all right when a single party wag rul-
ing the entire country in the past.
Today there are a multiplicity of pat-
ties controlling different Govern-
ments. In this atmosphere, I do not
want any recrimination to go on_ Par-
ticularly I do not want any denigra-
tion of the judiciary in any manner

Sir, an independent and free judiciary
is a bulwark of democracy. I do not
want any executive interference or
influence in the name of this or in
the name of that. I refer to one thing
lastly and that is whether it is not
time to look into the Constitutional
provisions of appointment of judges,
I am one with Mr. Ramakrishna Heg-
de that the provisions in the Const.-
tution are not enough, are not ade-
quate. The proces; of consultation
that has been visualised in the Cons-
titution is too fragile, weak and nnt
effective. In the name of consulta-
tions, the Central Government is im-
posing its will in the appointment and
transfer of judges. I would like a new
‘mechanism to 2 evolved for this

‘purpose.
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Thke> Constitution has got to be
looked into again. The provisions
have got t; be made very clear. If
you all agree, I would suggest a
collegium or z committee which has
been suggested by the Chief Justice
in one of the conferencegs may be

thought of for appointment and
trasfer of judges. Today transfer
has become a punitive exercise.

Transfer is ng longer a simple trans-
fer. 1 know judiciary should reflect
all classes, judiciary should reflect
the entire country. It should not be
parochial. But to achieve this when
we are appointing judges to the High
Courts. you should appoint judges
in such a manner that one third of
the judges of those High Courts
come from elsewhere, not from the
State. Transfer can he resorted to
only when public interest demands.
T should never be punitive, But
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today judges in the High Courts are
afraid of you bacause—I tell you,
they are afraid of you; they talk
to me and they say—if they rub
you on the wrong side, you may
transfer them. Like you, they also
have families, (Time-bell rings).
Therefore, I obey your direction, Mr.
Chairman, and I conclude by only
saying that there should be a diffe-
rent mechanism, a foolproof mrecha-
nism, by which judges are appointed
and transferred, not by the will of
the executive but by a separate
machinery which ensureg impartia-
lity anq justice. Thank you.
’

MR. CHAIRMAN: [ would request
the House to giwe me forty minutes
leave of absence as I have to go to
some other place. I wil] come back.
meanwhile, I hope that vou main-
tain that wonderful cordiality which
is prevailing, in my absence also...

SHRI NIRMAL CHATTERJEE:
We see that nothing is transacted in
those forty minutes,

MR. CHAIRMAN: Now I ecall Mr.
H. R. Bhardwaj. (Interruptions)

[Mr. Deputy Chairman in the Chair]

SHRI H. R. BHARDWAJ: Sir, you
will find me more innodent than
Mr. Hegde. I am grateful to Shri
Gurupadaswamy who made a very
beautiful speech giving various as-
pects of the Constitution angd mak-
ing a very nice defence of his friend,
Mr. Hegde. But since he wag not
present in the meeting, he has been
nicely duped by his own friend. I
want t, put the recorg straight. We
lawyers have one principle, that
facts admilted ne:d not be proved.
There is no dispute that like Mr.
Hegde T was also invited to the Bar
Ascociation Meeting on  27th  June
and 1 do not dispute that it was in
the Secretariat of Mr. Hegde that the
Bar Association Meeting took place,
and aftr the meeting we hag a
dinner in the compound of the Con~
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vention Hall. But what were the
events? I complained to Mr. Guru-
padaswamy the next day in the hotel
when I met him, that Mr. Hegde
behaveq in a most untraditional-like
manner being a Karnataka Chief
Minister, He invited us; he played
host to us; he played host to the Bar
Association. My own  Attorney-
General was the chairman and allow-
ed that it should happen in Karna-
taka State, in Bangalore. which is
known for its hospitality. But what
happerred was  really tragic and
Gurupadaswamyji must know it. I
would also 1like Atal Bihari Vaj-
payeeji and other senior Members
know what exactly happened. Per-
haps impelled by the arrack bottl-
ing case Mr. Hegde lost his sense
and that iy why he launched an at-
tack on me. I want tg quote every-
thing from his gpeech...

SHRI D. B. CHANDRA GOWDA
(Karnataka): On a point of order.
The Minister while referring to this
particular issue hag sought to make
out a case that this dinner diplomacy
hag been brought in only to influence
the judiciary, and he is trying to
make out. .. (Interruptions)

SOME HON. MEMBERS: What is
the point of order? Nothing.

SHRI D, B. CHANDRA GOWDA:
My point of order is this. Let not
the honourable Minister try to de-
nigrate. . . (Interruption) Let him
not try to denigrate the judiciary.
(Interruptions). He is trying to deni-
grate the judiciary, the dignity of
the, judiciary{ (Interruptions). This
is my point of order.

MR. DEPUTY CHAIRMAN. There
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s no point of order. Kindly sit
down. .

SHRI H. R. BHARDWAJ: I am
very happy, Sir. Let ug see who

has denigrated the judiciary, You
kindly have patience. I will not
read out—I promise—anything out-
side the speecheg of Mr. Hegde. I
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promised this in the Housgq If I
read out anything outside the spe-
©wches of Mr. Hegde, you just inter-
Tupt my speech. I will read every
inch from his speech and I know
what I have to say before the House.
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Sir, I know it bacause today we
are discussing 3 very important
issue. Sir, it is in our culture, in our
tradition, that when you invite peo-
pic, you must behave properly. Now,
we wemre sitting there. This is the
printed speech of Mr. Hegde. It was
read out by the honourable Member
on the opposite side and it was prin-
ted much before we assembled in
Bangalore. 1 wil] exactly point out
to you everything. It must have

2en printed at least a fortnight
before the Conference started. I
had never contemplated that he

would > armed with such a speech
when we went to the Convention
Hall. Kindly see whether it is a
fact or not. The first point that I
will put to the honourable Member
is this: Kindly see whether it is a
fact or not, whether all these docu-
ments which I am referring to now
were distributed t; the honourable
Judges and the lawyers by Mr. Hegde
Himself on  thg dais or not. You
controvert it and I will resign. These
are the deocuments. (Interruptions)

SHRI D. B, CHANDRA GOWDA:
What is wrong?

SHRI H. R. BHARDWAJ: I will
point out to you what is wrong.
Kindly see. (Interruptions). Kindly
listen. You wil]l know what is
wrong. This is thw. Janaty Party
literature. your symbol... (Inter-
ruptions)... your symbol and tnat

wag essentially not a Janata Party
meeting, but it was the Bar Asso-
ciation Meeting. (Interruptions).

MR. DEPUTY CHAIRMAN: You
kindly procead.

$SHR] K. K. TEWARI:
should you resign? Mr.
should resign. (Interruption)

Why
Hegde
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SHRI H. R. BHARDWAJ: He
would never resign. He resigred
once and then made a drama of it.
(Interruptions). Kindly see what
happerszd. He had brought a truck-
loag of the Janatz Party literature.
And, Sir, I am presently asking Vaj-
payeeji to be the referce and to de-
cide the cas2. and see whether there
was propriety in the Chief Minisfer
behaving like that.

Kindly see. I will pick up his
speech. I will not take up any part
of my speech or from my own infor-
mation. I will reply to the point
about the quality of the Judgeg that
he wanted in Karnataka. (Interrup-
tions). Kindly do not interrupt me.
I beg of you al] not to interrupt me.
(Interruptions). 1 beg of you: Kind-
ly talk to me when I am doing some-
thing wrong. I am maferring to this
document which is a printed speech
at the cost of the Government of
Karnataka and what Mr. Hegde says
about the judiciary.

SHRI D. B, CHANDRA GOWDA:
What is your objecton?

SHRI H. R. BHARDWAUJ:
I am only briefly pointing out those
things to bring home at least to those
Members who are practising law-
yers and who will know what ~ the
import of his speech is. Mr. Hegde
denigrated the former Chief Justice
of India, Shri Chandrachug and Mr.
Hegde denigratzd the present Chief
Justice of India. Shri Bhagwati, and
Mr. Hegde denigrated the Supreme
Court Judgegs and hundredg of Jud-
ges who were appointed by saying
certain thinss. I will read out and
you will appreciate. Kindly see what
he says. This is at page 13 of Mr.
Hegde's speech. If necessarv T will
lay this document later on the Table
of the House. 'This is what he said:

“In a famous speech, Mr. Justice
- Tulzepurkar, who wag still a Judge
of ¥~ Supreme Court, mentioned

[RAJYA SABHA ]
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some disturbing facts. Thereupon
Shrj Virendra Singh filed a petition
challenging the policy of the Gov-
ernment of India on transfer. It
came up for hearing in the Sup-
reme Court on April 26, 1985, be-
fore a Bench consisting of Justices

D. A Decsai, V. D. Tulzapurkar
and A. P. Sen. On that occa-
sion, Mr. Justice Sen pointed out

that a junior Judge of the Rajas-
than High Court has been irans-
ferred to Sikkim on purely politi-
cal grounds. In the Madhya Pra-
desh High Court, the former Chief
Justice, Mr. G. P. Singh, declired
to accept a list of ten Judges pro-
posed by the Government because
he did not consider them fit. His
successor, Mr. Sen added, was kept
as Acting Chief Justice so that
he coulg clear all the ten names
recommended  for appointment.
Some of them had never appeared
in the High Court. A similar re-
sult was achieved through the
Acting Chief Justice of the Alla-
habag High Court. Justice Desai
“gave other exampleg from Madras,
Kerala and Gujarat High Court.
In the Allahabag High Court,
while one of the judges, Justice
M. N. Shukla, was made Chief
Justice of that very court, two
others were sent as Chief Justices
to the Calcutta ang Gauhati High
Courts. Even in the matter of ap-
pointment of the Suprem= Court,
Mr. Justice B. C. Rav of the Cal-
cutta Hieh Court...”—Sir, Mr.
Rav is a Harijan—"...was appoin-
ted Judge of the Supreme Court
last year. A few months later,
Mr. Justice M. M. Datta, of the
same High Court, who wag senior
to Mr. Justice Ray wac aopointed
the Judge of the Suprems Court.”

(Interruptions) ,

Kindly let me elaborate. No Judge
hag been appointed unless the Chief
Justice of India approved. Forget
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about the High Court Judges. They
have their own Droblemg ang that
is why we transfar them. No Judge
in India has ever been appointed—I
maintain it tfoday and I maintained
it in the conference—unless he has
cxnressly been cleared by the Chief
Justice. Does it not cast a reflection on
Justicz Chandrachud, who appointed
him? Doeg it not cast an aspersion
on Justice Bhagwati who was sitting
on the dais? Does it not cast a
reflection on the 10 Judges who had
been appointed at their recommen-
dations? Does it not cast a reflec-
tion on ....

313

SHRI M. S. GURUPADASWAMY:
1t castg a mflection on the Govern-
ment of India. (‘Lnterruptions).

SHRI H. R. BHARDWAJ: 1 know
that it is just because one Harijan
wag appointed ang he was not tole-
rated by you. (Interruptions) Just
listen to me. Point by point I will
show that Mr. He:gde made the Bar

Council of India a Janata Party
meeting. I will read the second
paragraph and show what was the

mentality and intent pehind attack-
ing me.

SHRIMATI RENUKA CHOWDH-
URY: On a point of order, Sir.
Can a Minister accusa the people in
the Parliament that they are being
partisan and against a certain com-
munity? He said that we were not
able to tolrate because a Harijan
‘was appointed. For your kind in-
formation, it is the Southern States

which brought about the B.T. Bill
giving bonefity to the backward
cin' e How can we tolerate g

statement like that?

MR. DEPUTY CHAIRMAN: The
Minister is well within hig right.

SHRI H. R. BHARDWAJ: Mrs.
Chowdhury should know that*I have
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20 judgements against lm:r Govern-
ment. I am not touching them.
Kindly see. Now, there was a per-
sonal grievance. (Interruptions) Mr,
Gurupadaswamy must know that if
somrebody attacks me. I don’t think
he will deny me the right of self-
defence, or whatever il is. I will
read page 14. Mr. Hwmgde is now
being edepicted as a noble saint.
Kindly see whether he did not
launch a very weary personal attack
on me. Kindly see. I will read
page 14. “Since  then the situationm
has dezply deteriorated. We have
recently witnessed no less than the
Union State Minister of Law and
Justice :nigrating the Supreme
Court. This is the Supreme Court
judgement in the ‘Indian Expcrss’ case
ang the Minister of Environment ful-
minated against the Judges of Sup-
reme Court” Now, I was attacked
by Mr. Hegde. What I did in the
‘Indian Express’ case in th2 Lok Sabha
wag taken up as a ruse to attack me.
Prof. Madhu Dandavat», the Moves
of the Motion, congratulateg me for
what I spoke in the Lok Sabha and
that we carried the debate in a very
nice manmer. I don’t think Mr.
Hegde is reaquired to be a referee in
the debat> in the Lok Sabha. And
then he casts aspersions on the Spea-
ker or the Chairman. Kindly see
what he has said about it. “It is
unfortunate that neither the Prime
Minister pulled him up. As his col-
league he ought to have done that.
Sadly enough. the Speaker gid not
pull un the Minister.” Kindly see
that Mr. Hegde savs that the Spea-
ker i- wrong, the Prime Minister is
wrong and the Chief Justice is
wrong. (Interruptions) Who is right?
Now see who is right. T will give
you another speech of Mr. Hegde.
This is “i= =<9-calleg Convention of
15th Fehruarv. 1986, which was sup-
plied to the Judees. T will make
out my noint later on as to what was
tha intention of thisz conference, his
speech, his document and his attack
on me. This is another publication
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[Shri H. R, Bhardwaj]
of they Karnalaka Government cntit-
led “Clean Government’. Angq what
is cleanliness about it. I will point
out from Mr. Hegde's speech (Inter-
ruptions) Kindly don't inlerrupt. He
says in his speech. Since the Sup-
reme Court had recently indicated
him, so he must depict himself and
paint himself clean before tHe very
Judges who said that he was cor-
rupt in the Arak Bottling case. Now,
this was supplpegq tg the same Jud-

- gls

ges. (Interruptions) Kindly see what
he says. “It is the only exception
in the country”. There is a chap-
er ....

SHRI K. G. MAHESWARAPPA

(Karnataka): He ig referring to the
Judges.

MR. DEPUTY CHAIRMAN. He
is referring to the judgement.

SHRI K. G. MAHESWARAPPA:
Why are you defending him?

SHRI H. R BHARDWAJ: 1 pro-
mise 1 will not reag out of the docu-
ment supplied by Mr. Hegde. Tell
me if it is not true. (Interruptions)

He gives this ‘Clean Govern-
6 p.M.ment literature to My Lord
the Chief Justice, and My Lords.
the: Judges and senior advo-
cates. What is the intent? “I am
clean ang the rest of the world is
not clean.” Now, I will show what

he admite, what he says. He says,
“Whermever charges were levelled
against me or any member of my
familv .., we have invariabiy re-
ferred it to a judicial en-

quiry. Soon after I assumeq Office,
a leader of the Opposition made an
allegation against wmy cousin, Sri
Ganesh Hegde, regarding hig involve-
ment in rice smuggling which caused
a loss of Rs. 8 crores to the Stafe
exclrag ver. The same day I request-
ed the Speaker to appoint 3 Leaisla-
tive © mmiMee...” So. there is his
coustn who jc allegedly involved.

[ RAJYA SABHA]
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in Rs. 9 crores rice scandal...(In-

terruptions)

SHRI D. B. CHANDRA GOWDA:
Sir. T am on a point of order.

SHRI HL R. BHARDWAJ: I am
reading from hig spech, from what
he has given to the Judges.

SHRI D. B. CHANDRA GOWDA:
Siy, 1 am on a point of order. I
was the Speaker of the Legislative
Assembly. I constituted the Com-
mittee. And th: Committee is on
record that the whele businesg re-
ferred to has nothing to do... (In-
terruptions) )

SHRI
see the record.

H. R, BHARDWAJ. Please
(Interruptions)

SHRI D. B. CHANDRA GOWDA:
Sir, my submission is this. This was:
one of the subject matters of a dis~
cussion of the All-India Presiding
Officers  conference. ... (Interrup-
tions) He cannot bring in such a
thing. (Interruptions)

SHRI M. S. GURUPADASWAMY:
Sir, you very well know that the
Chairman made certain observations
when thig debate started. He ap-
peak:d to us that the debate should
be of a high order and should be
confined to certain parameters. We
bowed before that direction. And
now, Sir, I want to know how my
friend—I respect him-—is referring

to this...... (Interruptions)
SHRI H, R. BHARDWAJ: 1 will
prove the melevance. (Interruptions)

SHRI M S. GURUPADASWAMY:
How is he bringing the extraneous
matter tg the debate?

SHRI H. R. BHARDWAJ: Let nre
satisfy you. I am a lawyer. The
relevance is this that this was given
by Mr. Hegde. And 1 am telling
what 5 gift he has given to me* Y
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That was what agitateg my mind as
a lawyer. It has agitated several
lawyers. It has agitated the minds
of the Judges. Ang today also your
Chief Minister is sending this by
mail to all the Judges. And yester-
day I got two packets from the Jud-
ges saying that you tell the Chief
Minister that we are not going to
read it. You kindly see this He
said, “The [Public Accounts Com-
mittee recommendeq that g judicial
enquiry should be held in regard to
Begur Naval: tunnel of the Hema-
vathy Project which wag immediately
accepteq by my  Government.”
Thereafter hv» says, “There was an
allegation that my son was involved
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far securing a medical seat......
and an enqulry was  institut-
ed. Then he says, “The recent jud-

gement of the Karnataka High Court
in the bottling of arrack case creat-
ed ripples, if only for the vehemence
and viruknce with  which certain
vested interesty have chosen to
twist anq distort facts. Hence a
word or two for the purpose of sett-
ing the record straight for the
benefit of the distinguished parti-
cipante of this Convention is approc-
priate. It was alleged....” Now. he is
giving this literature to the Judges
who had passed judgement against him
to put the record straight. Now, see
this, Can it be done? You must under-
stand, my friend. that it is not permis-
sible. Once the Suvreme Court has
indicated him. he should have the
courage.. . (Interruptions)

SHRI D. B. CHANDRA GOWDA:
Sir, on a point or order... (Interrup-
tions) _ " _v ' o

SHRI H. R. BHARDWAJ: He should
have the cougage N (Interruptions)
T again give you a challenge (Inter-
ruptions) If it is not dorw:, I am pre-
pared to resign. About th» Lokayukt,
T will tell vou what vou are doing
it you listen to me. if you will give
me the freedom to tell ang on every
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assertion my resignation letter iy with
you. Otherwise, you tell your Chief
Minister to come to the public plat-
form. I will again speak and he wiil
have no answers and 1 spoke right
in his secretariat.

Now, you see here is another docu-
ment, It was supplied to the hon.
Judges in the so-called very houspitable
atmosphere, Arrack Case Appcal Lost,
Governmmnt Indicated, Hegde Ex-
onerated, Ang he 1s telling the same
judges, look we are quashing your
judgement. Now, kindly see my
objection was that if you have
no respect for judges. if Yyou
have no respect for the lawyers,
have respect for the participants,
please do not bring in persona] poli-
tics, you may be personaily aggrieved
against me for wvarious reasons,
which 1 will not disclose in
this House. He has a personal grie-
vance, I know, he knows it. Therefore,
tie mow distributes this literature the
moment. we assemble there, and
then, Sir, his printed speech, I have
read out, and the third ong is Need-
less Agitation, and the fourth is The
Dawn of a New Era, my son is involv-
ed ina commission of inquiry, my
cousin ig involved in a commission of
enquiry, I am involved in 3 commis-
sion of inquiry, my Government is
corrupt and this is the dawn of a new
era. (Interruptions), What is 3 dawn
of new era in Karnataka. T tell you,
Sir, I am really able to say. Kindly
seee. I am not able to judge I
admir=. ..

SHRI P. BABUL REDDY (Andhra
Pradesh): You should be ashamed of
your people making such unfounded
allegations.

SHRI H. g. BHARDWAJ]: Sir, he is
my very senior friend. 1 haye tremen-
doug regard for gur senicr colleague
on the other side and that ig why I am
making a point to show the relevance
of my s:eech which I made there and
if vou are not convinced then I feel
I am not convinced. I wil' convince
you by my arguments that Mr. Hegde,

14
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somehow or the other, I have tremen-
dous respect for him, he was oyr hon.
~colleague in this House, has not gone
a right thing. T never expected, I
never believed that it is the same
Mr, Hegde who was the hon. Member
of Rajya Savcha, who is attacking
me. He was my companion in the
Rajya Sabha ang should notv have
used these words against me that I
am denigrating the judiciary., The
juditiary ig independent in the coum-
try, ‘will remain independent and that
ig why Mr. Hedge wag indicated by
the High Court of Karnataka and by
the Supreme Court. Now. because it
is i.dcpendent. perhaps this was not
to his liking.

Now, Sir, I have shown the
tory of new cra in Karnataka and
the propriety of his using this pub-
lished materials before the Bap Asso-
ciation and every Judge was think-
ing that there must be some gspeci-
men of art and craft of Karnataka in
what was passed on to them, which
was in defence of the Arrack bottling
case and nothing else. Sir, this is one
agpect of the matter which is agita-
ting my mind. T may have commitied
some wrong but certainly I thought
-that Karnataka is known for its tra-
dition of hospitality. We had ex-
pected that the moment we reach
there he will welcome Chief Justice
‘of India and the participants tp the
conference. He does not say a wword
of welcome and it is wrong my dear
'"hon. friend to say that he was given
v topic to 9ay on. This is complete
listortion. He was arsked to spealt
aftey Chief Justice Bhagwati inaugu-
y ded the conference. He  delivered
his inaugural address. After that he
was gsked as the host Chief Minister
‘to welcome the guests. And he says
‘there was no topic given to him. The
Attorney-General ang Mr. Mathur
were there. Mr. Hedge had chosen
his frierde and iold them you have
to attac® the Central Government, vou
have bk rttrick the Minister right be-

his-
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that his image, sagging image, tarni-
shed image in arrack bettling case
is whitewashed. Therefore, after the
distribution of these sets to us he
launched an attack on me telling me
that 1 have denigrateg the judiciary.

I have a very short tenure as a

Minister, perhans g year and 5 half,
And in my humble way I have always
cosidered myself as one of the offi-
cers of the court and a servant of the
people. I am not a 30-year olg poli-
tician like Mr. Hedge, with thrce de-
cades in politics, 5 very matured poli-
tician. I am a practising lawyer with
the courts and with the grace of my
Prime Minister I hapeen 10 be here
as M.P. and then my parly give me
this opportunity... (Interruptions)_ I
am not that matured a politician, but
he acted like a matured politician.
" And I draw your kind attention to
what happeneq subsequenily. There-
after, Sir, he attacked me and he
eaid that I ~m denigrating the judi-
clary because, I made a speech ip the
Indian Express case, Well, T do not
say whether the speech was good or
bad, but whatever wag said in this
House was listened to by the entire
House and the hon. Sreaker was
there and they never objected to it.
How Mr. Hedge, sitting in Karnataka,
coulq know whether my speech was
good Ar bad? It is becanse those ele-
ments were feeding him, these ele-
ments were u<ing him angd these ele-
ments wer fighting. .|

SHRI M .S. GURUPADASWAMY:
Which elements? :

SHRI H, R. BHARDWAJ. The ten-
dency to bring the casteism in the
judiciary which erodes it. And we
must fight it. Ang this ic the princi-
ple on which the Supremas Court ac- .
cepted by a majority judgement; there
wag a 4/3 majority. Essentially there
were three who were not with that
iudgement, about the appointment of
judges.
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.1 am putting a question. I¢ there any

district in the country where you
have six judges of the same com-
munity, of the same district in one
High Court? Answer this question.
You wanted three. I am giving you a
challenge.

SHRI M. S. GURUPADASWAMY:
Just give me the opportunity. You
have asked me... (Interruptions),

SHRI H. R. BHRDWAJ: Six from
one district and one community.

SHRI M. S. GURUPADASWAMY:
1 have got the figures here. There are
21 judges in the Karnataka High Court,
as on today. There are four Brah-
mins.. .

SHRI P, SHIV SHANKER: Just a
minute.

SHRI M. S. GURUPADASWAMY:
No. I do not yield; let me read out.
He: hags invited the trouble for himself.
Sir, there are four judges....

SHRI PARAVATHANENI
DRA: Why is he interrupting?

UPEN-

SHRI N, K. P. SALVE (Maharash-
tra): 1 am on point of order.

SHRI M. S. GURUPADASWAMY:
Only after hearing me you an raise a
poin{ of order... (Interruptions),

MR. DEPUTY CHAIRMAN: Mr
Gurupadaswamy, are you on a point
of order? .

SHRI M. S. GURUPADASWAMY:
Yes, I have not even gtarted, what the
point of order is about.

SHRI H. R. BHARDWAJ: Judge-
ment of the Supreme Court about
transfer of judges was not given by
me, Chief Justice...(Interruptions)
If you are serious to lisien to me,
please let me finish. I never inter-
rupted you. I am telling you. The
judgement was basad... (Interrup-
859 RS—11
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ions), I never asked you to interfere
in my speach. (Interruptions),

SHRI M. S. GURUPADASWAMY:
You gcaid about six judges. -

SHRI H. R. BHARDWAJ: I have
not quoted any court or High Court. I
“old you, I am giving you the basis
on which judgement was given; this
4/3 majority judgement was given.

SHRI M. S GURUPADASWAMY:
You referred to six judges in ona
High Court. Are you mnot referring to
Karnataka? .

SHRI H. R. BHARDWALJ: No, I pe-
ver mentioned Karnataka. I said the
judgement was given by the High
Court. I am not referring to Karnata-
ka. No, not at all.

SHRI N. K. P. SALVE: Sir, about
the caste of judges, nothing should
go on record .. (Interruptions).
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SHRI M. S. GURUPADASWAMY:
He said it. He has gone on record that
there were six judges... (Interrup-
tions). My friend, please look into
the record. You said, ‘six judges’ of
any High Court, not Karnataka,

(Interruptions)

‘Six judges belonging to one caste
and one district’.

SHRI H. R. BHARDWAJ: I have not
mentioned about your High Court.
Yoy are unnecessarily reading too
much into this, (Interruptions)

SHRI A. G. KULKARNI: Sir, on a
point of order. (Interruptions) .

SHRI MURLIDHAR CHANDRA-
KANT BHANDART Sir, on a point
of order,

N

SHRI A. G. KULKARNI He called
me.

MR, DEPUTY CHAIRMAN:- Mr.
Kulkarni first and then Mr. Bhandare.
SHRI H. R. BHARDWA]J: Sir, 1
have not completed my speech. T
would request you to allow me t&
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complete my speech. Olnerwise, they
will go on raising poinis of order and
things will go out of context,

SHRI A. G. KULKARNI: 8ir, 1
would like to draw yuur attention. My
point ot order stands only on one
point, I am not entering the fray. Thc
only point I am making out is, Sir,
You in your judgement, asked him to
-speak, [ am listening to him. I am
interested. Sir, T would have stood
on a point of order, but I did not
stand, when, earlier, matters were
referred to, names Were mentioned,
which, as per the rules and conven-
lions of the House, are not to go on
record. But you have allowed, This
is real'y a permission for us next
time to take fumes, It is very easy
now. It i now a part of the proceed-
ings. (Interruptiom) Mr. Bhardwaj
why are you worried? You do not
got worried, Sir, I would like to draw
your attention. You allowed him to
say many things, about Hegde, that he
is corrupt, his son, his grandson or
bhatija or whatever it is —I am not
interested— '

AN HON. MEMBER: Read into the
record,

SHRI A. G, KULKARNI: T am only
quoting the record. You do not know.

SHRI H. R. BHARDWAJ: I am quo-
ting Hegde’s record.

SHRI A, G. KULKARNI; Sir, he
mentioned all these things. Really,
it should not have gone on record But
it has gone on record. It is really
helpful to us. The fight is not going
to and today itself. We are here, they
are also here, We will take it up at
the appropriate occasion. My point of
order is, Mr. Bhardwaj was quoting
about Karnataka. He quoted about
Karnataka and he said, in one district,
six judges of the same ecaste..

SHRI H . R BHARDWAJ : N,

Never, I spoke about the Supreme
Court judgement. S -

aguinst certain State
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SHRI T. CHANDRASEKHAR RED-
DY (Andhra Pradesh): He did not
refer to Karnataka.
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SHRI A. G. KULKARNI: He men-
tioned about Karnataka. Mr. Reddy,
why are you so much afraid of Kae-
nataka? He said, Supreme Court
judgcs or whatever judges are appoin-
ted by the Chief Justice of India. 1
an not a jawyer. They g:c lawyers.

(Interryption) Mr. Bhardwai I am
making a point of order. Why arc you
so impatient? )

MR, DEPUTY CHAIRMAN: Mr.
Kulkarni if you arc really making
vour point of order plesse make your
point of order. You are elabozating.

SHRI A. G, KULKARNI; Sir, I am
raising a point of order on two issues.

One i3 he said “from one district,
six judges of the same caste’. Secon.
dly, he said, the Chief Justice of

India appoints the Supreme Court
judges and the Governmepi of India
has nothing to do with it. (Interrup-
tions) I am making point of order.
(Interruptions) Sir, you should not be
guided by him. Do not look to him.
You are not obliged to him, Sir, you
should protect us, Do not look to him.
Look to me. He said, the Chief Justice
appoints. This was his second point.
Sir, to my knowledge,—if 1 am not
wrong —Mr. BhardwaJ also was a High
Court judge or. .

SHRI H. R. BHARDWAJ): I never
was,

SHRr A. G. GULKARNI: . . .
Advocate-General or whatever it
is, I do not know. I have not gone
into his bio-data. To my knowledge
the Supreme Court makeg its recom-
mendations and afterwards, appoint-
ments are made by the Government
of India in the Ministry of Law, This
much is in my knowledge. So, my point
of order now stands. R "
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MR. DEPUTY CHAIRMAN. Yes,
Mr. Bhandare.

SHRI A. G. KULKARNI: Now I
im coming to the point of order.

MR DEPUTY CHAIRMAN: No,
Mr. Kulkarni. . -

SHRI A. G. KULKARNI: You are
_ not appreciating what 1 am saying.

MR. DEPUTY CHAIRMAN: You
are a very experienced parliamenta-
rian. In a point of oredr you have
almost given an explanation on the
~ subject. (Interruptions)

~ SHRI H. R. BHARDWAJ: I would
like to clarify these two points which
he hay made. (Interruptions), I
am speaking and you are interfering.

SHRI A. G. KULKARNI: Mr.
Bhardwaj, do not get irritated. Sit
down,

MR. DEPUTY CHAIRMAN: Mr,

Bhardwaj, you wil] get further time.

SHR] H. R. BHARDWAJ;
v Yielding on this. :

I ain notl

SHRI A. G. KULKARNI: When

both the matters were quoted, on
that Mr, Gurupadaswamy was allo-
wed by you to read the names.

Everybody in this House on this side,
not on that gide, thought that he was
narrating the history and chronology
of Mr. Hegde's orders or whatever it
is.  We thought that....(Interrup-
tions).

MR. DEPUTY CHAIRMAN: Please,

Mr, Kulkarni, take vour seat, I am

my legs. (Interruptions). Please
cooperate, Yes, Mr Bhandare.

SHRI A. G. KULKARNI: Unless

. you sit down I cannot make my point.

.~ Perhaps you are not following what
1 am saying. (Interruptions).

MR. DEPUTY CHAIRMAN: There
is no rule like that. Yes, Mr. Bhandare,
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SHRI A. G. KULKARNI: I want

to conclude. What Mr, Gurupada-
swamy...
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SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I have been
called and I am not yielding.

MR. DEPUTY CHAIRMAN: I will
listen to the next point of order.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Mr. Deputy
Chairman, Sir, it is with all gincerity
and seriousness that I wani to ssy
what I have every reason fo say.

SHRI DIPEN GHOSH: Are
going to make a speech?

you

SHRT MURLIDHAR CHANDRA-
KANT BHANDARE: I think every
one in this House will agree with me
that the High Court and the Supreme
Court Judgeg ame the custodiang = of
justice in our country ang it is un-
thinkable that they should Le referred
to in termng of caste. I think and I
am proud to say that the appointment
of Judgss is made because they are
men of character, they are mep of
infttgrity, they are men of ability,
they are mmn of independence, they
are men of great industry and it is
not because of a lable of a task or
anything elsy that they are appointed.
I would request you to see that the
Members dig not refer to a Judge hy

. his caste because g Judge by the verv

nature of his duties is above all these
considerations.

s~

SHRI H. R. BHARDWAJ: T would
like to put the recorqd straight.
(Interruptions) .

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: He started with
a caste, He named the caste.

SHRI M. S. GURUPADASWAMY:
You better read the speech.

T want
I never

SHRI H. R. BHARDWAJ:
to put the record straight.
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meant anything about  Karnataka
while referring, and I never meant
anything that Chief Justice appoints.
We say, we never appoint unless the
Chief Justice of India recommends
the names.
Fule Diile Lo

SHRI LAL K, ADVANI (Madhya
Fradesh): Sir, on a point of order. [
did not have the privilege of listen-
ing to the Law Minister’s speech at
Dangalore but I have be¢en closely
.ollowing what he has been gaying
tere I notice that at one point of
time when he became very agitated,
very exuberant, he went to the extent
of gaying that we have to fight
against casteism in the judiciary. I
regard thig as a reflection. ..

SHRI H. R. BHARDWAJ: No. no,
absolutely not. I never said that.

SHRI V., GOPALSAMY. Itis on
record. o j
a e T AL -
SHRI LAL K, ADVANI: My sub.-
mission simply is that if this has been
said it should be expunged. -

SHRI H. R. BHARDWAJ: I say
that I never said it. If it ig there it
must be expunged. Not, not at all
We shoulq not allow casteism to enter
judiciary. This is what T gaid.

SHRI DIPEN GHOSH: Mr. Bhar-
dwaj, we werg not present at
Bangalore.... just listen, We are
inclined to believe what you are say-
ing heps and if you change so quickly,
then we are inclined to conclude what
you said at Bangalore and what you
are saying here...

MR DFPUTY CHAIRMAN: If that
mention is thema on record, it should
be expunged.

SHRI H. R. BHARDWAJ: We should
not allow casteism in the judiciary
end I maintion it. If there is a
tendency for the same, T will not allow

against certain State
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it. Judiciary must be independent,
must be committed to the Constitution
of India and only the Chief Justice of
India will hawve the final say in the
appointment of Supreme Court Jud-
ges. We have never appointed a
Judge of the Supreme Court unless he
has been specifically recommended
by the Chief Justice of India. This
is what I said at Bangalore and this
I am saying today. Secondly, mno
judge has been transferred from one
court to another unless he has been
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specificaly recommended by tbe
Chief Justice of Indiz  under
the Constitution. - These are the.
few things which I said at

Bangalore, but there is a habit to ac-
cuse me. 1 welcome it if something
has valid reasons, but if you think
that I should not be allowed to make
my point, that 15 really unfortunate.

What 1 wag submitting ig this. It
is not I who gave this opportunity to
the Chief Minister of Karnataka to
attack. I never started any attack.
I mixed with him. We talked to him
before we assembled for the meeting °
for half an hour. He could very well
have told me: “why are you delay-
ing our appointments?”’ Shri Asoke
Sen wag there, Justice Bhagwati was
there. Why he particularly chose
me? T know why e chose me c¢nly
and attacked me. Therefore I said,
“this i not the method do attack
when you have invited me at Banga-
lore to this meeting., Therefore [
am aggrieved and my grievance is
genuine, If you don't feel that it is
genuine, then I am very sorry for it
If 1 come to your house and you are
offering me meals at 8 O’clock and
then at 7.30 you start attacking me,
do you think it is a very congenial
atmosphere”? This is what I was
submitting and this iz what I expect.
We never raised the controversy. 1
had a prepared speech. You can 1_001-;
into it. It contains various points
which were according to the tradition
of the occasion and we had to make
it. But when the audience spid “you

=
-
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- must reply to Hegde’s attack”—you
read the Hindu or other papers—I
only replied to whatever he  said.
And 1 said four points which I have
repeated: that no judge was ever
transferred without the specific re-
commendation of the Chief Justice
of India, no judge was ever appointed
unlrss he was specifically recommen-
ded by the Chief Justice of India,
whetrer it wag ‘A’ Judge or ‘B’ Judgsa.
Therefore there is no reason to have
any controversy, I still promise that
no jndge will ever be appointed un-
less he has been specifically recom-
mended by the Chief Justice of India
becausa we think that he is the lea-
der of judiciary and we must respect
his recommendation. So therefore
there are a few things which are con-
#titutionally valid under the present
scheme of the onstitution, In Karna-
taka there is a delay, but I can assure
you that it was not only in Karna-
taka. In our own State of U P.,
there are 15 vacancies and the six
judges perhaps were not from Kar-
sataka: it may be from somewhere
else. T wil] tell you outside what I
meant. But it was certainly not
Karnataka. The State of Karna-
taka has very high tradition. It was
certainly not it what you say. T
will tell you what I meant.

SHRI DIPEN GHOSH: You invite
him to a dinner.

8HRI H. R. BHARDWAJ: On that
very day T went to hig hotel and com-
plained to him that thiz was what his
friend had ‘done to us.

So, Sir, judges are appointed under
a congtitutional scheme which is re-
gularly being followed for decades
and in these appointmentg also in
the Supreme Court, the same conati-
tutional provisions were followed. So,
there was no reason to say that the
Judiciary was being denigrated, It
was an attack which was not expect-
ed by me, not at least at Bangalore.
8o, T replied to him, Those insinua-
tions, or whatever you may call
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them, were exactly started by him.
A man who has been for thirty years
in politics should not have done it.
I at least did not expect 1{ from him.
You can talk to every Judge, you
can talk to every senior advocate.
They felt very much shocked about
it and the next day they condemned
this. They ocndemned me ag well
as Mr, Hegde that this politics should
not have been introduced. But I have
pointed out that this entire literature
was thrown at our face and we had
to read it. The Judges also fel it
very much embrassing.

DR. (SHRIMATI) SAROJINI MA-
HISHI (Karnataka): I am on a point
of order. The honourable Minister-
has tried to read so much from the
literature, written and unwritten also.
Should we interpret this ag an ogut-
burst of an aggrieved party or what?

SHRI H, R. BHARDWAJ: Your
are aggrieved, I am not aggrieved.

MR. DEPUTY CHAIRMAN: Thera
is no point of order ... {(Interrup-
tions) ...

SHRI PARVATHANENI UPEND-
RA: Please conclude,

"SHRI H. R. BHARDWAJ: I am
concluding, but let me complet ‘m¥v
point. The difficulty is that when
yvou get attacked and you keep silent,
that means you accept the allegation.
Therefore, it was an attack launched
by him and an effort was made to mis-
use the conference. That ig the view
of everybody. You may not accept
it. But you can talk to anybody in
the Bar, in the Bench and -also the
participants, It wag your homeground
1 wag all alone there and I got the
applause of the entire house, It was
not as in the case of the other State
as he mentioned. The next day I
wag invited to the Law College: I
wag invited to another meeting. They
actually loved our discussion end 7
don't think the Chief Minister should
have felt so seriously aggrieved over
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what I had said. He is a very much
esteemed friend of ours. We were in
the Congress togetner pefore  1969.
I know him for a long time and 1
have high regard for him. But he
should have reciprocal regard for his
own friends, and that is what we ex-
pect. That is wnat I expect froin
Mr, Upendra 2lso. Whgnever we treat
them as friends, they should also
treat us as their friends. -
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SHRI PARVATHANENI UPEND-

RA: Yes, Yes,

SHR] H R 'BHARDWAJ: That
is the best ethics in common life and
thig i@ our culture, ; :

SHRI D. B, CHANDRA GOWDA:
‘What about the Judges?

SHRI H. R. BHARDWAJ: I  will
point out one more thing. No Judge
was aggrieved on tnis, I can tell you
very frankly. Thy Karnataka epi-
sode has been blown out of all propo-
rtion, only because I never liked
that meeting of a Bar Association
where everybody was prepared...
We would have listened to the debate,
what the lawyers wanted, what the
Judges wanted, what improvements
they wanted 1n the Judiciary, We
tad gone there to listen to them. Next
day Mr. Asoke Sen and I packed up
and came back because the discussion
wag not really for those very issues.
Therefore, Sir, this debate which has
come up today must evolve some
sort of a method by which reciprocal
affection, love and mutual discussien
should be there in a sweet atmosp-
here which is congenial. But that

" was vitiated by the other side, not by
e, From whatever I have stated to-
day, Sir, it iz clear that Mr. Hegde
was whetly unjustified. Then he gave
it to the press He seni one of his
Ministerm saying that thig is a letter
e had written against Mx, Bhard-
waj thes he should be sacked from
the Cwxacil of Ministers. And he
gave it presg publicity. I never ask-
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ed Mr. Chandra Shekhar, the Pres.-
dent of the Janata Party, to sack his
Chief Mimster who was an undeser-
ving Chief Minister. I had never writ-a
ten to him. He should face crii-
cism, he should face valid criticism.

So, on all these issues there was
delay not only in the case of Karna-
taka. There was delay also in the
cse of U.P. and Punjab. All these
delays have been there. They have
been sorted out and all the Judges
will be appointed very soon and with
the recommendation of the Chuief
Justice of India. So, Sir, it is really
unfortunate that it was taken in the
spirit just now exhibited. It was a
very very spontanecus attack on me
and, I had to reply to it. I have
shown what were the causes of the
action and, therefore, all these issues
we could not really point out to Mr.
Hegde. He could have talked to me.
If he did not like to talk 10 me, he
could have talked to Mr. Asoke Sen.
But he did not choose to do so be-
cause he had other intentions, and
politica] issues were dragged into this
discussion. So, T submit, it at all they
are serious about respect for each
other, they must show respect to
others also. Thank you, Sir.

SHRI K. MOHANAN: Sir, a peint
of clarification, I can understand, my
dear friend. Mr, Bhardwaj, wag agi-
tated at that time. But the point is
that the charge levelled against e
Hegde was that the names recommen-
ded by the Chief Minister with tke
consent of the Governor and the
Chief Justice—that wae the point rai- .
sed by Mr. Gurupadaswamy also-—
were connected with the Ministers eof
the Karnataka State. Om that point
you have never answered im youwr
speech. R i

SHRT ¥. R. BHARDWAJ: | hawve
said that, and T maintein. F am
not disowning the statement. "
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SHRI M. S, GURUPADASWAMY:
But it is not correct. He said, Sir,
sarne of the Judges’ names  which
were recommended, were related o
Ministers, which was denied, and he
has not established it,

SHRI H. R. BHARDWAJ: I have
never denied that statement.

SHRI M. S, GURUPADASWAMY:
You have not denied it. Butitis a
wreng statement,

SHR} H. R. BHARDWAJ: That
only Mvestigation will prove. We are
gelting it investigated.

_ SHRI K MOHANAN: Without any
investigation you have levelled the

. charge.

SHRI H. R. BHARDWAJ: I have
sufficient proof. I will give the proot
to the investigating agency.

SHRI DIPEN GHOSH: Mr Deputy

Chairman, Sir, 1 leel some difficulty.

AN HON. MEMBER: What difi-
culty?

SHR) DIPEN GHOSH: You listen,
and then you will understand what
difficulty 1 have.

The difficulty I have is that I have
nothing to trade in charges and coun-
ter-charges in connection with  the
statements made either by Mr. Tiwari
or by Mr. Bhardwaj 1 would have
been happy if Mr. Tiwari would have
been present because 1 do not know
what happened to Mr. Tiwari. Per-
hape, it is his habit to hurle something
ang get away and then come back
and say that he did net say or he did

no do that. :

SHRI NIRMAL CHATTERJEE: He
fhas gone for }yberation movement.

SHRI DIPEN GHOSH: Mr Deputy
Chairman, Sir, we were told .Mr.
Tewari, prior to his joining the Unien
chinet, used to teach English ina
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Bihar college. So, he seems to be at
home with the English literature ard
English drama. We know that in a
drama, some relief characters are ne-
cessary for the construction of a
drama. And in the Union Cabinet
at the moment we find two or three
such relief characters, One iz Mr.
K. K. Tewari, the second is Mr, Bh-
ardwaj and the third one is Mr. Gh-
ani Khan Choudhury. And we had
one also during the earlier regime,
some time in the late 70s who is now
trying to find some job in’ the filim-
dom of Bombay,

The point is, Mr. Tiwari has also
referred to somé Paviovian reflexes.
Sir, while landing in the non-Cong-
ress (I) ruled States, some of the
Union Ministers are affected by the
Pavlovian reflexes, And having lan-
ded in those States, it is well known,
under the influence of the Pavlovign
reflexes they start making certain
sounds which are akin to the sound
of some animals below the level of

human beings.
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Mr. Deputy Chairman, Sir, Mr. X.
K, Tiwari had taken recourse to, and
gtarted believing in, what was pub-
lished in the «“INDIAN EXPRESS”.

1 do not know why. Mr. P. Upendom
was citing one newspaper owned by
a Congress(l) M.P. sitting on the
other side till today and Mr. Tioari
was very fond of the Indian Express.

I do not why., Maybe because @&
their of late infatuation with the aw- .
ners of the Indian Express So, 1 #m ’
guoting from the Indian Expres_s. f
da not know where is Mr. Tiwan
now. Sir, tais is from the Indian Bx-
press nf New Delhi edition
9304 June. 1986, Tt i captioned
«GAVE ANDHRA FROM NTR". T*
news ie also catered by the Papyces =
News Sservice and not by the Eena~ -
duy man or something like that. %o,

T am gquoting the Indian Express. -

Tt says:

phe Union Minister of Siate i IQI‘ )
pulblic Waterprises. Mr. K. K. To—
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wari, addressing a meeting of Con- }

gress workers here on Sunday cai-
led upon Andhra Pradesh Congress-
mep to launch a massive ‘liberation
struggle’ t, thrown out Mr, N. T.
Rama Rao’s Telugu Desam Govern-
ment which, he charged, had done¢
nothing but duped the people.”
The wordg ‘liberation struggle’ have
been published here within quotes 1n
the Indian Express, not in the Dece-
can Chronicle owned by Mr. Chandra-
shekhar Reddy, my learned colleague

SHRI NIRMAL CHATTERJEE: He
must have meant liberation of MLAs
ag they have done it.

SHRI DIPEN GHOSH: So, here !
want to put a2 question. Mr. Shiv
Shankar is here. He is a legal lumi-
nary and a very senior Member of
the Union Cabinet.

SHRI NIRMAL CHATTERJE}E: He
is number twpo in the Cabihet.

SHRI DIPEN GHOSH: I do not
want to say number two or number
three. That 1 am not going to say.

SHRI NIRMAL CHATTERJEE:
Number two is a risky position.

SHRI DIPEN GHOSH: I thought T
would get then opportunity of having
the presence of the Union Home Mi-
nister because he was always making
rounds here. Yesterday we were
benefited with a statement coming
from the Union Home Minister, on
Gorkhaland issue almost at this time.
One sentence he used and I quote:

“Any attempt to go beyond the
norms established by law and the

“Constitution will undermine the de-

mocratic set up of the country.”

This is from the Union Home Mi-
nister., It was made in this House
yesterday evening. And another
Union Minister urged upon the Cecn.
gressmen to join the liberation strug-
gle to throw out Mr. N. T. Rama-
rao’s Telugu Desam Government! 1
have no love for the N. T. Ramarao's
Telugua Desam Government as such,
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but my point is this. I am depending
upon the Indian Express because I
had thought the Indian Express is the
best document to .be depended upon,
as Mr. K. K. Tewari himself quoted
from the Indian Express.

(Mr. Chairman in th Chair)

Whether Mr. P. Shiv Shankar is
to reply or Mr. Salve, the Deputy
Leader is to reply, 1 would
like to know whether the -calling
by a Union Minister upon the
Congressmen to join ‘liberation
struggle’ runs counter to this particu-
lar sentence used by the Union Home
Minister in hig statement. 1 would
like to know whether this particular
statement by Mr. Tewari, one Union
Minister, amounts to an attempt to go
beyond the norms established by law
and the Constitution and thereby
amounts to undermining the demo-
cratic set up of the country? The
whole question was on this point. But
not what Mr, Tewari had stated not
what Mr. Upendra had said. The
point is we are living in a demo-
cratic set up of the country. We are
having a Constitution. Whether it is
NTR Government or Jyoti Basu Go-
vernment or MGR Government or
Heged Government or Prafulla Kumar
Mahanta Government or Rajiv Gandhi
Government—they have come to rule
the Centre or a particular State thr-
ough an election democratically held
under the Constitution. Every party
for that matter, every leader and for
that matter, a Union Minister or a
State Minister has got the privilege or
the right to call upon his party men
to throw out a Government or to
fight for replacement of a Govern-
ment. But through what means?
That is the most important thing. It
must be the democratic means
This is what the Union Home Minister
has stated in this House yesterday
through a statement.

NTR Government may be bad. Heg-
de Government may be worse. But
the ‘fact is that bad Government or
worse Government have come to rule
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Andhra |Pradesh or Karnataka thr-
ough the verdict of the people of
these States. They have not been
elected by the grace of any other
member or the leader of the party or
the Minister whosoever he may be.
So the question is, when you accuce
the NTR Government, don’t you think
that you are trying to disregard the
peoples’ opinion expressed through
democratic process. Mr. Tewarj might
not have been the Union Minister at
that time, but Mr. Shiv Shankar was,
you had the test of the result of a
Government in Andhra Pradesh being
thrown out without going by the
Constitutional norms. You had the
test in Karnataka too. You had the
test in West Bengal also. I know
that we have come across a Union
Minister who is very fond of ocean
or the Bay of Bengal. He was in-
clined to throw the Chief Minister of
West Bengal physically to the Bay of
Bengal, ’

I can quote a few statements from
the newspaper, but the other day we
were told by a Union Minister not to
read newspapers much. If we do not
read newspapers what is the source of
news? Have we to listen to A.I.R.
news or Doordarshan news? What will
we see on Doordarshan or what we
will get from A.I.R.? Please tell us.

SHRI NIRMAL CHATTERJEE:
Rajiv Gandhi’s face, but don’t read
between them.

BHRI DIPEN GHOSH: . But the
point is, I don’t mind any Unon Minis-
ter in love for water or in love for Bay
of Bengal desiring to throw a Chief
Minister who has been democratically
elected, for that matter, his Govern-
ment into the Bay of Bengal because
the more he will be throwing that
Government into the Bay of Bengal
the more the Congress Party will go
beyond the reach from the shore, in
‘West Bengal. We know that. But dur-
ing Municipa) Elections, he hag sta-
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ted. “had I not been Congressite, T
would have murdered Marxists.” -
“Had I not been GANDHITE, I would
have murdered the Marxists,” and he
called upon the Congress (I) youths
for the blood of the Marxists in West
Bengal. We are told that now the
correspondence course is going on in
the Congress (I) in West Bengnl and’
accordingly every leader is taking re-
course to correspondence either writ-
ing to the Prime Minister or writing
to someone else and in that course
some leaders of West Bengal Congress .
(1) have compiled the excerpts of the -~
speeches of Mr. Ghani Khan Chow- -
dhury, rendered into English, making

a booklet with the title “THUS
SPAKE GHANI KHAN CHOWDHU-
RY” and that booklet has been hand- .
ed over to the Prime Minister, the
President of of the AICC. I could
have  brought that book “THUS. -
SPAKE GHANI KHAN CHOWDHU-
RY”. But I am not going into that.
In fact, I would have enjoyed it but
for it that it had not disastrous con--
sequence on the Centre-State rela-
tionships which is under examination
by a Judicial Commission—the Sar-
karia Commission I do not mind Mr.:
Tewari making  certain statements
here and there. I know Mr.
Tewar:. I know what Mr. Tewarj is..
I know what Mr, Ghani Khan Chow-
dhury is. What portfoliog they have
been asked to preside over, we know,
Programme Implementation Minister.
No programme no job, no implemen-
tation. So, he must be moving around*
the country and making such irres~ |
ponsible statements. What else he can-
do? I know Mr. Tewari has been gi-
ven the charge of Public Enterprises -
and he is a very enterprising person.

I do not say enterprising Minister but

I say a very enterprising person. But
the point is that there are so many
public enterprises and almost all the
Union Ministers have got the cont-
rolling right or the controlling autho-
rity of one public enterprise or the’
other and BPE being under the Minis-
try of Finance, I do not know, which’
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-0f the public enterprise the Ministry

-of Public Enterprises is to look after.
I do not know.

MR. CHAIEMAN: You put a ques-
“tion.

SHRI DIPEN GHOSH: Naturally.
Mr. Tewari, just listen. You have had
you~ turn,

SHR! K. K. TEWARI: Could I lis-
“ten to what you are saying?

SHRI DIPEN GHOSH: That is the
whole habit of yours. (Interruption).
Mr. Tewari, before you hecome Union
Minister. I know. ..

339

SHRI K. K. TEWARI: What did
vyou know. I know much more about
"West Bengal. (Interruptions).

SHRI DIPEN GHOSH: 1 know that,

SHRI K. K. TEWARI: If you are
provoking me, then Mr. Chairman,
‘Sir, allow me to speak about what
Marxists have done. (Interruptions)

SHRI NIRMA], CHATTERJEE. We
test your ignorance and knowledge
‘both. We accept the challenge. (Inter-
ruptions) .

MR. CHAIRMAN: Nothing will ge
on record. Mr. Dipen Ghosh and
Mr. Tewari, both of you sit down,
T am on my legs. Nothing will go on
:record. You can g0 on quarrelling.

SHPR!I K. K. TEWARI: *
SHRI NIRMAL CHATTERJEE:

SHR; XK. MOHANAN: *

MER. CHAIRMAN: No. no, please
There is nothing which

‘qit dowu.
provokes this kind of a quarrel.
After all, what Mr. Dipen Ghosh

said is. “I do nol know what he is in
charge of." What is wrong in that?
1 saill, “You should put a question and
yow will know what he is in charge

et reosrdsd, R
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of.” That is the end of the matter.
Therefore, there is nothing.

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, on a point of
order. Is the use of the word “trea-
chery” parliamentary when it is used
against a political party? Treachery
is treason which 1is a serious erime.
Can a political party be accused of
treachery and treason? I want a
ruling from you.

MR. CHA'IMAN: I do not know
whether “treachery” is parliamentary
or not, but I know ‘“treason” is
unparhamentary. I will ook into all
the precedents and then if I find that
“treachery” 1s unparliamentary, I
wil] remove it. . -

a2

SHRI DIPEN GHOSH: Mr. Chair-
man, Sir, | had stated, I do not mind
what Mr. Tewari says here and there
because I know who Mr. Tewar; is
and what he is. I know that after
becoming a Union Minister, he has
lost his job of making noises at the
“‘zero hour” i1n the Lok Sabha. So he
has to make noises elsewhere, outside
the Lok Sabha, whether it is in And-
hra Pradesh or Karnataka or some-

where else, He must have some
job. What elsa can he do? .
MR. CHAIRMAN: Pass on to the

subject, please. .

-t

A

£ - ; . ,

SHR! DIPTN GHOSH. Naturatly,
Bir, I do not mind. Now, I am net
a teacher. that way. not even a pri-
mary teacher, when he is a ceoliege
teacher. But really I am shocked be-
cauge only one person in the world
can claim unlimited knowtedge, and
that person is the ignorant persoen.
Pxcepting the ighorant persen, riame
can claim unlimited knowledge. At
least my educatien iz like thet.
Hewever, we have got a lest of his
knowledge—knowledge of geography,
knowledge of history, knowlddge of
pelitical science. N
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MR. CHAIRMAN: Come back to
Centre-State relations.

SHRI DIPEN GHOSH: Higz knowle-
dge of geography we found when he
said that Andhra Px adesh wa; an ob-
scure corner... - -

RN
H

SHRI K. K. TEWARI: I did not
That has been clari-
fied. T did not say that Andhra Pra-
desh was an obscure place. 1 said:

Mr. N. T. Rama Rao was an obscure

- person politically and he utilised non-

- political issues and suddenly grabbed

“states in the House

. man, Sir,
- were not in the Chair,

power. 1 talked about a gentleman.
That was distorted. I have clarified
that. Don’t misquote me.

MR. CHAIRMAN: The Minister
that he had not
done it You must accept it. That
is parliamentary practice.

SHRI K. K. TEWARI; 1 did not call
Andhra Pradesh an obscure place.

MR. CHAIRMAN: I have told them.

SHRI DIPEN GHOSH:. Mr. Chair-
we accept it. When you
when the
Deputy Chairmen was mn the Chair,
when Mr, Tiwari was not present in
the House, I quoted from the Indian
Fapress, not from the Deccan Chro-
nicle because he believed in the
Indian Express, He has, of late, an
infatuation for that...(Interruptions)

SHR; K K. TEWARI: Even Mr.
Upendra quoted it and I had clanﬁed
it

AHRI DIPEN GHOSH: I am new

"quoting Mr. X, K. Tewari that he did

r

't

wot say that. Is it all right?

SHRY K K. TEWARL Yes, - .~

e -~

MR, CHAIRMAN: Mr. Tewari,
pléase allow me to help you Now
1 bave already said that once a minis-

‘ter sates thet he dig nod make ke

e e e e e
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statemént, yoy cannot controvert it;
You must gccept it. -
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SHRI NIRMAL CHATTERJEE:
Unless a privilege motion is moved.

MR. CHAIRMAN. Mr Ghosh, now
you go ahead,

- K Y

SHRI PUTTAPAGA RADHAKRISH-
NNA: Sir, on a point of order. You
havs: ruled that when the Minister has

stated that he has not said ihat
Andhra Pradesh is an
7 P.M. obsure corner of India, it
Must be accepted, At the

same time what does he say about his
liberation movement? Has he admit-
ted it or not?

MR. CHAIRMAN: He has
said that he did not say that.

already

SHRI DIPEN GHOSH. I think of
only he had denied it outside by
writing a letter to NTR or Upendra,
at least you and I, all of us, would
have been saved from staying baek
in the House at thig late hour, Until
he was gummoned to this House in
connection with this Short Duration
Discussion he did not say what he had
saig or had not said. T aceept what
b2 hag said here now.. s -

SHRI K. K. TEWARI: It was pub-
lished in every newspaper of India
When you don't read mnewspapery,
how can I help you?

SHRI DIPEN GHOSH: In the
Indian Express it has quoted what you
said about the liberation gtruggle. ...

SHR!I K. XK TEWARI. It
published in every newspaper,

was

SHRI NIRMAL CHATTEZRIRE: Bw
you did not certify that the news waa
not distorbed.

SHRI DIPEN CGHOBM: 1 aisest
that all newspapers of sur aSusivy
misquoted you. T sempt. Bo Y&
agree? . M
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SHRI K. K, TEWARI;
I agree? (Interruptions)

MR. CHAIRMAN:; I think you
have travelled far away from the gub-
ject of the discussion.

What do

SHRI K. K. TEWARL *

' SHRI PARVATHANENI
DRA: *

. MR. CHAIRMAN: No, no; alj this
eort of things will not g9 on record.
This is personal bout. Nothing of
it will bo on record. Mr, Dipen Ghosh,
please, continue with your questions.

SHRI DIPEN GHOSH: I accept the
amendment put forth by Mr. Tewari
to his statement made in  Tirupati.
Howewvar, I revert tg the subject be-
fore us. Are you satisfied, Mr, Te-
wari? Had you made this amendment
before this Discussion, I would have
accepted you. I have already stated
that I would have enjoyed all these
statements but for the disastrous con-
gequences of the Centre-State rela-
tionship. We have seen, we have

"lexperiencad, the intolerance shown by

Centre to the non-Congress-1 ruled
8tates in our country, not now, when
Mr. Tewari was perhaps Iearning
dEnglish, not teaching...®*

MR. CHAIRMAN: No, no; you are
again putting into record what T said
will not go on record.

" SHRI DIPEN GHOSH: Ag far back

as 1957, I do not know where he was
(at that time:...

AN HON. MEMBER: Where were
you?

SHRI DIPEN GHOSH: I wag there,
not in his position; but I am older than
him. So I can claim to know. We

_®aced a liberation movement, a libera-
tion struggle in Kerala, and we knew
what happened after that so-called

UPEN-

liberation movement. Mr. Chairman,
Bir, you also know that. And who
®ave the call of that liberation struggle
o .

*Not recorded. - PR
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in Kerala? And what happenel there-
after? At that time, of course, there
was no Congress (I).

MR. CHAIRMAN: Your thirty mi-
nutes are Qver.

SHRI DIPEN GHOSH: All right.
but thirty munutes minus the time
taken by interruptions. -. - b

Naturally, Sir, what I am going to
say is that all these statements are
the product of that intolerance of the
Central Government ruled by the
Congress or the Congress (I) what-
ever may be the name, towards the
non-Congress (I)-ruled States and
this intolerance we have experienced
since the dawn of our Independence.
We saw it in the then Madras at
that time; we saw it in Kerala; we
saw it in Andhre Pradesh; we saw it
in PEPSU; we gaw it in Haryana; we
saw it in Andhra Pradesh; we saw it
U. P.; and we saw it in many other
States. Therefore, this intolerance
grows out of continued power and
that is the danger. If we go by the
history of the post-Independence era
of our country, we will seg that there
ha; been a continuoug process of ac-
quiring more ang more powers by
Centre and of denying the rightful
privileges, benefits and rights to the
States. We have seen it in the
economic field and also in the political
field. That we have seen in Jammu
and Kashmir also where the Govern-
ment led by Dr. Farooq Abdullah was
dethroned. We also saw how  the
NTR Government was dethroned, Sir,
it is not Madhya Pradesh and it is
not Rajasthan and it is not Maharash-
tra also nor is it Bihar nor ig it U.P.

where any Chief Minister holds office
at the wish of...

MR. CHAIRMAN. 1 will not allow
thig kind of 4 thing. No.

SOME HON MEMBERS: It is out of"
contesxt.
MR. CHAIRMAN: You gee, that

will give rise to another debate ¥
do not want that.



345 Short Duration Dwscussion {20 JULY 1986]

on reported stctement: of
some Union Ministers

SHRI DIPEN GHOSH. All right. I

will amend myself.

l
MR. CHAIRMAN: I think you must
.conclude now.

SHRI DIPEN GHOSH: 1 am going
1o conclude now.

SHRI NIRMAL CHATTERJEE; Then
I will begin, Sir, if you permit me,

MR, CHAIRMAN: 1 only want fo
defuse the situation.

SHRI DIPEN GHOSH: Sir, I want
to conclude now.

1 say that these statements  are
the product of the growing intolerance
of the powers that be at Centre.
This intolerance grows out of the
continued power at  Centre and
this is the outcome of the authorita-
rianism of the Central Government
and the Ministers belonging to that
Qentral Government. .

MR. CHAIRMAN. Why go you
again say all these things?

SHRI DIPEN GHOSH: It 1s not sim-
ply the product of some crazy per-
sons. (Interruptions). Otherwise, how
can we explain any Uniop Minister
say.. . (Interruptions).

SHRI PAWAN KUMAR BANSAL
(Punjab): Sir. Ikt him explain what
he means by using that word (Inter-
ruptions).

SHRI K. K. TEWARI:*
SHRI K. MOHANAN:*
SHRI DIPEN GHOSH:*

MR. CHAIRMAN: No personal re-
ferences to be made. What Mr. Tewari
said ang what Mr. Ghosh said need
not go on record. It is not proper.
This is the House of Elders and ther.e
must be some dignity. Everybody is
here by virtue of his being elected to

sDeleted as ordered by the Chair
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this House. Therefore, don’t level
any charges against each other.

Now, Mr, Dipen Ghosh, you will
have to finish.

SHRI DIPEN GHOSH: The very
attitude betrayed by the other side
ig indicative of authoritarianism. They
are even reluctant to listen to us.
They cannot even listen to us, (Time
Bell rings) I am going to conclude.
Whatever dealing are there, whether
it ig Planning Commission or financial
matters, or the constitutional matters
or the framing of the plan or the
inter-state councils, all these show
growing authoritarianism in the
Centre, Outburst of that authorila-
rianism found way in certzin state-
ments being made by certain Minis-
ters in certain places of gur country.

Sir, I am quite in tume with your
advice. If any discussion bag to take
place here on the issue coming out of
these statements made by either Mr.
Tewari, or Mr. Bhardwaj or Mr.
Ghani Khan Choudhury or someone
clse. the issue involved is  Cenfré=.
State relationship. What is at stake
is not the personal prestige of Mr.
Fewari or Mr. Bhardwaj or Mr. N. T.
Rama Raq or Mr. Hegde, What is
at stake ig the Centre-State relation-
ship and the democratic set-up of our
country. The question of judiciary
thas come up. The independence of
judiciary hag come up. We are for
the independence of the judiciary, as
Mr, Bhardwaj is or as Mr. Shiv Shan-
kar is. But what about the quality
of the judiciary? He Treferred to
caste. I don’t refer to caste. I refer
to the class, the class of judiclary.
Which clasg does the judiciary repre-
snt?  Whose interest does it serve?
{f a particular person ig the cousin or
son of someone, that cannot be a dis-
qualification, To be a cousin of the
Chief Minister cannot be a disqualifi-
cation for becoming a Judge if he is
otherwise qualified. Well, to be the
cousin or to be the son of Mr. Shiv
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Shankar 1s not a disqualification {or
bocoming a Judge if he n; otherwise
qualified, s it a disqualification. Can
it be a disqualification? No. The ques-
tion 1s that the class of judiciary...

SHRI N. K. P. SALVE: Is
alone a qualification?

SHRI DIPEN GHOSH: This has to
be decided and d'scussed. (Time bell
rings). I am finishing I am conciu-
ding on the subject, Was it proper
to divulge the names wsuggested by
the Chief Justice of XKarnataka High
Court or the Government of Karna-
taka in consultation with the Cluel
Justice of Karnataka to the Stale
party of Congress (I) and gettingtho
bio-data or batkgroung matemal of
all those persons and to take a deci-
sion thereafter, Mr. Bhardwaj has
said something. Mr. Salve will he
saying something other, Mr, Baharu!
Islam will be saying still something
other. I think it is improper to send
the list to the Karnataka State Com-
mittee of the PCC (I) and to get the
background material of those people
whose names were suggested and to
tell it in the public meeting. It was
nat proper from Mr, Bhardwaj. It
wag not correct.

ihat

SHRI H. R. BHARDWAJ: Sir. on
a point of personal explanation, "This
is entirely baseless. No list was sent
to P.C.C. (I). No names were dis-
cussed, Fven in the discussion, nei-
ther Mr. Hegde nor I mentioned any
mames. I agree that this relationship
a@'one should not debar a man to be
a High Court Judge. The other me-
rit should also be considered. And
that is a wrong charge. I do not
know f*am where he got this,

SHRI D'PEN GHOSH: You said.
'SHRI H. R. BHARDWAJ:  No-

where I sald that, This is all a fig-
ment of imagination.

SHRI *PEN GHOSH. Al right.
1 accep’ whateve- ha says here,

e

T
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SHRI H. R. BHARDWAJ: 1 do

not know from where you got it.

SHRI DIPEN GHOSH: [ am not run-
ning after what you say there. I ac~ .
cept what you say here,

SHRI H. R. BHARDWALJ: You
should not say which you do not

kzlww. I respect you as an Opposi-
tion Jeader. But thig is the veracity
of yours.

SHRI DIPEN GHOSH: But you
sald that in the list there was a cou- °
sin of Mr, Ramakrishna Hegde. You
said it here, T -

SHRI H. R. BHARDWAJ: No, 1no,_
I do not know from where you ara
briefed,

SHRI DIPEN GHOSH: Al right.
You see in the legal parlance there
is a word called ‘pettyfogery’ or
‘pettyfoger’. I do not want to attri-
bute it to you.

T S

SHRI H. R, BHARDWAJ. You
know the legal parlance. We have
not said whatever you are saying
You say something which you genu-
inely feel. These issues which you
are raising were never said, Even it
iz not the charge of Mr. Ramakrish-
na Hegde,.

SHRI DIPEN GHOSH: 1 do neot
want to attribute that word to him
But he himself hag invited it, I am
helpless. But, however, I am sorry,
Sir, because Mr, Bhardwaj is a good
friend of mine. But what I was saying
is that really the issue which we need
to. discuss is the composition of the
judiciary, the class ouflook, the class
composition of the judiciary without
naming any particular Judge, with-
out naming a particular clasg or cast
because that is in the interest of the
country. And that should be  dis-
cussed here. That is why. Sir. in
concluding this thing, I would like to

- . - L
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say that let there be a full-fledged
debate on the issue of Centre-State
relationship and to what extent the
activities or the statements made by
certaun Union Ministers while visit-
ing certain States impair the Centre-
State relationsn p, because otherwise
wherrsver any Union M.nister visit-
ing aty non-Congress (I)-ruled State
may ‘ndulge in making ceriain srate-
ments impairing that relat onsnip.
When the Gorkhaland 15sue was there
in Biigal, onc Union Minister of
State made a public statement that
because the Left Front Government
could not pay much heed to the eco-
nomi: development of the Goritha
people, the GNLF peoble are raising
their heads. Was 11 a respons ble
state'r ent? But it was 'n the news-
pape’:
(Inter uptions) Naturally, Sir, will
. any Union Minister visiting a non-
Congrsss (I)-ruled State take re-
coursze to quoting certa’n wrong sta-
tistics to put across certain points
of view before them? One person we
know who was very fond of giving or
catering wrong statistics while visit-
ing Bengal, and now he Thimself is
languighing outside of that Party. of
the Cabinet, I do not know  what
wil] happaon to others Naturally, Sir,
as Mr. Upendra has raid, we have
talked to the Prime Minister when
we met him or when he met us in
connection with another subject mat-
ter tcday that let it be discussed and
let thare be a code of conduct of the
Union Ministers visiting the States,
- partic ilarly the non-Congress (D
ruled States in the matter of making
statements in relation to activities and
performance of such non-Congress
(D-ruled States. Thank you, sir.
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SHRIMATI RENUKA CHOWDHU.-
RY: Sir, please give me a chance to
epeak on a matter of personal expla-
natiorn. (Interruptions).

MR CHAIRMAN: Chance to speak
on pettonal explanation is given only
when 1 ome allegation is made against
that p¢ son. I do not think anything

And I was present there...
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was said against her,

explanation,

SHRIMATI RENUKA CHOWDHU-
RY: I am entitled to personal expla-
nation. . - C o e

- N

350:

No persona)

SHR] PARVATHANENI UPEND-
RA: She was called 3 bandicoot.
(Interruptions) .

SHRI V. GOPALSAMY: Let her be-
given an opportunity,

MR, CHAIRMAN: You are break-
ing all rules, If some allegation is-
made against a person then only 2
chance is given. But he did not.
make any allegations against you.
(Interruptions) .

SHRIMAT] RENUKA CHOWDHU-
RY: You must give me the opportu-
nity. .

MR. CHAIRMAN: 1 will give you
that opportunity next time after see-
ing the record. 1 will give you the
opportunily if you deserve it, Fes,
Mr. Salve.

SHRIMATI RENUKA CHOWDHU--
RY: How can you not allow me tc
speak?

SHRI N.K.P. SALVE: Mr. Chair--
man, Sir, I am one of those who de-
voutly believe that the extremely
sacrosanct federalism to whatever ex-
tent it exists in the Constitution must
be preserved by every one who pled-
ges nimself to the loyalty of the Con-
stitution, And, therefore, Sir, an ex-
tremely delicate balance that exists
between, the Centre and the States
must be worked out in a spirit of
give and take and in the spirit of
highest tolerance and in that spirit,
Sir, I would have been very happy if
this debate or these issuieg had been
never raised because anv mention
bringing in any matter which invol-
ves the demeanour of either the chief”
Minister or the Ministers of States:
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or the functioning of a State Qov-
ernment even wvis-a-vis the Unioun
Home Minister should never have

been discussed on the floor of the
House. : Abe

Sir, in this debate we have seen
how much of revelation has been
made, I{ has been virtually a no con-
fidence motiony against the Chief Mi-
nister and his Government.

SHRI PARVATHANEN] UPEN-
DRA: No it was against your Minis-
ters.

SHRI N. K. P. SALVE: There-
fore, the debate has beep virtually
against the misdemeanour of the
Chief Minister on the one side and
the good demeanour of the Chief
Minister on the other side. They were
defending as if it was a no confidence
motion,

SHRI PARVATHANENT UPEN-
DRA: Sir, I am on a point of order.

SHRI N. K. P. SALVE: The mo-
tion clearly says we are discussing the
statements of some Union Ministers
againgt the State Government in the
behaviour of the Chief Ministers.

SHRI PARVATHANENI UPEN-
DRA. Sir, he is misrepresenting the
facts.

SHRI N K.P. SALVE: That could
not be discussed in vacuum.

MR. CHAIRMAN: A Member is
entitled to hold hig view. There is
freedom of speech. (Interruptions).

SHRI N. K. P. SALVE: 1 have
been in Parliament for some time.
¥ can assure him one thing, Sir, that
these discussiong never take place
in the air, in the vacuum. It was
inevitable in what they had  asked
for. Al] that they got is the pain
in their neck. (Interruptions). If vou
‘think nothing has been given in your
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neck, ] am very happy. You are
very tolerant people.

Before I say what Mr. R. K. Hegde
and Mr. N. T, Rama Rao have donc
or not done, vis-a-vig the statement
of Mr. Tewari or of Mr.
Bhardwaj, I want to say one thing
about Mr. Dipen Ghosh. He is the
Leader of the Opposition. You had
said in the beginning that there has
to be at least dignity in whatever
you are speaking, One may agree
or disagree. I may express views
which may not be acceptable to Mr.
Upendra, and Advaniji. Their views
may not be acceptable to me, But
I must put them in a language which
doég not belittle the dignity of the
House. At the initial stages Mr. Dipen
Ghosh said one thing I am sure he
will regret it in his quieter moments
that the Union Minister went and
made some noises in Karnataka and
in Andhra Pradesh, whith is made by
animals and not human beings,

AN. HON. MEMBER: He was ref-
erring to...{(Interruptions) e

MR. CHAIRMAN: Please address
the Chair,

SHRI N. K. P. SALVE: She is a
fledgeling in Parliament, the way I
see her speak, I see for her great
future there is only one thing that
I want to tell her, never shout,

SHRIMAT] RENUKA CHOWDHU-
RY: I am not shouting. T am gpeak-
ing to the Chair.

SHRI N. K. P. SALVE: So far as
Mr, Dipen Ghosh is concerned, he
‘hag accused us of intolerance. Quot-
ing seriptures, he ig accusing us of in~
tolerance. Way back in 1957, who
was the Prime Minister? Pandit Ja-
waharlal Nehru; all over the world
he is known as the greatest...

SHRI DIPEN GHOSH: He over-
threw Government of Kerala on the
advice of his daughter. History gays
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that., Don’t forget it. You need no!
fpmvoke me.

SHRI N. K. P. SALVE: Sir, louk
at this, Is it fair? Did [ interrupt
him? What he said was rubbish and
I did not interrupt him. This i tol-
erance on his part. What an exam-
ple of tolerance!
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Sir, Pandit Jawaharlal Nehru was
ihe Prime Minister of this country
and all over the world, he was ack-
nowledged as one who was the great-
est democrat with some cardina] pui-
neiples of democracy, including tole-
rance. It was not mainly a questicn
of administrative policy or expedien-
cy; it was an article of faith with
that great man. And who is telling
us? Mr, Jyotd Basu and those who
are his stooges, for this reason that
way back in 1867 in the Bengal Go-
vernment itself when the Communist
(Marxist) party was ruling,  they
~would not tolerate opposition in their
own State. There were large-scale
murders, assassinations, killings, vio-
lence against those who were oppos-
ing them. As a result they were
""kicked out lock, stock and barrel, in
1971... (Interruptions). You have
come to teach us tolerance! Tolerance
to be taught to Jawaharlal Nehru
by Marxists by unleashing violence is,
-if not comical, is entirely
groteseque. . . (Interruptions). This is
hig tolerance again. This allegation
of authoritarianism i; not only total-
"1y ill-founded and malicious, but it
i utterly absurd and ridiculous of
| the highest order, If at all there is
any party in India which can be ac-
cused of authoritarianism. which sub-
| seribes to a view, to a philosophy and
- athos of authoritarianism, it is his
" blessed party. And it does not lie in
his mouth to teach tolerance to any
one of us.

1 will come to Mr. Hegde immedia-

‘ tely. Sir. Mr, R. K. Hegde is a very
' dear friend of mine, Recently he
wags in Delhi; he was ill. T had a

‘ long talk with him on several mat-
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ters. He was a colleague of mine
here; earlier he way in Congress, I
have great respect for the man, There
are three grievous improprieties he
has committed. I would request Gu-
rupadaswamiji to listen to what 1 say-
With some degree of objectivity.
Firstly, when the Supreme Court had
ipdicted him, came out with seath-
Ing indictment, he had to tender his
resignation as a result of that, and
the findings of the Supreme Court
did impinge onthe question of accus-
ing him as having indulged in an act
which they described as malafide in
legal parlance, malafide involves dis-
honesty, improper. illegal intent. If
that is so...

SHRI M. S. GURUPADASWAMY:-
May I correct you? Court has not.
condemned him for malafide.

SHRI N.K.P. SALVE: They have

struck down the rules...(Interrup-
tions) . . -

v

SHRI PARAVATHANENI UPE-
NDRA: It is a wrong statement,

N “ . - ‘g

SHRI M. S. GURUPADASWAMY:
Yau are making a very wrong state-
ment; you have not seen the judge-
ment at all,

SHRI N. K. P, SALVE: At any.
rate, on the indictment of Supremc
Court, he resigned. He wanted value-,
based politics. .. (Interruptions). If
they did not use that word ‘malafide’,
1 am wrong. But that is what my
memory goes. Mr. Gurupadaswamy.
I do not want to find fault with R. K.
Hegde where he doe; not exist. 1
am thinking on the right lines be-
cause he resigned, because he thou-
ght there were findings against him
by the Supreme Court and that is
why, to cartry on what he calied
value-baged polities, he thought it
was necessary. High Court had sald
that it wag malafide...(Interruptione)

SHRI M. S. GURUPADASWAMY:
Both of them are misleading. It is
a very serious matter.
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SHRI HL R. BHARDWAJ: I have
the judgement with me. There wcte
on allegationg of mala fide as such.
The order in the arrack bottling case
was quashed by the High Court
under article 14. Then, Mr. Hegde
Tesigned on whatever grounds he
mentioned at that time. Thereafter,
the judgement of the High Court was
confirmed by the Supreme Court and
it was maintained that since the
Excise Commissioner haq gaid that
the Excise Minister had consulted
the Chief Minister, the indictmens is
there, Lal

‘SHRI N. K. P. SALVE: I accept
the position. I stand corrected. Sir,
in view of this indictment, wag it
proper on Shri R. K. Hegde's part,
wag it proper of him, to sit in judge-
ment to improve the judiciary of the
country? Could he not have acted
with greater restraint? He is a man
of restraint. He is a man of dignity.
This is what I believe, unlesg he has
changed after he has gone there as
the Chief Minister of Karnotaka,
Was it proper, was it fair, for anyone
where a person himself feels ‘I have
been indicted, scathingly indicted by

the Supreme Court and, therefore,
I should resign  the Chiet
Ministership of the State

to which I have heen elerted by the
people’,—the ink had hardly dried
on the judgement— to sit in judge-
ment to improve the judiciary? It
came as a surprise to me, when the
Law Minister saig that he was not
glven a subject...

SHRI H, R. BHARDWAJ: Not at
all.

SHRI N. K. P. SALVE: If he
was not given a subject—this is his
second Iimpropriety—was it proper
for him to have written ‘Disturbing
trends and suggestions for reform'?
wag it proper for him, at that stage,
where he was the host where he spent
a lot of money in arranging this sort

[ RAJYA SABHA ]
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of me=eling of the Bar Association of
India, where he was only supposed
to thank, to choose a subject on which
he was not at all asked to speak? This
ig grievous impropriety number two.
Last but not the least, what Mr.
Bhardwaj has read in paragraphs 13
and 14 of his speech. [t beals me
completely, I did not expect that
of R. K, unless he has changed com-
pletely. I did not expect of him
mentioning the names of judges. Sir,
is it ever done? Is it ever done that
you mention the names of judges,
Supreme Court judges, you mention
that the judge appointed wag junior
and that another one wasg genior? If
you are wanting to condemn the
system, I can understand. But in
front of the two Chief Justices, one
a retired Chief Justice and another
sitting Chief Justice, you wanteq to
tell them ¢‘all of you have been don-
keys or you have been indulging it
corruption, nepotism, favouritism
ete. by appointing somebody junior
ahead of somcbody senior’ Sir, on
the merits, [ have nothing to say.
I am only on the question of pro-
priety. These are the three grievous
improprieties committed,
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Then, he referred to the speech of
the Law Minister made on the floor
of the House. Sir, the law ig far too
well established that a person cannot
b2 condemned for what he has said
on the floor of the House. It is a
well-established norm and form of
democracy for the gimple rteason
that if I am not to enjoy total immu-
nity from any action ang criticism
for what T gay hers, freedom of
speech will become a big joke. Was
it fair on his part to condemn what
the Law Minister said on the floor of
the House? Thig is unmitigated
breach of privileze of the House in
which the statement was made,

SHRI M. S. GURUPADASWAMY:
Mr. Salve, do you mman tc say that
speeches made here cannot be quoted
outside?
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‘SHRI N, X. P. SALVE. Mr. Guru-
padaswamy, you have been in Parlia-
-ment for long. You know, you can-
not be criticised, I cannot be critici-
cised for what we say here.

SHRI H.R. BHARDWAJ: He
not quoted any
attacked.

hes
speech. He simply

SHRI N, K. P. SALVE: A speech
can be quoted. But it cannot be
criticised. It is a clear zase of breach

-+ of privilege of the House, (Interrup-
tions) That is how 1 read May’s Par-
liamentary Practice. That ia how
 read it - R

| (Intérrupﬁons)

MR. CHATRMAN: I told the hon.
Member that a person can speak both
right and wrong. You are entitled
to your opinion. You can say that
what he says is wrong. Hae cen say
that what you say is wrong,

SHRI N.K. P. SALVE: Sir, all that
I want to subject it...

SHRI ATAL BIHARI VAJPAYEE:
. Do you mean to say, a wrong cannot
be criticised?
MR, CHAIRMAN: It js my duty
to preserve the right of speech. What
you speak iz your concern.

SHRI N. K. P. SALVE: Atalji
shoulg rcalise that speaking some-
thing wrong is not his  prerogative
alone,

Sir, I will now come to what Mr.
K. K. Tewari has said. I missed his
subsequent explanations. But what he
'has explained today, what he  has
stated today, is hundred per cent
true and correct. He is not a person
who will go back on what he says.
He is not built liko that, I know of
him, Ig there anything, have you
found any fauit with anything that
he has said? I would have come
here to apologise to the House a

I
1
|
‘,
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hundred times if he had said that it

was an obscure State or obscure
people. We cannot disrespect the
people of Andhra  Pradesh. They

have produced great leaders, patriots,
poets, men  who have acquired the
highest position in art, science and
literature. They 'are the people...,

SHRI V. GOPALSAMY:
why dig you overthrow the
Government.

Then
NTR’s

SHRI N, K, P. SALVE: That was
a tota] mistake and we have paid
the penalty for that. If it wag not
for that mistake, perhaps Mr. Upen-
dra might not have been gitting here
or the distinguisheq lady might not
have been stting here,

SHRIMATI RENUKA CROWDHU-
RA: But I came before that (Inter-
Thank you for accepting your
mistake.

‘SHRI PARVATHANENI UPEND-
RA: But I came before that (Inrerryp-
tions).

- = -

SHRI N. K. P. SALVE: In view
of what Mr. Tewari has stateq today,
what I want to submit, had the mat-
ter been discusseq and thrashed out
properly, there would have bee:n
nothing left to make such a hullabs-
loo about it. If there is any objec-
tion they are wanting to raise, I want
to submit, what he is alleged to have
stated is an extremely charitable des-
cription of the rule because here T
have a few judgments with me and
some of which I am going to refer to.
Here is the judgemrent which deseri-
bes and not I the rule of the NTR’s
Government as a misrule. I will ghow
you. It describes it as mis-adminis-
tration, mal-administration. It dise-
ribes it as full of favouritism and
nepotism.

SHRI ATAL BIHARI VAJPAYXE:
Who hag described it?
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SHRI N. K. P. SALVE: Here is the
judgement, It is not descnbvd in
one judgement alone.

SHRI PARVATHANENI UPEND-
RA: On a point of order. We are dis-
cussing g particular issue within cer-
tain parameters. You are g lawyer.
The statements have been made by
Mr, Tewari, Mr. Bhardwaj and others
ang relating to that you can say
something. If you quote the court
judgements, then we can alsg do the
same thing. We can also cite certain
judgments which have been passed
against Central Government, against
Shri Arjun Singh. (Interruptions).
Sir, you give us a ruling on thig If
yvou allow them to say anything, we
should also have the right to reply.
If they go beyond the parameters, we
have the right to reply. (Interrup-
tions). He cannot go into the High
Court or the Supreme Court judge-
ments, There arm other judgements
also which we want to quote. Are

You prepared for that? (Interrup-
tions).
MR. CHAIRMAN: I wil] request

vou, Mr. Salve, not to go into this
becausc we are now practically conclu-
ding. Mr, Tewari has explained and
I think the House has accepted
ceverything.

SHRI N. K, P. SALVE: Mr. Tewari
has certainly explained but because
the courtg hzve been saying all

this. . . (Interruptions)

MR. CHAIRMAN: Let us end with
happy note,

SHRI N. K, P. SALVE: All right.
I will not refer to them, but let il be
clear that they accept all that has
been mentioned in these judgements.
If they do not challenge, I will not
refer to the judgements (Interrup-
tions). T am not happy with this
rnotion jtself. I am not the one who
will bring it ever, A total political

against certain State
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those States
naivety has been shown by bringing
this motion.
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SHRI PARVATHANENI UPEND-
RA: You wanted it. (Interruptions).
1 wanted to finish by just making a
special mention in two minutes but
you wanted a substantive motion.
(Interruptions). You wanted te
bring it in the form of a motion.

SHRI N. K. P. SALVE: On this
the position must be clarified. I am
not at all in favour of this matter .
being mentioned in this House. I
have said it in the beginning itself.
When it does not suit them, they do
not want it and to thw extent it sults
them they want it. + -

SHRI DIPEN GHOSH: 1t was your
suggestion, Mr, Salve,

SHRI N. K. P. SALVE: Mr, Dipen
Ghosh, I said, if this matter has to
be mentioned, it must come by way
of a gubstantive motion because then
we have the right to show all this
the mis-rule, the mal-administration,
the dighonest, the corrupt, the unsc-
rupulous, the unprincipled. Do you 1
doubt this? Then I will quote it.

SHRI K. K. TEWARI. These are
High Court judgments which he ls
auoting. i

MR. CHAIRMAN: At the very

beginning I said, you please observe
certain norms, let ug keep this debate
above any rancour and bitterness. Jut
us direct all our attention towards
having a kind of code or conduct or °
some kind of norms set for the Cent-
ral Ministers and State Ministers, 1§
dig not say only Central Ministers;
I said Centra] Ministers and State
Ministers. That is the thing. Now
we seem to bu practically agreed on
this. Mr. Salve, 1 don’t think you
should now go back into that, -

SHRI N. K. P. SALVE: 1 will not
go back but permit me, Sir, to read
only two or three lines,
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SHRI PARVATHANENI UPEND-
RA: No, no, If he persists, he will
not be allowed to speak.

£ opoF ¢ LAKSHMANNA: Sir, 1

4

3

&

1

[

am on a point of order.

SHRI K. K. TEWARI: It will
never suit them.
SHRI ANAND SHARMA (Hima-

chul Pradesh): Sir. I want to Iaise
a point of order. ‘

MR, CHAIRMAN: Prof. Laksh-
manna. - S o .

PROF. ¢. LAKSHMANNA: Mr.
Chairman, Bir, this discu!isxon_ is
directed towards discussing points
arising out of utterances......

SHRI K. K. TEWARI: About cor-

ruption.

MR. CHAIRMAN: I do not acetept
that interpretation. I am requesting
Mr. Salve not iy go into all this,

SHRI ANAND SHARMA: Sir,
I am on a point of
order. Mr, Upendra has

| very righily pointed out what we are

discussing here and we all have to
be clear on what the House is dis-
cussing—the statements of the two
Union Ministers during their visits
to Aundhra and Karnataka, Without
entering into the subject matter, Sir,
after listening to the statements made
by the two Ministers here—Mr.
Bhardwaj and Mr. Tewari—it is
clear that they have not resiled from
their statements. The House is dis-
cussing their statements, What Mr.
Salve s referring to are the con-
tents of the statements which the
Ministers have made about the Gov-
ernment or the Chief Ministers there.
(Interruptions) . Yes, Sir.

MR. CHAIRMAN: We have almost
come to the end of the debate and
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an explanation has becen given by
Mr. Tewari and gome¢ pcople have

accepted it. Then Mr. Bhardwaj ex-
plained the circumstances.. .

SHRI H, R. BHARDWAJ:
explained my grievance,

I have

MF:. CHAIRMAN: I don't think we
should again go back.. ..

SIIR] K. K. TEWARI: I only gave
clarification about the call for civil
strife or liberation movement. I do
not resile from my charge of rampant
corruption, maladminigtration, at-
temptg to subvert the democratie
instiutions,

MR. CHAIRMAN: Now I tell
you... >

SHRI DIPEN GHOSH: We accept
Mr. Tewari’s suggestion. Let ys dis-
cuss the cases of corruption jndulged
in by certain Union Ministerg and
State Ministers. Let ug discuss.

SHEI PARVATHANENI UPEN-
DRA: Including the Chief Ministers.

MR. CHAIRMAN: It ig not for Mr.

Tewari or any of you to decide what
I should do.

SHRI DIPEN GHOSH: We

chal-
lenge. Let ug dissugg it.

. MR. CHAIEMAN: I am not allow-
ing a discussion.

'SHRI DIPEN GHOSH: We arc not
afraid of discussing corruption cases.

SHRI K. K. TEWARI: Then listen
to what Mr, Salve has to say.

SHRI DIPEN GHOSH: Union Min-
isters and Chief Ministers. The Primg
Minister said that corruptipn iz a

global phenomenon, We are not
afraid of discussing corruption. Let
us discuss it. Fix up a date. We

accept your suggestion.
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. SHRI K. K. TEWARI: Why you
want a separate discussion? You
listen to what Mr, Salve hag to say
about these judgements.

SHRI DIPEN GHQSH: Any corrup-
tion under the gun and on earth, let
us discuss.

SHRI K. K. TEWARI. Let these
judgements be placed on the Table.

SHRI GHULAM RASOOL MATTO:
Sir, you have already givep n ruling
that Mr. Upendra has made some
remarks and Ministers have rcplied
and the debate is coming to a con-
clusion. If there are some more
speakers, let them speak for three or
four minutes each and finish up the
debate. Why should we go back
now? ,

MR. CHAIRMAN: Actually, now
all the side remarks are creating con-
fusion. As the main question has
been discussed and it hag been get-
tled in this way... (Interruptions)...
You may say ‘“No”, but I say, yes.
Therefore, you simply accept what I
say...(Interruptions)... | _

SHRI N. K. P, SALVE: T will not

go, Sir. ’
~— !

MR. CHAIRMAN: One minute.
Here the question is about two Min-
isters’ statements. They have €Xx-
plained and that is the end of the
matter. Hereafterwards you should
not rake up all the old things, I will
give five five minutes for each of the
Memberg hereafter and no more
discussion. There is a dinner for
some Members and they will miss it
if we don’t conclude the discussion.

just
cham-

SHR] V. GOPALSAMY: Sir,
now you said that you are
pioning freedom of speech, bul you
are try’sng to silence other Members

and othew groups. It is not fair, Sir.
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MR. CHAIRMAN: As the Chairman
I have the right to curtail the debate.

SHRI V., GOPALSAMY: For some 5

Members you have given 25 to 30
minutes and for others you are giv-
ing only five minutes. Thig is nct
fair,

MR. CHAIRMAN: You are not go-
ing to be called. Now, Mr, Salve. ..

(Interruptions) .. . -,

SHRI V, GOPALSAMY: Why, Sir?

MR. GHAIRMAN: Because you are
viclating all the rules and getting up
and talking out of turn. It js my
privilege to say whether you should
speak or not.

I bow
wishes.

-

SHRI N. K. P. SALVE. Sir.
down to your ruling, your
However relevant it may be,
to conclude my speech now.

Sir, the judgment surpriseq me
beyond any reasonable limit. 1 yca-
lized that such things could go on in
a State and people here still feel
that the people of the Stae
not be liberated from such a Gov-
ernment. Qne of the worst things
that happened is where th. CPFI
workers. . . (Interruptions) . .. - '

PARVATHANENI UPEN-
again he ig going on. 1
object. .. (Interruptions)... It has
nothing to do with this thing. He is
violating your ruling..’ (Interrup-
tions) ... No, Sir. He should not be
permitted. He ghould nbide by your
ruling,

MR. CHAIRMAN. I
conclude the debate,

SHRI N. K. P. SALVE: 1 am con-
cluding, Sir. People guilty of mur-

SHRI
DRA: Sir,

want him to

der. .. (Interruptions) ...
SHEI PARVATHANENI UPEN-
DRA: Thig ig unfair, Sir. You showld

not allow him. o

I want -

could -

A

’
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MR. CHATRMAN: Yoy are raking
up new issues... (Interruptions)...

SHEI N. K. P. SALVE: Half a
minute, Sir. I am finishing. I will
not go beyond what you say. Sir, let
them realize how tolerantly the
CPI-M  Members behave. Political
murders are committed. Just because
they are supporting Telugu Desam,
against all law, against all rules,
parole was given to one after another

.. (Interruptions). ..

Kt weq wwiw RO cqT
giéaar, F W feoz fear owm
g.... (wagw) -

SHRI N. K. P. SALVE; Then, Sir,
@ writ wag filed and the High Court
hag come out with such scathing
indiectment of the interference of the
Chief Minister. Sir, only one more
point. I will make it and I have

done.- PR T 1

Sir, liberation is talked of. If you
go there during election time - and
see.. . (Interruptions) ...

SHRI ATAL BIHARI VAJPAYEE:
That statement has been denied.

SHRI PARVATHANENI UPEN-
DRA: He denied it. Why are you
raking it up?...(Interruptions)..

SHRI N. K. P, SALVE: T want to
rake up that only for one reason.
The people of Andhra Pradesh have
to be brought to reason and rational
thinking. .. (Interrupticms) ...

v -
P - - —

SHRI PARVATHANENI UPEN-
DRA: You have tried thrice. How
many times will you iry?

MR. CHAIRMAN: There is nothing
wrong in hig saying that. So long as
a Member doeg not say, so long as 2
Minister does not say, that you should
everfhrow it by violence or agitation
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or that kind of thing, in every demo-
cracy it is all right... (Interruptions)

‘SHRI PARVATHANENI UPEN.
DRA: Sir, we have to respecet the
Prime Minister; we have to go at
e;\ght o'clack for a dinner thh hm

.. (Interruptions) .. 1.

SHRI N. K. P. SALVE. Sir, half
a minate and I have finished. The
image of the Chief Minister is as
one who hag come as 3 Messiah, a
celluloid god considered as a real god
of the unsuspecting and extremely -
simple people of Andhra Pradesh.
They can be deceived and they can
be subjected to fraug very easily.

SHRI ATAL BIHARI VAJPAYEES
People cannot be deceived, How can
he say it, Sir?

SHRI PARVATHANENI UPEN-
DRA: Then can we say people have
been deceived by Rajiv Gandhi? I
say people have been deceived by
Rajiv Gandhi because of the death of
his mother ... (Interruptions)... 1T
make that charge. He wasg elected
because of the sympathy for Mrs
Gandhi. . . (Interruptions) . ..

SHRI B. SATYANARAYAN RED
DY (Andhra Pradesh). Whatever Mr
Salve hag gaid should be expunged
from the record... (Interruptions)...

MF; CHAIRMAN: I, an election
meeting. . . (Interruptions) . ..

SHE1 PARVATHANENI UPEN-
DRA: It is not an election meeting,

SHRI N. K. P_ SALVE: ln 'ihe end.
Sir, 1 will say it is only through
fraud and deception that the Govera-
ment is there in authority and the
people of Andhra Pradesh have to be
brought to reagon and rationality.
Then only it will be thrown out,
Thank you, Sir. o “
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DR, G. VIJAYA MOHAN REDDY
(Andhrg Pradesh): Thig cannot be
allowed, Sir. :

MR. CHAIRMAN: Now, five five"
minutes, Mr. Kailash Pati Mishra.
Fiveg minuteg only.

oy s ofw faer (ﬁT%’!T)

HRgfT WPy, dwT 3,45 at 1
/Y 99 3FT ) Swifen § AW
ML &R a1F FE T ] | A
FAGT, WEAN WG § G g anar
F 141 & TG UR-0F 78T 13T sf*r
g Tger vam 1 zafag el A
FwET 91 #aT § fr 3w age ) sfa-
ey 93 W @ A R arefl 8 ST
Aeda & FICIADT AAT FHE A
AT § | WERG, wE FqE UE
¥ fo ¥z oiv sl ¥ oHaw, ART
we fww ¥ Foe gw are feT A
faqit X B ATeITRET & WT INH
o @ awITElesr awtaT ANETS
2 | wplRw, pR AN fRAW o7
W oaEE ww W § AT oA
araafgar a1 AewEHRAT 6
AT AT X FT AL 7 BIR LIAT

E IR

e fraid o1 & ooy z®oanw AT
X 9% T A &Y | APy, qF
gy = F & oW W T|A
¥ & MTGH IE HT A X
&, &aq ¥ AEAHT FT GEER T

fe, z:am%i‘f‘-irfa g AT
# %7 W war suel B, e R
TeTAadl wgRE g v ANRE AE
& | Wi T guIAEr e IS0
T €7 IR FgE W SuRMn g
arfgr. o AT Tgar wifgw At & oW
¥ sigy amdg ¥ Iue ferw AR
qe T Arw WU @ § 0T g
drgim A $3 Nfea @w #A
TRWY AT 27 4N | Agey, # Th
ara I W ewtw feemar W@ €
fo s 2 T 6T ¥ frg w1 A
T gEN 3‘ wREy & AT ¥RNE 9WIR
a gt & of W wHft §i 9 ¥W arq
#1 @ & o owite #) wRET SRt
wir wHET. v g, T GuHd éﬁ
® T A W@ W W
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T gad wifes e foa § 3 F
W oA W O L L owiw LR
AT & & A A wd § T
gy feafa sl fugs o wsw ®
deT il #1 AT g oad ?
MT Qe IS F I ATHFHAT
AT GFA F1 ¥eT § OF I@
AP WFE 3 AT 15w F W]
fadr T T/ *r awwiT Guad §
FAT AU I F9G F1 ATGY BT /G 3
zar @ fa ga 2w & 3eT Pada FH
T3 ? 3% g wie famie ¥ wEiea,
a1t ot st A MAE & A ut
A AEr £ | G UF F 9 3
g § | ww AT Tew @ 8 06
AT KT AT R §2 UT qgar &
faamd ©Y a1 Wy angerw & ANE
2

) wew fagi arama) - FHA g

s g afv fas AR
sfam%‘ q e adwer & W X

@ g &1 WY T AWy gge’
WA TR § | TAT EET GO W
o F foqrd oY & ) BT TS
TivsT A AW & Y & agl o
wotfs & foard &Y ogw A e
g1 A fag ﬁ wWIBG T
TR ag wr g, N cAw A
A 7§ warar wrger atea ¥ ox
wrs Dga wigat § o @, A
Ll Fﬂﬁ'%ﬁ% i‘h M 3T
nefre %3 faar 3, 6% G &
wAEy I XaT g 1 Afpw Faw
(a1€) & seer dAe) faeg mrzrr
31 M7 I8 qF IN ‘dfeww A
§ W) SAIT aAGeq BN § IHET ¥
T &k 7 T EW Ug THIT
TR fa offar 3 Bard o &1 T
3@ X fa¥, S domw &Y R
qaee fzar s ag ww ‘sfemd
crags’ ® @@ gNT § )

asi‘ faardi o0 g F1 HENERAT
L waar @) 553 ¢ & fqﬁ"?o il
ATEIT 3 WG &1 2wl § Alaaaiga ¥
Y mrest; § gafan Ay aaig 47 9 =r
arr frardorzn dfamdi o & A
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wif f‘ TaT § 1 43 TE giveal U4R
S8 T WHY WU gRI &0 AF 3w
g ool w3 99 97 9 J3
AT 43 R 94 rra &1 AT Fa1 - )
T qg FANT < § W 3
ATEIT ¥ F;ET Iy WIF safim
M o § AT WY 8Iy aafsa aw-
RIT A IH & WA A Fgr Q6 ar
agl gwiy gafe 9 (66 atiar g
F fs wiw  Afedl Gww @D
{A4TR ATER96d 31 B (6T 78 19
TEUAT SQTRAr g (7 S5 W& v
AR €A aw ¥ AL HE § ag SR
wgt & =a% fav a@ 9@ 24 ag I

31 uk W Aray arfed amed L
&R &1 AXHT (zAl TER A0 @
AOHT WIRIT &7AT §

A Wew AFIW AIAGNT : Anmia wL-
74, gwi? wiewrg F E-ga W yifeee

under ‘Tha Union and ity Territory’

on ‘Name and territory of the Union’
in Artiele 1, it has been said:
"India, that ig Bharat, shall be
a Union of States.”

263 § wfeima faedy -
2w w9 & 0f 3w wifeaa
¥ aga w) O fea 98 TH AL
fas wraym aadar s ds@0
RT E AW 5z w94 AIGE ARG
T A H wad Uy AW ¥ 9
AEAT | 9 TqT7 HF AT T AGAT 9T
wrfrar @t sy At W ¥ €@
M F &7 {5 w‘rfvfm TG H%-
gwa i@ T N yadfa -
AMAT " qRTR g MWr g [T 9O-

. Tafzam srs s wa ma‘r geCiy

# TaAtfe a2 w8 A AR
A wrfriwsT A 29 fawﬁ" AT
© a5 warAal g8 Afew ga o fans
At Ao AT T
satex @ ox grawfas awr @ fiee -
=11 & TF fAaiiga AR SRS
#1 AfT 2 wmz A AP TR B
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f& fggwmm € @t &= afz-
afewg & 7% 74w w9 Frey
LERE T R R L
§§ THTT 3 3%y ¥ REEC
a3 e nra. U D S EEC
g T uE A § EF 3T R
g W) Tow) wra Q@ € 9T
B {1 219 fasid @ 3 za M
¥ T fmar 2w o7 Te Wi BT
fau sgr a1 =1 3 s @ A W
R S war W (swFaiw) fawies
N A za @ § oA fear & (%
fasma ) q18 ¥ g wg q1 ATH.
¥ %) FINTTIE A quiA & A€
P01 (cwgwiw) § sa @ W
TRFIT FAT ) wlas o gao e
THRITIG A YT e 7 $1 T 9"
faur wr 24-25 99 1986 % IA
B SEA Tw Aty arAt a ww S
€ AT 72z frer «r
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“I shall be happy if you can
advise your colleagues, partlcular-
ly the Ministers of the Central
Cabinet, whenever they vigit the
State, to restrain in their public
utterances.”

afwa @ 3@ & ag IS EC
s $ AAEIA A W AR O
A 2 AT & 9F ¢ Alwa wEH
MY F qW W@ & 99 71 e IAT
T AW T wwia we A AF Rw ¥
(sgea) wseT AE WAT § A
fedz @ @ a= w1 ¥)(sqaam)
¥ 58 ata %1 fAdea 3T @1 «1 1s
AT 2w Y S ¥amfaw ameedr ¥
Q9T qiee F+g ¥ "lvaai Y a‘w
afga 3 Tr-tn ¥ nfragt 1 sﬁ
x7AT 9fEE §R AT § 20 A9
TR A% TA7 Xe¥ § sfag ¥ Av-
&7 ad o F@i T WA g T QA
W A wAATITI Frg AR TR €S AN
WY T AT 7 fRee W1 WL F ALY
144 T &7 941 M fage Aw ¥
AT wdl fEar mren s @ 20~
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[ & =7 9%@ wiwag )

22 I T AT | ATIT QoA
qref 8§ I E MAT 7 XA T A IS
fwar ar. . . (w@3am) @ o2 2 ar
g %3 aTm 8 W gEad w
W 2 233T1 A, Sre A% @
WK gfa0 4 a3 %217 gyl gfa
ga faalfr 4 0 71T wfgar fifeas wg
LESLIRMELTLac i il R £ o
"gaatgize Wlv Ianr qiwa
T gl o +€ ute R g
2t yoiaw § W ungew yoz §
TG 7Y AITEA Fparc & 5 g,
1983 FY IAMT nrE ¥t ¥
fedma ¥ fear &, agar s g
A 4 aumar § fx SAF wmw
F Y 9w g Iig 9w Alg b
YT I9% 9T 0o o T Figar a1y
§ g7 AEFT 7.9 faean

8.7 PN

“The ultimate objective being 1he
same, the Umion and the States must
function on mutually complementary
and cooperative basis. They are and
-they should feel that they- are equal
partpers - in the great adventure of na-
tional reconstruction and development.
This naturally requires the recognition
of equal importance of both the func-
tions, mutual respect and honour. A
super power attitude and show of sup-
eriority on the part of the Union, which
is the natural consequence of the con-
centration of powers and resources, has
been responsible for generating a feel-
ing of frustration and sense of injustice
and discrimination and helplessness cn
the part of the States which in trn
produces the dangerous forces of region-
alism. ‘The concentration of power has
also distorted the scheme of the Consti-
tution and led to the devaluation of im-
portant institutions like the Planning
Commission and the Reserve Bank which
have become the extended departments
of the Executive. Even the Governor has
become a glorified servant of the Union.
An omnipotent and omnipresent Union
that the preset Central Government has
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grown into and withering States zre the

very negation of the democratic

polity.”
® JEITT g NTAT qIQ /L] eAr
5‘ gag AT T W fa 15 fuxe
¥ 1 W g Ffw s gyand
8 fraz F¥ faaTd ¥a far § wmw
TRy 4T HrgT w6 § @¥r FT W
Tar: f~q& w7al § (% 43 O5 T
fag 2 By dfawiw § oaewn
& s 37?!’ § gavs TE g qealx
a‘t agg: g, f@q R fm’?
®r amz g‘r Ragr § AT IMT 43
g @+t Wy dz =y § WiT gaw
F37 I 99 435 aed € ¥ o aw
Tol7 FfeA™ F¢T £ Q1T G¥F  Jaw!
gr ag A/ fgawme grag X

MR. CHAIRMAN: Mr Shiv Shanker.

SHRI CHITTA BASU (West Bengal):
He should also be given only five minutes.

SHRI P. SHIV SHANKER: I am cal-
led upon to explain my conduct.

MR. CHAIRMAN: There are some re-
ferences to him. The:\.fore he wankd
to speak.- ST e

SHRI P. SHIV SHANKER: Mr. Chair-
man, Sir,.T rise with a very heavy heart
to speak on an occasion like this, I am
thinking that this is one of the saddesl
moments of my life in Parliament that I
should be called upon to speak on a
charge of criticising the State Government
in an indecent manner. While T was sit-
ting here; I was contemplating that this
would be the blackest day so far as I am
concerned. On my part it is true that I
have heen making the speeches in the
State of Andhra Pradesh. I am also
constrained because this debate should
never have come into this House at all. T
personally feel that whoever may be the
hon. Members who have thought it fit
that this matter should be discussed in
the House. in my submission, have not
done service to the political life in this
country. Once you stari discussing, the
way it gets degenerated is a matter which
we have seen. T am ouly sorry that-the
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itwa Chief Ministers who were unfortu-
aatcly not present here sbout whom we
spoke a lot and the hon. Members who
have raised this discussion should have
realised the comsequences fowing from
the debate. This is a matter, in my view,
perhaps privately the Chairman could
have called us. We could have sat dowa.
I would have prepared to sit down with
any one and could have discussed the
matter. If there is anything wrong with
my conduct, I would like straightway
make the submission that the hon. Mem-
bers sit'ing on the other side can show
me a single unparliamentary word, or a
single indecent word or a single improper
word that I have uttered. For that I am
prepared to make all the Leaders of the
Opposition or any of them to be arbitra-
tors to decide if I have uttered a word.

SHRI PARVATHANENI UPENDRA:
I did not say that.

SHRI P. SHIV SHANKER: 'rh'eu, 1
am sorry., I would not mind even sub-
mitting the resignation itself, if it comes
10 that. But why is it that my mame has
come? That is a question to which 1
have got no answer. That is why, when 1
am saying, I keep it open that the hon.
Members who are sitting there, the lead-
ers of Opposition, all of them, they may
go through all the newspapers and tell me

; if at any point of time, I have spoken

one word jndecent or improper, I am pre-
pared to submit myself to the punishment
of this House in whatever form it may be.
But I have certainly said, what did T say,
1 quoted the Comptroller and Auditor
General's Report as to what it contains, T
have quoted from the figures that have
been submifted by the State to the
Planning Commission and the difterent
departments. [ have (ried to explain to
the people as to what is the contribution
of the Central Government in the various
schemes that are operated in the State. I
have tried to say as to what is the partici-
ralion of the Central Government in

allocating the amounts from the Cenlre in
the State Plan itself. Certainly, I have

19861 against certgin State
Gowts, and the Judiciary
during their visits to
those States

said that. But if 1 have criticised the
State Government in any official function
whatsoever, I may be charged of being.
indecent. At no point of time, did I
uiter a word in any official meeting. Cer-
tainly in the party meetings, public meet-
ings, as a politician, I have got to say -
something. I have got to say what the
administration js. If that is supposed to
be indecent, if that is supposed to be cri-
ticism, if my voice has got to be stified
merely because 1 am saying certain things,
which a politician should say, I am only
sorry, we are burrying the democracy it-
self. Why 1 say this that everytime X
make a statement, I am not going into the

374

details. The opener of the debate has
given certain figures. I join the issue of
those figures, on the basis of the.

figures that have been supplied by the
State Government to the Planning Com-
mission but T would not like to go into
the details at this stage because that is not
the debate. The fact of the malter is: it
is true as one of the hon. Members, per-
haps, Sir, the Member from the Bhartiya
Janata Party has very rightly said.—we
have not acquitted ourselves creditably in
this debate. What is it that we are doing?
Is it the way that we debate in the House?
Is it the way that the “personality” should
be discussed in the manner in which we
have done and if they think they are
raising the standard of the House in this
manner, then 1 am only sorry we shall
not be fit for a democratic life in this
country. T would like to say this, that
when I find a day in and day out the
higher authority of the State Government,
every time. eoing on saving  about the
Centre that T am a limb of the Centr=.
naturally I have to speak out. But I
never uttered a word. T would even £0
to the extent of saving if any of the hon.
Members can show that T have taken the
name of N. T. Rama Rao in my speeches.
At no point of time. did I take his name
in mv speeches. After all. there is some

decency that has got to he maintained.
ahout those

1 have said,

Now, if we are so touchy

matters. it is true, in fact,
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this, if this is the Ram Bhajun which s
carried on by the State Government, natu-
rally we have also 1o say something on
the basis of the facls which huve been
supplied by the State Governmeni, One
could even wildly speak but I have spoken
on the basis of figures. Every time, 1
speak, every time it comes in the news-
papers.  Second day, [ find a tornado
against me: a tornado that this man docs
not helong to Andhra Pradesh, that this
man comes from Gujarat and that Mr.
P. V. Narasimha Rao comes from Maha-
rashtra; aud what right have they got to
say this? Now this type of thing s really
unfalr. [ never expect the leaders of a
tmature party (0o speak in this fashion.
But I am not finding fault with this, They
have u right to say this. T am saying this
because I do feel that my name has been
dragged in today. Now I have the various
speeches that have been made. T was de-
bating within my mind whether T should
read the highly indecent, highly objection-
able, highly uoparliamentary words. I
will not quole, dut T will give the pages.
F will give only the pages, Mr. Chairman,
for this reason that I have respect for the
raan who is not present in the House. I7
he were to be present here, T would have
certainly read out everything 1o show
what type of speeches he makes. And
what s more. the public speeches that
vou make. you publish at the cost of the
Government. Here is one, which has been
read out hy Mr. Upendra also—it is in
Hindi:

wPAT, qFAT 07 A7 AqE P

HTFETTIT TIHIT, FITATT |

And what is it? Tt is all public speeches
which have been made during the elec-
tions in Assam, during the elections at
other places. Ts it fair? What is it that
we are doing? Ts it proper use of ths
public exchequer?

SHRI PARVATHANENT UPENDRA:
Why not? The Prime Minister’s speeches
have been published in hundreds of pam-
phlets, i
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SHRT P. SH1V SHANKER: Not mth-
lic speeches at election meetlings. Official
things T am not objecting to.

SHR! PARVATHANENI
That was on national unity,

SHRI P. SHIV SHANKER: Mr.
Upendra, let me say what I want to say.
H you would like, 1 would read out what
has been said. It is your choice. [ will
leave it 1o you. 'The position that [ am
taking is that 1 would only quote the
pages for sheer respect of the gentleman
wha is not present here, because he will
not have the opportunity to answer it
If he were to have an opportunity to ans-
wer, it is different, What is it thal we wre
doing? Tt is said that we are dead
against Mr. Hegde. We are talking about
Mr. Jyoti Basu; we are talking about Mr.
N. T. Rama Rao. Is this the precedent
that we are establishing in this House?
I thought that there was a precedent, 2
convention in this House that if a gentie-
man is not present, we do no' tirade
against him. But then those who have
raised this whole discussion should have
koown that the consequences were ob-
viouy because people who would like to
defend wounld certainly do it. The poai-
tion that T am taking is, ¥ said (hat T have
been speaking on the performance of the
State. T had been speaking on the per-
formance of the State because in evary
speech, the leaders of the ruling party ia
Andhra Pradesh had been scousing the
Government at the Centre in very inde-
cent language. Naturally T, as a Member
of the Central Cabinet, have got to defead
the Government and T tried to defend it
in the most decent language. T am glad.
T am very gratefnl that Mr. Upendra said
that it is not my habit to take names. But
since T am complimenting him, T am
taking it. He has said himself that T da
not say anything or T do not criticise in
anv indecent manner.

370

UPENDRA:

SHRT PARVATHANEN] UPENDRA:
1 did not say anything against you. I only
said that it is unnecessary for you to take
up minor thirgs. ) T e en
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SHRI P. SHIV SHANKER: 8ir, the
quesiion is, how should the Central Gov-
ernment defend itself? True, it is a mat-
ter of Centre-Stale relations. 1 would
like to say one more thing. It has been
suggested that there should be a code of
conduct for the Ministers. 1 am sorry to
say that T am dead against it. Jf I am not
fit to know as to how I should conduct
myself, I am not fit to appoinled as a
Minister. Code of conduct is a matter
that must be left to ones good sense in a
Jdemocracy. We have got to leave it to
those who are in power as to how they
should behave. And the more powerful a
man is, the more restrained he should be.
1 mean, there is no licence for me to talk
anything. - o e L

s EL

SHRI PARVATHANENI UPENDRA
You should tell Mr. Tewari.

SHRI P. SHIV SHANKER: Well, T
would ignore your intervention because I
am npot yielding to that. Sit, in this book
1 will only make references of the pages.
1 would not like to go into what he has
said, Why ¥ say is this, it is my earnest
request that the hon. Members sitting on
the other side who belong to this particu-
lar party may bz plcased to take it up with
their leader.. .

.DR. G. VITAYA MOHAN REDDY:
Your five minutes’ time is over.

MR. CHAIRMAN: Don't interrupt.
You also go on talking, Please sit down.
Mr. Shiv Shankar, you go on,

SHRI P. SHIV SHANKER:.. , It shall
be a matter of gratification not only for me
but for all of us that this type of expres-
sions are not used. This is a Publication,
“Speeches of Shri N. T. R.”. .,

SHR1 PARVATHANENI UPENDRA:
a point of order. When T referred to Mr.
Shiv Shanker’s nams, 1 did not make any
specitic allegations. 1 did not refer to any
of hig specific speeches. 1 only said a
senior Minister like him, who has pot so
many other responsibilities, should not
waste his time in all minor maiters and
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enter into regular controversies, The rest
of what 1 said was all praise for him --
a great son of Andhra etc., there is no-
thing against him. If he wants to quote,
I can also quote from so mapy of his
speeches. . .

SHRI P. SHIV SHANKER: Yes, yes, I
would like you to quote me and show ome
indecent word, one improper word.

SHR] PARVATHANENI UPENDRA:
I respect him: he never used any bad
language. What I said is alsec on record.
I said he is unnecessarily entering  inte
coptroversies, But jf he wants to enter into
und quote tfrom the book, then I should
dlso be permitted to quote and go into
his utterances also. )

, .

MR. CHAIRMAN: The point is he
says when the State Government criticises
the Centre, the Centre has to defined ijtself
and there he is only quoting figurss. . .

SHRI PARVATHANENI UPENDRA:
Why does he want to refer to the spee-
ches? That is the point. If he can quote,
then [ can also quote. . .

SHRI P. SHIV SHANKER: [ am not
reading the speech but T will only give
the page numbers. 1 will not quote Mr.
Rama Rao's speeches because he is nol
present. He is entitled to quote my spee-
ches and I welcome him. Let the House
find out whether T have said anything
indecent, improper, anything wrong, ang
T am prepared. ..

SHRI PARVATHANENI UPENDRA:
He is challenging. Can I give him one
example, just one example?

SHRI P. SHIV SHANKER: Yes, yes
I would like you to quole me; T woul
like the House to judge whether I haw
behave in an indecent manner. . .

MR. CHAIRMAN: At this rate, ¥ a1
going to conclude the debate; no mor
reading. 1 want to conclude on a goo
note. Therefore. 1 do not want any fnxﬂu
controversy.
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SHRIi P, SHIV SHANKER: What T was
saying, was, I was only referring to the
pages, I am not going to read the words.
‘There is a lot to be read but it is only
for your kind information. This is my
very earnest request; you kindly take note
of it. Kindly convey to your leader that
this type of ecxpressions may not be used
hereafter. It is in this spirit that I am
irying to quofe the pages; nothing more;
only pages. This is Volume 3 of his spe-
eches in English, Tt has been printed at
page 270. ..

SHRI PARVATHANENI UPENDRA:
Why don’t you tell him? You are on gotl
ferms with him.

SHRI P. SHIV SHANKER: Mr. Up-
endra, 1 will tell you, this is exactly what
I said. Since you said, we are taught that

wie aro the Harijans, | would request
you. ..
THE MINISTER Or HOME AFF-

AIRS (SHRI BUTA SINGH): ' object to
ihis expression. -

SHRI P. SHIV SHANKER: Please wait
a -moment. -

T would requesi you to let me kpow
whether 1 have ever beep invited. Do 1
not belong to Andhra Pradesh? ‘hat is
where I said in a Public meeting. Yes, i
said. T would make ap earnest request o
this Chief Minister 10 at least learn some-
thing from the way in which Mr. Rama-
krishna Hegde conducts himself in inviting
MPs and discussing with them. I have
said this. If that is wrong, | um prepared
to accept. . .

SHRI PARVATHANEN] UPENDRA:
One clarification. The MPs were in-
vited the Chief Minister twice and they
refused to attend. None of the Congress-I
MPs attended the dinners Thosted by
Chief Minister Ramua Rao either here or
im Hyderabad,
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SHR] P. SHIV SHANKER: Sir, may I
submit one thing? (Interruptions). Sir,
may T submit. One thing? I did not want
to say many a thing which I could iay.
Because he himself raised the question,
and asked me, “Why don’t you speak?”,
I said this thing, That is why I said that.
if you were not 10 say this, I would
never have said this, Many a thing I
would not like to say and it is not fair
alto to say because this is not the place
where we can say all and anything. Sir,
} only quote the page pumbers. Excuse
me for doing this. (Inferruptions). The
honourable Members will be doing a lit'le
service to me. (Iaterruptions). Sir, 1 only
quote the page numbers, Sir, it is Vol-
ume 3— and this is from June 1985 to
April 1986—of his speeches and it is page
270. . - )

SHRI PARVATHANENI UPENDRA:
Sir, on a point of order. Will it go ob
record?
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SHRI P. SHIV SHANKER: Yes, it
will go on record. (Interruptions).

SHRI PARVATHANEN] UPENDRA:
Then T should be permitted to quote, Sir.
(Interruptions).

SHRI P. SHIV SHANKER: All right.
Sir, I am not afraid of his quoting. (Ir-
ferruption:). He has read out from the
speeches. ([nterruptions). He has read out
from the speeches. Sir, this is the Hindf
speech. . . . (Interruptions).

DR. G. VIIAYA MOHAN REDDY:
Sir, after all, it is our leader’s speech.
Our leader always speaks correctly and we
have confidence in what he has spoken. So,
you please read it. It is not going to jeo~
pardise out position (Interruptions).

MR, CHAIRMAN: It is not for you to
say whether he should read it out or not.

SHRI P SHIV SHANKER: T will just
read out. (Inferruptions),

MR. CHAIRMAN. Mr. Shiv Shanker,
tust because they ask you to read out, yon
need net read it out.



P to do it. (Interruptions).
" pared to quote just because they want me
~ to quote.

>

|
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SHR] P. SHIV SHANKER: I would
mever do that just because they ask me
1 am not pre-

I am only making a request,
rather I am helping them. 1 am trying
to help them. (In‘erruptions).

SHRI ATAL BIHARI VAJPAYEE:
They will find out the pages. You don’t
have to help them.

SHRI P. SHIV SHANKER: | dont
bave confidence in them to think that they
will find out the pages. That is why I
a2m giving the page numbers,

SHRI DIPEN GHOSH: You are simp-
Jy referring 1o the pages. How can it
enlighten us? o

SHRI P. SHIV SHANKER: You need
pot read it. (Inlerruptions). You need
not read it. 1 do not want you to read it

MR. CHAIRMAN: Mr. Ghosh, why
do you worry about it? He is only men-
tioning some pages. ‘

SHRI P. SHIV SHANKER: This is
the third volume of his Hindi speeches. .
(Interruptions).

SHRI B. SATYANARAYAN REDDY:
Sir, we know everything and we under-
stand everything. Why should he quote
the pages now? (Inlerruptions).

I .
MR. CHAIRMAN: I am going to con-
clude the debate now.

SHRI DIPEN GHOSH: Nobody knows
-what is there in that. So, why are you
referring to the pages?

SHRI P. SHIV SHANKER: Otherwise
nobody will read it. Pages only I am
quoting. It is Vol. 3 of his Hindi
speeches and I will quote the page num-
bers only. Page 2— . (Interruptions).

—— .
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PROF. C. LAKSHMANNA: Sir, what
is the use of his quoting these page num-
bers? He cannot quote them unless it is
laid on the Table of the House. We do
not know what it is. (Inferruptions).
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SHRI P. SHIV SHANKER- Page 11,
Page 15, page 16... (Iatermuptions).

SHR1I PARVATHANENI UPENDRA-
Sir, it jis against the rules. Either the
document has to be laid on the Table of
the House or he should not quote, (In-
terruptiony).

MR. CHAIRMAN: 1 am not allowing
cverybody to speak. Only one person.

SHRI PARVATHANENI UPENDRA:
Sir, he must lay it on the Table of the
House. Then only he can quote from it
(Interruptions). . |

SHRI P. SHIV SHANKER: I have no
objection. If he wants it, Sir, I will lay
it on the Table of the House. (Inferrup-
tions)

SHRI PARVATHANENI UPENDRA:
In that case I will also read. (Interrup-
tions).

SHRI P. SHIV SHANKER: Certainjy
1 will lay it on the Table of the House.
1t is my right. (Interruptions).

SHRI PARVATHANENI UPENDRA:
Sir, I am trying to avoid acrimony. I
respect him and I still request him not to
proceed with it.  (Inferruptions).

SHRI P. SHIV SHANKER: You ros-
pecting me has no meaning. You have al-
ready done enough damage. (Interrup-
fions).

MR. CHAIRMAN: Mr. Shiv Shanker,
I think we had better close it. o

SHRI P. SHIV SHANKER: I am only
quoting the page numbers. But, sinc:
they wanted it, I am placing it on ‘he
Table of the House. (Inferruptions),
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SHRI DIPEN GHOSH: What is the
use of qQuoting the page numbers when
yoa are not allowing us to quote?

SHRI P. SHIV SHANKER: Pages T
cannot quole? {lmterrnuptions).

SHRI ATAL BIHARI VAJPAYEE:
Quoting the pages will not serve any pu:-
pose. y

SHRI PUTTAPAGA RADHAKRISH-

NA: Sir, what is that document?
terruptions), . .

(In-

SHRI P. SHIV SHANKER: I wanted
10 quote the page numbers. Just a
minute. (Interruptions). 1 quote only
for the benefit of the honourable Mem-
bers. If they do nol want it, it is ail
right.

SHRI DIPEN GHOSH: Mr. Shiv Shan-
ker. they know it because they have
produced it. They know what is expec-
ted and what that book contains because
They huve produced that. What is the
use of quoting the pages? ’

SHRI P. SHIV SHANKER: 1 doubt
‘whether they know it. (Inferruptions)

PRQF. C. LAKSHMANNA: We do
not have any significance of those pages.

SHR] V. GOPALSAMY: Quoting the
page numbers without making any refer-
ence to the maiter is very unusual.

SHRI P. SHIV SHANKER: Tt is my
prerogative and 1 am doing that. But ont
of sheer deference to the hon. Members...

SHRI DIPEN GHOSH: You are wast-
ing so much time of the House.

SHRI PARVATH ANEN] UPENDRA:
Fither you quole the text or vou don’t
quote the pages.

SHRI P. SHIV SHANKER: You can-
not dictate me. 1 have a right to say
what 1 watt to say. -
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SHRI ATAL BIHARI VAJPAYEE:
The hon. Minister is quoting the pages.
We do not know what those pages con- *
tain, Are we not entitled to know it?
Either the text of the pages should be
quoted or even the page numbers should
not be quoted.

3gd .

r

SHRI K. K. TEWARI: It is an official
publication. It is not banned.

SHRI P. SHIV SHANKER: 1 nevcl
thought that the hon. Members will get
worked up on this issue. T wanted to
read them, but out of sheer deference io
the hon. Members coming from that party.
I would not like to quote even the page
numbers. I have not lost my decency in
life. Sir, T would certainly want one
thing. 1 would like to quote something
which the hon. Member himself has
spoken because T cannot avoid it. He is a
Member of this House. On 15th of July,
various questions were put to him ang
one of the questions was. “Yon are say-
ing that you will take up all these matters

Supposing the Central Government doe-
not agree. What would you do?" His
answer is; T am reading. He says that

an “andolan” will have to be undertaken.

SHRI PARVATHANENI UPENDRA:
The word is ‘agitation’, o

SHRI P. SHIV SHANKER: Mr.
Tewuri said that we must fight for the pre-
servation of Congress tradition. He talk-
ed of Congress tradition and spoke of
preserving, protecting and safeguarding it.
This is how he explained. 1f this is
harmful-—Some hon. Members think it to
be harmful-—then 1 do not see how the
expression that has been used in
newspaper is not harmful.

M

the

SHRI PARVATHANENI UPENDRA:

Is there no difference between a libera-
tion struggle and an agitation? He should
know it. He is un eminent lawyer.

SHRI P. SHIV SHANKER: On the
basis of what has been explained by M.
Tewari, we need not unduly get touchy
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about everything merely because somebody
comes and speaks. This is whai is hap-
pening here. I am sorry that we have
debated the whole thing in such a [ashion.
It does credit neither to the House nor to
the hon, Members. I apologise if 1 have
used some expressions which have hurt

someone,
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MR. CHAIRMAN: I am satisfie! that

there has been a sufficient debate on ihe
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subject.
The House stands adjourned til} 11 AM.
tomorrow. .
The House then adjourned at
thirty-one  minutes eight
of the clock till eleven of the
30th

past

clock on Wednesday, the
July, 1986.





